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CORRIGENDA

In the Parliamentary Debates (Part T—Questions and Answers) Third Session of
Parliament (Second Part), 1951,—

In Volume VII—
1, No. 1, dated the 2nd April, 1951,—
(i) wm=w ey, 7fm 3, g & T 9T ‘g’ 9 |

(1) - abss ¢ (ope! 7 mt S 7 (pie A gou 0 D0 TYAP K
(ifi) Col. 28‘07. line 30 lor “Ar?‘hwlogioal"'. read ‘‘archaeological” and line 5 from bottom
Jor “Ttransport’” read ‘‘Transport’.
2, No. 7, dated the 10th April, 1951,—
(1) F®7 2033, NY Fafim ¥ “aigd”’ % eqF 9 ‘o’ 9§ |
(ii) Col. 3056, linea 16 and 17 for the word ‘‘Consituation’ read ‘*‘Constitution”.
3, No. 8, dated the 11th April, 1951,—

w1oH 323y, ¥ ¥ qfir « “arforog” & e gt “qrfs” oF ¢

4. No, 11, dated the 18th April, 1951,—
(i) Col. 8289, line 27 from bottom for ‘“‘ment’ read ‘‘meant'.
(ii) Col. 3244, lino 23 snsert “‘of” after the worda ‘‘abolition of any”.

(iii) row 334 ¢, ¥ ¥ gf|r 3“4 orrd” & eqry 9 “oft W qF )
(iv) Col, 3284, linc 14 for ‘‘yards" read ‘‘years’.
8, No, 12, dated the 17th April, 19561,—
Col. 3267, line 24 for “‘clorllago’ read “clerkage’,
A, No. 13, dated the 18th April, 1851,—
(i) Cols. 8301 & 3302, lines 22 from hottom and 24 respectively for the words ‘‘staty.
tary” and “‘statutory’’ read ‘‘statuary”,
(ii) Col. 3330, line 21 for “landing ' read “‘landed’’.
(iii) Col. 3340, lines 16 and 18 for “‘manzas" read ‘‘mouzas’.
7. No. 15, dated the 20th April, 1961,—
Col. 3402, line 2 from bottom for *‘Curch” regd ‘‘Church’’.
8. No. 16, dated the 21st April, 1951,—
Col. 3447, for the existing lino 24 substitute ‘‘ship Scholarship ; and "
9, No. 17, dated tho 23rd April, 1951,—
(i) Col. 3478, line 27 from bottom for ‘0" read ‘‘of”.
(ii) Col. 3491, between lines 4 and 5 from bottom insert new line “‘and (iii) Ra:
during the period October 1860 to February", (iii) Raw materials
10. No. 19, dated the 25th April, 195]1,—

(i) Col. 3548, for the existing line 20 from bottom substitute ‘‘aatiafaction of Mombers.
It is the". o

(ii) Col. 35568 for the existing lino 1 from bottom substitute ‘‘Indian R i
and for line 26 from bottom substitute ‘‘meot for the firat mio:?“Amm "
SRR et gt o 0 lpt S et B 0 || e o i e POYP K
11, No. 20, dated the 26th April, 1051,—

(i) Col. 3821, line 7 from bottom for the figures *‘1,420" read *‘41,420",
(ii) Col. 3626, line 1 for ‘‘condeming’’ read ‘‘condemning'’.

12, No. 22, dated the 28th April, 1951,—
Col. 8687, line 26 for ‘‘complete” read ‘‘compete’,

(iv) :



s (V)

13. No. 26, dated the 3rd May 1051,—
Col. 38%6{?1- the existing line 17 from bottom substitute “‘and Supply (Shri Gadgil) :(a)

14. No. 27, dated the 4th May, 1951,—
Col. 3925, line 25 from bottom for “fireman" read ‘‘firman’.
18, No. 80, datod the 8th May 1851,—
(i) Col. 4041, for the existing line 15 from bottom substitute “‘(c) No, as none is consi-
dered neoos-’’.

(1i) OCol. 4042, line 31 snsert “‘such’ before the word ‘‘circums-".
16. No. 81, dated tho 9th May, 1951,—

Col. 4087, line 21 for “Rama’ read “Rana’.
17. No. 32, datod the 10th May, 1851,—

(i) Col. 4124, line 20 from bottom for ‘‘member’ read ‘‘number’’.

(ii) Col. 4129, line 21 for the words “having come" read ‘‘coming out of”,
lines 6 & 8 from bottom for the figure ‘‘1.4.51"" read *‘16.4.561"", and for "'16.4.81"
read “1.4.81" respectively.

- (iii) wrew vy, qfRr 2R “Fraw”’ & eqre 9 “Fraion” o |
18, No. 33, dated the 11th May, 1951,—

(i) Col. 4180, lins 10 from bottom for ‘‘of** read “to".

(i1) Col. 4161, line 17 for the figure 85" read *“185".

(iii) Col. 4162, line 24 for “in view of"’ read ‘‘in liou of™.

19. No. 36, dated the 15th May, lDbI,-f
(i) Col. 4270, line 30 for “‘pait-mixture read *‘paint-mixture”
(ii) wrew ¥3¢e, SR ¢, “*3" & T 9T “I9y” 97

iil) w7 ¥3¢s, A & qdfwr 28, “90” & & 97 “ame” o
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PARLIAMENT OF INDIA
Wednesday, 11th April, 1951

The House met at a Quarter Lo Elerven
of the Clock

[MR. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
TRADE AGREEMENT WITH AUSTRIA

*3001. Prof. 8. N. Mishra: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether trade agreement with
Austria has been renewed; and

(b) if so, whether schedules of ex-
‘port and import remain as before or
have they been revised?

The Deputy-Minister of Commerce
;ld Industry (Shri Karmarkar): (a)

(7} . ,

(b) The schedules of e and
import have been revised. pies of
the agreement have been placed in the
Library of the House.

Prof. S. N. Mishra: May 1 know
what was the volume of trade with
Austria during the last year and what
was the balance of payments position?

Shri Karmarkar: 1 presume my hon.
friend wants it for 1949-50 For 1949-
50 the figures are: imports Rs. 57,47,000
and exports 52,19,000, balance of trade
minus 528600 As ards 1030-5!
for the perlod April, 1950 to January
20, 1951 imports amounted to
Rs. 1,53,43,000 and exports
Rs. 1,48, 71 000. Balance of payments
during thnt peripd was minus
Rs. 4,72.000.

8hri A. C. Guha: What are the main
items of import?

ri Karmarkar: I should Uke to
iuve notice.

Shri R. Velayudbaa: May | know
who is looking after our trade interests
dn Austria? Is there a Trade Commis-
sioner, lf’ not, who is looking after our

Shri Karmarkar: I am not aware
whether we have a Trade Comms-

3080

sioner in Austria -or not. This parth
cular agreement was a result of ncgo
tiation on our behalf by our diplomatie
representative in Switzerland, Mg
Dhirubhai Desai.

INDO-PAKISTAN' TRADERS’ BOARD

*3002. Prof. S. N. Mishra: Wil the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that. a move
is afool to form a Joint !ndo-Pak!s'al
Traders’ Board; and

(b) if so, the extent to which the
movi has ‘crystgllised and ' the objeru
of the proposed organisation?

Deputy-Minister of Comm Gm

'nd lndu\r& (Shri Kxrmarksr):

overnmment have skep
certain newspaper reports .in  thy
matter, ‘but they have no further in
formation.

. . I3
WZ)AM 'JQ"JQ'JU
NPt & p nly Uergy oy
i .
Wl om & M o £ ety
QQLWKV,.JQJ,Q.%JQ
-l e
(Glant G. B. 'Musifir: May'1 knoa
what is the difficulty in the way

srriving. at .a 'settlement when the ew
change ratio as been agreed upon?}

A dmxh%«m‘u%
imm«m lﬁt}

Katmarkari-Whit - Setlleme
[’hﬂmmww*nm nl

WS 3 plas - w’._'#._;"i’
L..U,, 4""’(}‘:”"‘1‘\)‘“"
e’ﬁ-’Ji"P"ﬂ‘“‘“qﬂ
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SN A Gl 2N S iyl

-A P g by

[Giani G. 8. Musafir: Is the hon.
- Minister aware of the fact that the
‘trade market of Amritsar is belng
‘rulned due to this delay?]

Shrl Karmarkar: I could not follow
"t

artaians ol - SN

ydpel & & & oaloe K dedy
e S onlwd glet oy S g
Bl gy - & @RS Sl gl &
o S sy o'y waly S K
WS Yy o kg S S & klapd
D T P SC N R
W -2l elp lati f Olply
wlly g gl ol oS e S

-2

[Giani G. S. Musafir: What I mean
to ask is whether the Government is
aware of the fact that Amritsar whick
I a big trade centre and also a border
t qQistrict is suffering a heavy loss due
. the delay on the part of the Govern-
. ment in arriving at a settlement with

Pakistan and as a result of which the

whole of Punjab is suffering?]

Shri Karmarkar: T am afraid my
hon. friend is under a misapprehen-
sion. The question related to some
organisation unconnected with Gov-
ernment. It has nothing to do withk
Government.

.

S P gl S d’l.‘

Uers ! 3'ate & ol pve Sye
I R ST VIUCR RN PRI
Tt e 2 (55 PUEGy o 58 Jesl

fGlanl G. 8. Musafir: Mav I know In
this connection whether the Govern-
ment recornise the non-official bodies
of the traders or not?)

% Shrl Karmarkar: If {t is in the
‘ tnterests - of .the . cauntry it might be
recognised. otherwise not.

Penf, 8. N. Mishra: May 1 krow
wheather Covernment have any infor-
mation abhaut the  enansors of this
move on the Indian side?
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Shri Karmarkar: Apart from the
newspaper, report Government have
mo further information available.

Shri R. Velayudhan: May I know
whether the Government have received
any complaints that the Pakistanl
traders are given preference even in
India when they come here on tem-
porary permits?

Shri Karmarkar: No, Sir, not to my
knowledge.

CoTTON

*3003. Dr. Ram Subhag Singh: (a)
Will the Minister of Commerce and
Industry be pleased to state whether
it is a fact that the U.S.A. Government
has allocated an additional quota of
cotton to India?

(b) If so, how many additional biules
of cotton have been allocated?

The Deputy-Minister of Commerce
and Industry (Shri Karmarkar): (a)
and (b). We have so far received a
total allocations of 2,00,000 bales (of
500 lbs. each) in two instalments. In
terms of Indian bales of 400 lbs. each,
it comes to 2,50,000 bales.

Dr. Ram Subhag Singh: What is the
additional allocation?

Shri Karmarkar: There has been no
additional allocation; we wanted 4
lakh bales, out of it so much has been
allocated up till now.

Dr. Ram Subhag Singh: May I know
the total allocation in bales of Ameri-
ean cotton for this year?

Shri Karmarkar: In respect of India
these have been the allocations which
I have mentioned—2,00.000 bales
which in terms of Indian bales amount
to 2,50,000 bales. That is the quantity
allocated till now.

Shri T. N. Singh: May I know
whether there has been any revision
in the price of this colton of late and
whether the price compares favour-
ably as against Egyptian cotton?

Shri Karmarkar: I should like to
have notice.

Kaka Bhagwant Roy: May I know
the variety of this cotton?

Shrl Karmarkar: The variety 1s
American-—for further information I
will Lhave to inquire.

Shri Chattopadhyay: What was the
allocation last year?

Shri Karmarkar: 1 have no infor-
mation with me here. .
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ot wz . F am oo wE g
W ved Qe gl Iwqd @ feadh
ntE arg ?
[8hri Bhatt: May I know the num-

ber of bales that have been received
out of the cotton that was allotted?)

Shri Karmarkar: We -have so far
granted licences for the import of a
total quantity of 2,74,265 bales costing
Rs. 33-58 crores
Actually, however, imports
materialise only to the extent of the
allocation. Against the total the arrivals
at the port of Bombay up to 17th
March, 1951 amounts to 61,854, bales
of 500 lbs. each.

Shri Dwivedl: At what rate have
we bought it?

Shri Karmarkar: I would - like to
have notice.

Shri Sondhi: What is the reason for
this small import? The allocation
2,50,000 bales but the quantity imported
is only 61,000 bales?

Shri Karmarkar: I may, subject to
further inquiry, say that it is obviously
due to shortage of shipping. But it is
coming gradually—there is no fear of
our not receiving it.

Shrl Jhunjhunwala: May I know to
whom and on what basis the quotas
arc allotted? Are the quotas given
only to consumers or outsiders also?

Shrl Karmarkar: My present infor-
mation is that quontas are given to the
mills and the traders.

Shri Jhunjhunwala: To what extent

has it been decided to give to the mills
and to what extent to the traders?

Shri Karmarkar: I shall have to find
it out.

S X S o Wl U S &
d JAK ¢pS o aay S S
St L oS ol gk Wl e
- Lee e i)
-[{Glanl G. 8. Musafir: May I know
the number of such factories that have
stopped work due to shortage of
cotton?] - -
ot weRrwT : IE6 AR F A
~#fY ) § wasmr 49r (% WEg
Sr@iT g8 @) Wy gq g A
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[Shri Karmarkar: In this connection
the hon. Minister had said that pro-
bably no factories had closed dowm
although the production had gone down
due to the shortage of cotton.]

NEWBSPRINT

*3001. Dr. Ram Subhag Siagh: Wil
the Minister of Commerce and Indus-
try be pleased to state the gquantity
of newsprint imported from Britain
in the year 1950-51?

The Deputy-Minister of Commerce
and Industry (Shri Karmarkar): 6,604
cwts. of newsprint was imported from
United Kingdom in the nine months
April to December, 1950.

Dr. Ram Subhag Singh: May I
whether Britain has effected any

in our newsprint import because
newsprint scarcity over there?

Shri Karmarkar: I do not think sv,
but I will inquire.

@5 ritfeee Tw ;. orgt aw Y i
% gNS § S TR T AEH
¢ fr memdw & =y fae € frw
TF ® g A f), W A
fys sqiaTd & ®OT A4 AT WEL,
w7 RET AT WeAWEW # W
frz & T A x@n ® fea ok
ggaar &7 | AQ @
th Govind Das: So far as the
qu£:§!:elon of newsprint is concerned a
the Government aware of the fact tha
Madhya Pradesh Government had &
scheme to start a newsprint mill there
which, however, could not be donc du@
to financial stringency and do the
Government propose to give gome . sort

f help to the Madhya Pradesh Govern-
?neni l.i.ox' cstablishing and starting this
mill?]

-ﬂmm=wﬂ“'“:’“
¥ 9g ¢ agy wgifa € o W
e § gt @ e A Y
andr €, w_ﬁaﬁﬁqamw

&Y< faare F4T .
Karmarkar: We have ful]
syr[ns:artlhy with that and we shall find

out and consider what help we can
give.)
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Bhri Shiva Rao: Is my hon. f{riend
making any effort to secure larger
aupplies of newsprint from other parts
of the world in view of the very des-
perate plight in which newspapers are
at the present moment?

Shri Karmarkar: I think Govern-
ment are making H-orculean efforts to
get newsprint, but it is not available.

Shri Shiva Rao: May 1 have some
description of those Herculean efforts?

Shri Karmarkar: Wel!, the Herculean
efforts have not come to a fruition.
There cannot be a long description of
it, but we are trying to get more from
Canada and other sources.

Dr. Ram Subhag Singh: May 1 know
the percentage of our newsprint im-
ports from Britain to our total imports,
and- also whether imports from other
oduntries have been reduced?

‘Shrl Karmarkar: I should like to
find that out.

Dr. Deshmukh: May .I know if the
hon. Member knows the reasons for

is scarcity? Has the world produc-

on gone down, or is it a case of non-
availability because of stock piling by
other nations?

Shri Karmarkar: Off hand, my in-
formation is that it is not so much due
to non-production but it is due to
greater consumption by United States
of. the newsprint from Canada and
Canada is the largest su?pller of news-

rint to the world. understand

at United States at the moment
tonsume about 96 per cent, of Canada's
roduction. Substantially, that has been

e cause of the present scarcity.

ot fpady . A F 3 gu
fe @ feomoe ® =@ fre §
ware § S e IR wwa F ek
wwRre qyan

stlm Dwivedi: What is the difference
E een the newsprints manufactured
Canada and United Kingdom and
oes it make any difference in import-
g them?]

ot wewrewe T R W A g
e afigd

Shri Karmarkar: I would require
notice go far as prices are concerned.]

. Dr. Ram Sub Singh: May I know
whether newsprint supplies to our
aewspapers would be further

during this quarter of the year?
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Shri Karmarkar: I am notl sure: ~or
are we contemplating an immediate
reduction; but if necessity arises and
supplies become short, naturally there
will be a consequent reduction.

Shri T. N. Singh: May I know what
is the source of manufacture nf the
newsprint that comes from Britain,
because I believe Britair Aoes not
manufacture newsnrint? Fither it is
Newfoundland or Finland from whom
she must be getting the newsorint.

Shri Karmarkar: I understand that
the source is Canada.

Shri A. C. Gubha: May I know fr-m
what other countries newsprint has
been imported during this year?

Shri Karmarkar: Notice.

Shri R. Velayudhan: Is the Minieter
aware that Britain contracted earlier
for bulk purchase of newsprint from
continental countries and we c¢n-
tracted later, with the result that we
could not get any newsprint from .he
continent?

S8hri Karmarkar: Government do not
think that the reason for non-supply is
later contracting as such. The reason
is scarcity.

Shri R. Velayudhan: Is newsprint
included in our stock piling pro-
gramme?

Shri Karmarkar: We cannot cel
enough newsprint for current{ consumo-
tion. Where is the question of stock
piling?

Shri Karunakara Menon: Is there
;mgl t;thempt to produce newsprint in
ndia? -

Shri Karmarkar: There has been nne
enternrise going on in Madhya Pradesl
and it will be some time before news-
print is actually produced.

Dr. Deshmukh: Has the Government
taken Into account the coming elec-
tions, and what arrangements are
going to be made to supnly adenuate
amount of paver to the pecple and to
the prospective candidates?

Mr, Deputy-Speaker: Every effort is
being made.

_Shri Karmarkar: Every ‘eftiit s
be::( made, as the Deputy- has
sald.

Dr. Deshmvkh: You mean every un-
successful attempt is made®

Shri T. N. Singh: The hon. Minister
stated that the newsprint supolied by
Britain is actually obtained by “er
from Canada. May I krnow whetrer this
is supplied to us from the allocation
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made Lo Britain for her own purposes,
or whether there is any additional
quota supplied to her for being sold
to India?

Shri Karmarkar: On this, [ would
like to have information from the hon.
Member.

SaLr

*3005. Dr. Ram Subhag Singh: (a)
Will the Minister of Works, Production
and Supply be pleased to state whe-
ther it is a fact that the supplg of salt
in India exceeds the demand?

(b) If so, what are the quantities
(in tons) of supply and demand of sajt
each year?

The Minister of Works, Production
and Sapply (Shri Gadgil): (a) Ves.
since 1950.

(b) A statement is laid on the Table

STATEMENT

Year Production Requiremente

1949 3°04 million tons. 2-38 million tons
1050 2-°8 milliou tona, 2-51 million tons

1961 2°69 million tons. ?: 62 million tona
(Bstimated)

+Dr. Ram Subhag Singh: It appears

from the statement supplied to me that
we are surplus in salt, may I know
whether we export salt to any foreign
country?

Shri Gadgil: The matter is under
consideration, but if any particular
factory produces more during 1951
than what it had promised, its request
will be favourably considered

. Ram Subhag Singh: Is any
licence required for production of salt
and is any licence fee charged?

Shri Gadgll: Yes.

off fygd@ ;. § 3@ T4 wEgn
g 98 7 awrt et Aww dare
g ?
|Shri Dwivedi: M I know the

uantity of salt th:‘ly would be pro-
- duced in Kutch?]
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Wt mufnm . owg O fead aw
Ra g, @t gw § A4f %y
wom, ®isd o @ F N Eage
# ag ga & dw s wT w0

[Shri Gadgil: I cannot off-hand give
the quantity of salt produced in Kutch

but the estimates for this year are
of nearly 713 lakh maunds.)

W Nfew oW gw A5 A
qw wgt o¢ fom sravaw @, ww
¥ afas gaf & N @ wine *
7g aq < fomr & e wfwew & wa
N & w9 44w gy & A Aqmn
wrgm !

[Seth Govind Das: When the pro-
duction of salt here has surpassed-
requirements have the Governmen

decided not to import at least salt.
from outside?)

Wafs: @ a8 doA
g W Hq¥ wge 7 Al sy
Q)

(Shri Gadgil: No salt will be
ported from outside during this yesr.)

ot Yo Que foy: W Ty A
wa g fege RA & w am m
swr¢ foar o <grd foe writrs wreet
§xge ® At £3 448 s @@ ?

[Shrt T. N. Singh: Is it a fact that
it is being propagated for some time
that some salt should also be imported
from outside on religious grounds?]

W arEfey: s A ¥ w9 ¥&
2fF 55 W Ag W 4% O
Q@ WAE g2 & ITWA & FA
wifgd 1+ A1 g7 frew foar 3
f& ag A% aw §, a & g
g N, 1y F A qAmar g
N QT FW W AT A3t ® A=
& TR |

{Shri Gadgil: There is some truth

bout it that some people are
:hat rock salt should be nlod'm

religious point of view. But we hawe
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decided whether it be rock salt or any
other salt we are not going to import
it from outside but we will meet the
requirements from our own stocks.]

Shrl R. Velayudhan: May 1 Xknow
which are the States where salt ls.
under control?

Mr. Deputy-Speaker: That is going
from one question to another.

Shri Hussaln Imam: Is any effort
made to export our salt-—I mean sea
salt—to Pakistan?

Shrl Gadgil: I have already answer-
od that question. In a barter agree-
ment, it may be necessary for us to
give salt to other countries.

Shri J. N. Hasarika: May 1 know the
Quantity of salt meant for purposes
other than human consumption?

Shri Gadgil: Quite a considerable
quantity used for industrial purposes,
~uch as manufacture of soda ash. It
s also used for tanning purposes.

Shri Chattopadhyay: When the
aupply of salt exceeds the demand, why
s it that scarcity is felt from time to
time in many of the States?

Shri Gadgil: It is due, as | said the
other day, to the fact that in certain
States there exists a system called the
nomince system. These nominees do
not keep to the programme and occa-
sionally they create artificial scarcity.
But whenever any such position is
referred to us, we immediately rush
qalt by special trains.

Pandit Munishwar Datt Upadhyay:
May I know whether the Saurashtra
scheme for production of salt lvas
taken effect?

Shri Gadgll: | reguire notice

off 8@ . § ag WA g
g fe sar s & & aw § A alx
qur At 2, = wrowrew § fros
e o WTr AR 4} q¢ oW A
T AR AR /T v §

Shri Dwivedi: May I know whether
it 18 a fact that there are two rates of
salt and if not so, may I know the
teason why two prices of salt are pre-
valent—one four pice a seer and the
gther four annas a seer?)

ot mefrs gy A1 myd aree
4 xEer &Y o @ W & AT wd
smew & ma st @ & fawn 8
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|Shrl Gadgil: The ordinary salt has
only one price and is sold at the ration
shops at the rate of one anna per
seer.]

ot Wg . ARF FAE A AWE A
9T T & @t § s oAk
femifed &t of, $k s ) o, @)
g% ganfeEs aw |1 AW gar

@ )

|Shri Bhatt: Did the Salt Committee
make any recommendations regardin,
the increase of production of salt, an
if so, what steps the Government have
taken to implement them?]

ot wrafrs : Sy fawrfod A &
IH® FX W oaf A faw w7
@} § WX qY a9 W 48 wed) @
™ TAH FT qFF 7, IR §C
fear 21

|Shri Gadgil: The recommendations
mnade are being considered while some
of them that could immediately be
implemented have already been im-
plemented.] .

Shri A. C. Guha: 'I'he hon. inister
stated thut occasionally salt scarcity is
brought about due to the defective
working of the nominee system. Do

Government propose to aholish this
system? P
Shri Gadgil: ‘I'his muaiier we have

taken up with the various State Govern-
ments.

Dr. Kam Subhag Singh: May 1 know
whether our rock salt production is
sufficlent to meet our demands?

Mr. Deputy-Speaker: There is no
rock salt here.

Dr., Deshmukh. May i know if the
hon. Minister knows as to the parti-
cular areas in which salt is avallable
at the controlled rate of one anna?

Shrl Gadgil: It 1s available in Delhi
to begin with.

Shri Russain Imam: Is this Sambhar
salt or sea salt?

Mr. Deputy-Speaker:
Bhagwant Roy.

Kaka Bhagwant Roy: Is it under the
consideratior of Government......

Mr. Deputy-Speuker: The hon. Mem-
ber would kindly get up and put his
question with confidence. He is half
standing and half sitting.

Yes, Kaksa
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Shri B. L. Sondhi: Stand erect.

Kaka Bhagwant Roy: Is it under
the consideration of Government to
import salt from Pakistan?

ot nrEfs ©  qifeend w1 e

¥t /@ N

[Shri Gadgil: Why take Pakistan
salt?)

t Roy: Are there
some wagons lying on our border?

Shri Gadgil: Before this ponclyn was
announced, some wagons were the
territory of P.EP.S.U. and at the
request of the P.EP.S.U. Government,
we gave powers to that Government to
confiscate

ImPORT OF HEAVY CASTINGS

*3006. Shri 8. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state the quantity and
value of special Czechoslovak heavy
castings for crushers that have been
iir;:s%q’rted during the years 1948 and

The Deputy-Minister of Commerce
and Industry (Shri Karmarkar): The
information is not available, as cast-
ings are not separately specified in the
trade returns.

Since no import licences for heavy
castings for crusher machineries from
Czechoslovakia been issued during the
years 1948, 1949 and 1950, it is likely
that no crusher machinery was actually
imported.

Shri 8. C. Samanta: Has the atten-
tion of Government been drawn to
the Czechoslovak Economic Bulletin,
February 1050. which says that cast-
ings were sent to India and Rumania
in large quantities?

Shri Karmarkar: | have not had
accasion to look through that. But I
shall do so and if there is anything
a:rtlcular [ shall let the hon. Member

oW,

ESSENTIAL SUPPLIES ACY

*3007. Dr. M. M. Das: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of prosecutions in-
stituted under the Essential Supplies
Act in the different States administer-
ed bv the Centre during the year
1950-51:

'ul(b) the number of cases disposed

(c) the number ot convictions with
vigorous ! aprisonment
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L
(d) the number of convictions
without rigorous imprisonment; and

) the t ds o
~‘t(:(;? he tolal value of goods confis-

The Minister of Commerce and
Industry (Shri Mahtab): (a) to (e).
A statement is laid on the Table of the
gguszeé ][Sev Appendix XXI, annexure

Dr. M. M. Das: May I know, Sir,
whether the hon. Minister is in a posh
tion to let us know the number of
prosecutions under this Act in Part A
and Part B States.

Shri Mahtab: We will h e 4
that information. v ave to Mnu-

Dr. M. M, Das: May 1 kn heth
the five businessmen {hat w::o :'nms
last week in Delhi were- arrested undef
3101; .kc:‘ ,or under the Preventive Deten

Shri Mahtab: I do not know who
were the persons who were arrested,
If the hon. Member gives me details
I shall find it out.

Shri R. K. Chaudhuri: May I know,
Sir, the number of cases in whic‘
convictions were set aside by the
superior courts and the number of
cases which ended in acauittal hy the
trial cgurts? Is it a fact that the nume
ber of cases in which accused ha
been acquitted either by the trial o
appellate court outnumber the rases
in which they were convicted?

Shri Mahtab: I would refer the hon
Member to the statement.

Shri Raj Bahadur: In which nrovince
were the largest number of persong
arrested in this connection?

Shri Mahtab: In Delhi

Pandit Munishwar Datt Upadhya
What are the articles in respect
which the largest number of convies
tions took place.

Shri Mahtab: [ want notice of  thad
question

Wt wng . s qeeg Wl
worER  fad gErd a1 eeda
drvd §Y tq ode gy o
® wrme gwr @ w€ & ar yEhr
fiem v § S43) T IR Poderd
N frr 2 57w N ot w v

femr war 2 7

|Shri Jangde: Will the hon. Mtnim:
he plezted to state whether it is a fac
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that licences of controlled’ goods have
again been issued to those shopkeepers
and licence holders or their relations
who have been convicted or fined
under the Essential Supplies Act?]

Shri Mahtab: I feel sure that they
are not given licences. Whether those
who are given licences are their rela-
tives or not I cannot say off-hand.

Dr. M. M. Das: May I know, Sir,
whether it is a fact that a large num-
ber of cases were discharged after
execution of good conduct bonds? If
%0, what is their qumber?

Shri Mahtab: I am sorry 1 have not
got that information.

Shri Somsvane: May I know, Sir,
how many persons were arrested for
these offences. whose cases were not
‘taken to the courts under instructions
of either State Governments or the
Central Government?

Shri Mahtab: I am only concerned
with the Centrally Administered Areas.
and so far as the Central Government
‘are concerned they have given no
instructions in this matter. It is left
to the courts to decide.

ot fy@t : F it g g
foa® ¥ @ wTH F dEL O
R IF § fead qoerd wAwh @
Wk fe fre Tow & fisad S R
® T I3 9T ¥ wrdar A af ?

[Shri Dwivedi: May I know out of
persons arrested uhder this Act how
many were Government employees,
and what is their number state-wise
and what action has been taken against
them?)

Shri Mahtab: Officials are not con-
cerned with the Essential Supplies
(Temporary Powers) Act. It is only
traders who are concerned.

Shri Dwivedi: I know of an instance
where a civil supplies officer was sus-
pended in Vindhya Pradesh.

Shri Mahtab: He might have been
proceeded against departmentally.

Pandit Munishwar Datt Upadhyay:
Has any official been detected in any
of these offences?

Shri Mahtab: 1 am sorry I have not
got that information at present.

Dr. M. M. Das: May I know in how
many cases the maximum punishment
"lnld Jown in the Act was awarded?

Shrli Mahtab: So far as I imagine in
no case the maximym punishment has
been given.
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Shri Ramaswamy Naldu: May I
znow the commodity in regard to
which the largest number of convic-
tions took place? :

Mr. Deputy-Speaker: That question
has already been answered.

Shri Kamath: With regard, Sir, to
the Centrally Administered Areas, how
many cases of this kind were with-
drawn after prosecution had been
launched and cases instituted in court?
I asked for this information last ses-
sion, but the Minister asked for notice.

"I do not know whether it is available

now.

Shri Mahtab: I have nat got: that
information now. I shall let the hon.
Member know later on.

Mr. Deputy-Speaker: In such cases
1 would suggest to hon. Ministers thaf
in regard to assurances they give, they
may circulate a memorandum to hon,
members through the Parliament
Secretariat.

Shri Karmarkar: I would like to
have a clarification from you, Sir.
When we ask for notice, we take it
that unless a specific question is tabled,
we do not give the answer. But where-
ever we promise to give any informa-
tion, the practice is for the Ministry
to supply the information to the hon.
Minister of State for Parliamentary
%ﬂglirs and he lays a statement onthe

"able. .

Shri Ramaswamy: Would the Chair
be pleased to instruct the Parliament
Secretariat to make a note of such
things and remind the Ministries?

Mr. Deputy-Speaker: This is be
done hy the Ministers themselves an
the Minister of Parliamentary Affairs
from time to time lays statements om
the Table of the House showing how
far such assurances have been imple-
mented. No further directions are
necessary.

BoOK VALUE Or STORES

*3008. Prof. K. T. Shah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total value, as recorded in
the Ministry’s books. (i) of the various
kinds of stores. installations. or equip-
ment, maintained in the Ministry of
Commerce and Industry and Supply
as on the 31st December, 1950; and (i)
the total capital cost of the bulldings,
and other structures, plant and
machinery, tools and implements, fix-
tures and furniture, provided. d
maintained by the Ministry or ‘Ly
Corporations working under or In
association with it. ag on the 3ist
December, 1950: and

(b) the provision made for the pro-
per maintenance of the Stores, Instal-
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lations, and eguipment, plant and
machinery, tools and implements,
fixtures and furniture, main-
tained by the Ministry, as on the 31st
December 19507

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
A statement is laid on the Table of
the House. [See Appendix XXI, an-
nexure No. 23.]

Prof. K. T. Shah: 1 enquired in the
Notice Ofice, but did not get any state-
ment in regard to this question.

Shri Mahtab: As usual this has been

ladd on the Table.

Mr. Deputy-Smker Laying on the
Table is different from suppiying
coples. to Notice Office.

Shri Mahtab: At any rate, there has
bepn nothing unusual in matter.

Prof. K. T. Shah: 1 went there at
about 10 o'clock and got two state
ments relating to the next questions,
but nothing with regard to this.

Mr. Depnty-Speaker: 1 will make
enquiries. We will come back to this

later.

Tn*w:u.nm ALLOWANCES—MINISTRY OF
" CoMMERCE AND InvusTRY

*3009. Prof. K. T. Shah: Will the
Minister of Commerce and Indnsiry
be pleased to state the amount spent
on account of travelling allowances in
India and outside India ugantely for
i) the hon. Minister and his Deputy.
i) the Public Servants or officials of
the Ministry; and (lii) members of the
non-official public travelling on the
work of, or in connection with the
work of the Ministries of Commerce
and Industry and Supply in the years
1946-47, 1947-48 (Post-Partition), 1948
49 and 1849-507

The Minister of Commerce and
Indastry (Shri Mahtab): Two state-
ments are laid on the Table of the
House. (See Appendix XXI, annexure
No. 24.)

MINISTRY OF WORKS, PRODUCTION AND
SupPPLY (TRAVELLING ALLOWANCES)

*3010. Prof. K. T. Shah: Will the
Mimster uf Works, Production and
Supply be pleased 'to state what was
the amount spent on account of tra-
veiling allowances in India and out-
side separately for (i) the hon. ?
ter and his Deouty; (ii) the Public
Servants or officfals of the Ministry,
and (iii) members of the non-official
public travelling on the work of, or in
ronnection with the work of, the
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Ministry. in the years 1948-47. 104748
(Post—Partit'ion). 1948-49 and 1948-50?

The Minister of Works Produetlon
and Supply (Shrl Gadgil): state-
ment containing the requlmd informa-
tion is laid on the Table of the House.
[See Appendix XXI, annexure No. 23.]

Shri Brajeshwar Prasad: In connec-
tion witk the hon. Minister's visit to
Ahmedabad, may I ask whether the
lnauguratlon of the Shooting Gallery
comes within the purview of his
Ministry?

Shri Gadgil: It does.
Shri Sarangdhar Das: In case o

journeys, are officers stll}. paid. 1} ‘w
or only one fare?

Shri Gadgll: |

¥

ujre notice of that
done accord-
ing to the rules. '

B K w
w the hon. ' Minister hadhvv:r

vuited Assam during the last four
years of his office at Delhi and Is it
included here?

8hri Gadgll: The hon. Minister has
been Minister only for three yeu:n
six months. Four years m yet
over, but he expacts t

Dorrs r0 DispLacko P:pgpus

*3011. Pandit Manishwar Datt 2::
dhyay: Will the Minister of Rebhab
tlom be pleased to state whether gun
have been still camps distributing doles
to the displaced persons and if eo
what was the amount so diatrlbufed
in January, 1951?

The Minister of State for Rehabili-
tation (Shri A. P, Jain): Yes. The
total amount distributed in January,
1951 was Rs. 24,75,000.

Pandit Munishwar Datt Upadhyay:
May 1 know what was the amount
spent in January, 19507

Shri A. P. Jalu: 1 do not know what
useful purpose that supplementary
will serve, because there were different
persons hvmg in the camps in January,
1950. The exodus from East l{
had not taken place then md
were very fcw camps of the westera
’r:mzees. But I do not have the figures

Paadit Muaishwar Datt Upadh
Will the hon. Minister be e.%:é
say what was spent in Mnrc

Mr. Deputy-Speaker: Could that aho
not have been included in this ques-
tion? How can a Mmlster be expected
to earry figures in his ming? -
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‘Pand!t Muuishwar Daté Upadhyuy:
For how many days or months are
these people kept on doles before they
are allotted any work--what is the
practice?

Shri A, P. Jaln: The original inten-
tton was that no person should be
allowed to live in a camp for more
than two weeks on doles, and later on
wafter he had been dispersed from the
camp, doles for two weeks may be
given. But this has been found im-
fr’hctlcable and people have been found
tving on doles until they found work.

Shri Bharatl: What was the total

-~ number of people living on doles in
January, 19517

Shri A. P. Jaln: 2,45,000.
ot wg: s wmAHy G0 A
wWeR N w9 v 6 a8 T

I & s wef @ gar o ww
] w7 wtogan?

[Shri Bhatt: Will the hon. Minister
.be pleased to state as to where the
largest amount of money was spent
and where the least?)

W go o dw . I F @R
4% F@ 0% H gen WYL N AFW
@ g qdf fEged o) ot orm @
ATATH & ST 49X T qWIN AI7qan
® R # for wm @ feat H @
Q8 €, AT o AT 13 qT TW
g Fzt uw dar N @ A gam

|Shri A, P. Jain: The largest amount
was spent in West Bengal and the
least, if we take the Eastern part into
consideration, in Assam. But if it is
taken for the whole ot India, there are
several such provinces, their number
belug seven or cight where not a penny
was spent.)

Shri B. K. Das: Hus any outsider
been given any dole?

Shri A. P. Jain: Ordinarily no doles
are given outside the camp, but some
money hus been given by the Relief
Commissioner on an ad hoc vasis by
way of dole.

Pandit Munishwar Datt Upadhyay:
What is the adraission to these comps
now per month, approximately?

Shri A. P. Jain: Admission to all the
camps exceovt the Ranaghat Cambp in
West Bengal has been stopped. There
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‘he figures are quite low, may be just
a few thousand per month.

Shri Bharati: [s the dole given in
the f~rm of money or in the form of
foodstufl?

Shri A. P. Jain: In some places the
dole is given in the form of cash, in
;»thixl-nglaces partly in cash and partly
n .

Shri T. N. Singh: May [ know what
is the implication of ‘still camps’—the
question asks ‘whether there have
been still camps distributing doles'?

Shri A, P. Jain: The hon. Member
had better ask the questioner and not
me.

Mr. Deputy-Speaker: There is 4 mis-
placement of the word ‘still’.

Shri A. C. Guha: What is the num-
ber of persons in camps now in Assam
and what is the proposal of the Gov-
t(irnx;lent as regards their rehabilita-

on

Shn A. P. Jain: The number of
persons in camps In Assam was 1,919
on 24th March “1951. Now some of
these are permanent liability, that is.
unattached women, old and infirm
And others mauy have heen sent tn
Manipur already.

Shri A, C. Guha. May 1 Knuw
whether this includes the fgures for
Clachar also?

Shri A. P Jain: No, 1t does not

Shri A. C. Gubha: May | know thv
ngures for Cachar?

Shn A, P. Jain: 1,992

Dr. Ram Subhag Singh: May { know
what is the amount of dole given to
a refugee in cash and what is the
quantity of dole given to him or her
in kind?

Shri A. P. Jain: There are varfour
scales, and I would like to know for
which particular place the hon. Mem
ber wants to have the answer.

Shri T. Hussain: May I know the
number of displaced persons from East
Bengal in our camps who have left
for East Bengal?

Shri A. P. Jain: Wc have no statistics
of such persons.

Shri Sonavane: May [ know the
minimum and maximum value of these
doles given o an individual displaced
person, and would the hon. Minister
think of chaneing the word ‘dole’ inte
a more Jesirable word?
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Mr. Deputy-Speaker: The earlier
half may be answered. The latter half
is a suggestion.

shri A, P, Jain. Now dules to dis-
placed persons from East Pakistan are
given c¢n the following scale:

Rs. 3 per week per adult and Hs. 2
per week for a child below eight years
of age, when given in cash.

When given in kind, up to an extent
of Rs. 8 per adult per week and up to
an extent of Rs. 2 per child below
eight years of age, per week.

When given in cash and kind, Rs. 2
in cash and 2 seers of rice and
7 chatteks of dal per adult per week,
and Rs. 1-6-0 in cash and 1 seer of
rice and 3} chattaks of dal per week
for a child under eight years of age

1n the Yol camp for children up . ..

Mr. Deputy-Speaker: F,w many
such camps are there?

ghrl A. P. Jals: Two more, Sir

- Mr, D-guty-Speaker: The hon
Minister may lay a statement on the
r-uie.

D1SrLACED PERSONS' CaMPs

*3912. Pandit Munishwar Datt
Upadhyay: Will the Minister of Reha
Militation be pleased to state:

(a) the population of displaced per
sons’ camns as on the 1st January,
1051 and ihe (daily expenditure incur
red on such camps; and
. (b) how many of the disvlaced per
sons have heen absorbed in Govern-
ment or semi-Government services and
how many of them have been settled
on land by the end of 19507

The Ministor of State for Rehabih
tation (Shrl A. P. Jaim): (a) 2,435,000

It I3 not possible to give figures of
daily expenditure which varies with
90 constantly changing camp popula
e,

(b) 58.200 displaced persons have
been absorbed in the services of the
Central and State Governments. Infor-
mation in regard to the number em-
g ed in semi-Government services

ing collected and will be placed
on the Table of the House in due
eourse.

As regards the number of persons
settled on land, attention of the hon.
Member is invited to my reply to
Starred Question No. 585 answered on
st December, 1950.

Pandit Munishwar Datit Upadhysy.
May I know how much has been soent
on providine these disnlaced persons
with agricultural implements or In
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glving them lump sums to make their
own provision for thesce?

Shri A. P. Jain: Different scales of
money for different places for agricul-
tural implements have been laid down.
I cannot be expected to carry all thesa
detailed figures in my head.

Shrimati Velayudhan: May I know
whether the Government are working
according to any fixed time schedule
to provide houses for the displaced
persons from West Pakistan now living
in camps?

Mr. Deputy-Speaker: It is a different
question altogether. This i{s about dis-
place ] persons’ camps.

Shrimaél Velayudham: They are in
Camps.

Mr. Deputy-Speaker: They are In
camps no doubt.

Shri A, P. Jaim: Sir, there are no
camps of displaced persons from West
Pakistan, except the Yol and Jammu
camps. All other camps have been dis-
banded now, except that some of the
persons may have been living in the
places which wcere once camps. .

Pandit Munishwar Datt Upadhyay:
May 1 know in what States have these
discrlaced persons been allotted land
and what is the average holiding?

Shri A. P. Jain: That will be a ques.
ton that will take at least some time
to answer, beceuse the area of the
land allotted in each State varies.

Mr. Deputy-Speaker: Has the hon.
Minister got the information with him
at present?

S8hri A P. Jain: Yes. | have got the
Answer

Mr. Deputy-Spezker: [n which case
lPt! may be laid on the Table of the
ouse

Shri A, P. Ja'm: That {nformation
has already heen iven to the hon.
Member concerned. I have given the
figures of ‘he total and it is a ques-
tion of dividing them up. ’

aoﬁ" Deputy-Speaker: Question No.

Shri Rathmaswamy: Sir, I suggest
that with this question No. 3023 may
also be taken.

Mr. Deputy-Speaker: | have no
”bja?,.lm' They relate to the sams
matter.

An Hoa. Member. Dr Subramaniam
13 absent.
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Mr. Deputy-Speaker: That is an im-
portant matter and the hon. Member
wants to have that question put

Nos. 3014 and 3023 may be answererd
10gether.

The Minister of Commerce and
Industry (Shri Mahtab): 1 have no
objection.

Shri Sondhi: Sir, the hon. Member
in whose name question No. 3013
stands is not here.

Mr. Depaty-Speaker: The hon. Mem-
‘ber is aware that in case of very
important questions affecting large
sections of the community, the Chair
has been always allowing that question
to be put in this manner.

YARN DISTRIBUTION

*3013. Dr. V. Subramaniaum: (a)
Will the Mirister of Commerce and
Industry be pleased to state whether
it is a fact that the Buckingham and
Carnatic Mills have been allowed to
distribute their yarn through thelr
own agents and are distributing three
bundles per ioom per month, while

‘Government give only about half e
bundle?

(b) How many mills have bee
authorised l.ke that to distribute thefr
varn through their own agencies?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Under
the All India Yarn Distribution Scheme.
the Buckingham and Carnatic Mills,
Madras, are scheduled to supply about
800 bales of yarn per month to the
Madras State. As the internal distribu-
tion of free yarn is the responsibility
of the Madras Government, that
Government had permitted the Mills
in  August. 1950 temvorarily, for a
period of three months, to distribute
their nroduction of yarn allocated to
the Madras State through their own
dealers subject to certain conditions
This period was first extended by a
month and thercafler the concession
was extended by annther six months
The dealers of the Mills could distri-
bute 3 bundles per loom per month in
the beeinning but thev had to reduce
the aquantities supplied to individual
weavers to the level of suvolies
allowed to other weavers in the district
accnrding to the instructions of the
Collector concerned.

(b) Twentv-three mills, other than
the Buckingham and Carnatic Mills.
have been permitted by the Madras
Government to dictribute yarn through
their own agencles.
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*3023. Shri Rathnaswamy: Will the
Minister of Commerce and Industry
he pleased to state:

(a) whether it is a fact that the Mill-
workers' Association of South India
have requested the Government  of
India to remove the control on the price
and distribution of yarn manufactured
from imported cotton and if so, what
steps Government have taken 10 im-
plement the suggestions;

.(b) whether it is a fact that some
mills in South India were closed and

if so, how many of them due to cotton
shortage; and

»

(c) whether Government propose
lo allow private industrialists to put-
chase cotton from foreign countrige
and if not. why not?

The Minister of Commercs az?
Indastry (Shri Mahtab): (a) Yes. The
Government considered the suggestion
but could not accept it. I suppose the
hon. Member really intended the Mill-
owners’ Association and I think it is a
printing mistake. It has been printed
as Mill-workers' Association. ‘

(b) The number of closure of Textile
Mills in Madras is seven; 4 are totally
closed and three partially closed.
of these, two tétal '‘and “two ' parii
closures are due to cotton shortage. '

(c) Import of cotton is open to the
Trade as well as industry, and is sm
ject only to availability in the foreign
countries.

Shri 8. V. Nalk: Question No. 3048
may also be taken with this. It relates
to yarn allocations to Hyderabad.

Shri Bharati: Arising out of answer
to part (b) of question No. 3013, the
hon. Minister stated that about 23 mills
are allowed to distribute their yarn
through their own agencies. Is this
distribution made after the stipulated
quota which might have been fixed by
Government and if so, what is the per-
centare which these mills have been
permitted to distribute through their
own asencies? May I also ask whether
that system has been working satis-
tactorily and have Government any
information with reference to that?

Shri Mahtab: There is no percentage.
As it appears the quras Govern-
ment at one time decided that in
certain areas varn should be distr}-
buted by the mills through their own
agencies. The State nominees coutd
not 1ift the quntas in time and in order
to facilitate distribution they allowed
the mills to do it.

nes &
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Shri Bharatl: May I know if that is
still functioning, Sir? I want to know
‘wuaed tney allowed it. Was no percen-
taje fixed for thair distribution?

Sari vahtad: From the order of the
Mad.as Government, it appears that
no percentage was fixed. The system
is still coatinuing.

Snri Bharati: Am I to understand
that they distribute all that they pur-
chase?

Suri Mahtab: They distribute the
allocations which are made on the
mills for that area.

Shri Rathnaswamy: If the answer
given by the hon. Minister to part (b)
of my yuestion is in the affirmative, I
should like to know the names of the
mi:ls that were closed due to the short-
age of cotton.

Shri Mahtab: Although I sald that
two mills have been totally closed and
two partially closed on account of
cotton shortage, the investigation goes
to show that the immediate cause was
the cotton shortage and there are dis-
tant reasons also for the closure. As
for instance, Messrs. Madras Spinning
and Weaving Mills Co., Ltd, Madras
was given an allocation of 1,500 bales
cf raw cotton for the period ending
‘August, 1950. The Mills did not pur-
ciiase any quantity of cotton out of
this allocation during the past three
months. Before closing down on 13th
August. 1950, they transferred without
the permission of the Textile Commis-
sinn 700 bales of raw cotton to its
sister concern. Messrs. Khandesh Spin-
ning and Weaving Mill, Girgaum and
rarted ‘N'' raw cotton stocks. It
geems therefore that the shortage of
cotton could not have been the
fmmediate cause for the closure on
15th August. 1950. All these causes
are there. We are taktnf’ all possible
steps to supply all the miills with quotas
P-areidad shav nra ready to purchase the
stock allocated to them.

Shri Goenka: Is the hon. Minister
aware that the Madras gxlnnhu and
;Ve;ving Mﬂl,lltwi?s‘ clots otrekn m;:

Ack and that it is. not w
the 198t ton' years 7. 1 would

allotted to this Mill ln.%u year 19507

: The bout
.m?':':'"‘c‘% ol f."’:g;c-‘ n&l‘;
comwiate Wbk with 06k, sindic

774 1ooms and emnoloying a
labourers. The mills have rem
clns~d fnr a number of vears prior to
re-startine in August, 1849 and worked
only 34,000 spindles in one shift for
8 hours. The alloration was made to
them. as I sald Qefore.

Z,
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Shri Bharati: What is the to
ber of bales distributed to tt:lee:ux;‘x
mills in the recent past, say, - in
January or February. I' also wish to
have the latest figurés available of the
distribution made to the old agencies.

. Shri Mahtab: I am sorr th
18 not with me now. Wi"t,h r:;a?gu:
the exact quantities distributed by the

mills, I can supply it
Merber pl) to the hon

8hri Bharati: Have Govern|
received any complaint that ﬂus";;l;i
tem of distribution through their own

agency has not heen !
factorily? working  satis

Shri Mahtab: Primg Jaci¢ there
seems to be no complaint, because as
I have already said the Madras Gow-
ernment have been extending the
period from time to time,

Shri 8. V. Naik: May 1 know what
happened to my request?

Mr. Deputy-Speaker: I find that it is
somewhat of a different sub ect
altogether and it may be inconvenient
for the hon. Minister to tackle them. I
have no objection to allow the hon.

Member to put questions on these
two.

Shri M. L. Gupta: Ma I  know
whether a similar request was made
by the Hyderabad Government to allow
Osmanshahi and Asamjahi mills to
distribute their yarn in Hyderabad?

Shri Mahtab: It is not only  from
Hyderabad but from many States the
mills are representing to distribute the
%t;ota themselves, but unless the State
Governments  support thetr demand,

we do not generally accept their
demands.

Shri M. L. Gupta: If the Hyderabad
Government approach the Centre on
this matter, naturally it means that
they are supporting their case.

Shri Mabtab: That information {a
not available.

8hri A, C. Gaba: May I know it
el o disioune Sam. Tewis
me of u yarn  thr
these mills {s more to the convenience
of the weavers? Do the Governntent
propose to extend this method to other
States dlso?

8hri Mahtab: It is not this Govern-
ment which is doing this; it is tie
State Government of Madras that has
done this. Distribution is left to the
State Governments. They do it as they
think proper in the circumstances.

Shri Vemkataraman: May I know
when the Madras Spinning and Weaev-
ing Mills re-started functioning?
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" Shrl Mabtab: It re-started, as I read
out, in August, 1940; subsequently it
has been closed.

Shri Venkataraman: How long did
this mill tunction?

Mr. Deputy-Speaker: How does it
arise?

Shri Mahtab: |
Teport......

Mr. Deputy-Speaker: Is it the inten-
tion of tne hon. Member to find out
meticulously whether the date given
by tne hon. Minister is correct or not?
There must be a point in asking a
question. This relates to matters of
detail with respect to distribution of
yarn in a particular State. Again and
again supp.ementary questions are put.
The hon. Minister has given an indica-
tion that the details have been worked
out, so tar as the States are concerned
by the States themselves. What is the
good of pursuing this question, unless
it be to put the Minister in the wrong?
I would call the next question.

read out the

CausTiCc Sopa

*3014. Shii A. C. Guha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) from what countries
soda is imported; and

(b) the price India pays for import-
ed caustic soda and the ex-factory
price of indigenous product?

The Minister of Commerce and
Industry (Shri Mahtub): (a) From the
UK, the U.S.A. and Italy.

(b) The price of the imported
variety is, at present Rs. 30 to 35
cwt. c.if. The ex-tactory price of in-
digenous Caustic Soda is Rs. 30 to 32
per cwt.

Shri T. Husain: What are the names
of the firms in India producing caustic
soda, and what is their annual produc-
tion?

Mr. Deputy-Speaker: These are
countries from which caustic soda is
imported. How is the hon. Minister
expected to have a list of all the firms
producing caustic soda here.

Shri Mahtab: I have the list here.

Mr. Deputy-Speaker: The hon.
Minister need not answer that ques-
tion.

Shri A. C. Guha: What is the total
requirement of the country, and what
is the amount produced?

Shri Mahtab: The requirement |is
63,500 Ibs. The total capacity of in-

caustic
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digenous production is 19,068 lbs. and
the total production 10,848 ibs.

Shri T. N. Singh: May I know what
is the protection given to this industry
and whether full use of by-products s
made by our factories?

Shri Mahtab; The industry was
recently investigated by the Tariff
Board and their recommendations are
now being examined by the Govern-
ment. Therefore, no protection has as
yet been given to th industry.

SURPLUS STORES

*3015. Shri Kishorlmohan Tri :
Will the Minister of Works, l’l'o(hll:"ilﬂ?uL
and Supply be pleased to state:

(a) what amounts are pa abl
have actually been paid l:oytheelfg
and U.S.A. Governments in respect of
grihsémsal goods taken over by "ndia;

(b) what portion of the total sal
proceeds so far has been spent :\'e:
ﬁ:ntbg‘fposals Qrgt_misation and pay-
ment S commission to disposing

The Minister of Works Prod
and Supply (Shri Gadgil): (a) nc'trlg:
hon. Memberfs atlention is invited to
the answer given on 11th March, 1950
by the then hon. Minister for Industry
g?;i"?éxpé)ly ttp pﬁrts (a) and (b) of
uestion No. 335 ij
Kumar Pani. by Shri Bijoy

(b) The total expenditure, (includ-

" ing ageney charges and establishment

expenditure on account of Messrs. Tat

Aircr'aft Limited as Government o:
India.s agents for the disposal of
Amencqn surpluses), during the period
1st April, 1946 to 28th February, 1951,

"amounts to Rs. 6-81 crores approxi-

mately.

Shri Kishorimohan Tripathi: What
was the total book value of the goods
taken over and the value of the goods
which are still to be disposed of?

Shri Gadgil: I can give only ro
estimates; it is much bettel‘y thnt:n;
should require notice for giving the
exact figure.

8hri T. N. Singh: May I know what
is the basis on which the payment of
commission and other dues is paid to
Messrs. Tata Aircraft Limited?

Shri Gadgil: The terms roughly
were that they were to be paid a certain
amount for establishment charges, and
certain fees in relation to the book
value of the goods sold.

Shri T. N. Singh: May I know wirat
is the amount so far paid to this firm
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and at what rate it works, and whether
any attempt is being made to revise
the basis of payment?

Shri Gadgil: The amount so far paid
to Messrs. Tata Aircraft Ltd. is 2-72
crores. But, very recently, the terms
of) l.tvhe contract were modified consider-
ably.

Shri Hussain Imam: Will the hon.
Minister enlighten the House as to the
total value realised by the disposal
of these stocks?

Shri Gadgil: It is very difficult to
give it now. A fair idea is possible if
I were to tell the House that the per-
centage of expenses to realisations
comes to about 3-89.

Shri Kishorimohan Tripathi: Is it
a fact that the U.S.A., while handing
over the disposal goods, made it a
condition that a certain portion of the
proceeds should be spent on sorial
gervices in India? If so, has any
amount been so spent?

Shri Gadgil: That has been carried
out because we have been selling the
surplus goods to several public ti-
tutions and educational institutions at
practically nominal prices.

Shri T. N. Singh: Is it a fact that
besides the commission of two per
cent. which was agreed to be paid, in
the beginning, to Tata Aircraft Ltd.,
there are certain other ipcidental
maintenance charges which are being
paid, and may I know how they work?

Shri Gadgil: I think all the establish-
ment and incidental charges are in-
cluded in the sum that 1 have given.

Pandit Munishwar Datt Upadhyay:
May I know what is the book value
of the disposal articles received from
the United Kingdom, and whether all
of them have been disposed of?

Shri Gadgll: The agreement between
the Government of India and the
United Kingdom was this. A sum of
Rs. 100 million was to be paid by the
Government of India in respect of
defence stores and fixed assets includ-
ing surplus stores and equipment with
the units of the Armed Forces which
were the property of the Government
of the United Kingdom on the one
hand and the Government of India
and Pakistan on the other.

Shri T. Husain: Was the purchase
from the United Kingdom and U.S.A.
made in India, made by India and
Pakistan jointly or by India alone?

Shri Gadgil: This has nothing to do
with U.S.A. So far as the U.K. is con-
cerned, as I said, in respect of defence
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stores located in undivided India, the
value of surplus stores and equipment
lym_g in depots scattered throughout
undivided India was estimated at 37-7
crores, It was further agreed at the
Inter-Doniinion Conference held in May
1948, at Karachi, that from the total
proceeds of surplus stores, the Union
of India will retain a sum equivalent
to the amount paid by her namely 37-Y
crores to the United Kingdom and
until this amount was realised by
India, Pakistan will pay currently the
net realisations from surplus stores
lying in Pakistan to India. The excess
realised in the Union of India and the
Dominion of Pakistan over that amount
would be shared between India and
Pakistan in the ratio ot the uncovered
debt, namely, 824 per cent. and 17}
per cent,

Shri Hussain Imam: What about
U.S.A.? No mention has been made.

Mr. Deputy-Speaker: Next question.
CoTTAGE INDUSTRY PRODUCTS

*3016. Shri Kishorimohan Tripathl:
Will the Minister of Commerce
Industry be pleased to state the value
of purchases made by Government
during the year 1950-51 in respect of
the following.

(i) Khadi; and (ii) Cottage Industry
Products?

The Minister of Commerce and
Industry (Shri Mahtab): (i) Rs. 95.808

(from 1st April 1950 to 31st January
1951).

(ii) Rs. 73,22,000.
Shri Kishorimohan Tripathi: May

reesne

a5 Mfew @ W F gg o
gvar g R ozt aw 84 1 grerc wy
g ...

[Seth Govind Das: May I know sg

far Central Government is coa-
cerned...... ]

Mr. Deputy-Speaker: It is no good
trym_g to snatch control over the House
by rising like this. Ordinarily. I wou.d
have allowed the hon. Member who
has put down the question the first
preference. The hon. Member {s mak-
ing it embarrassing to the Chair to
pull up the hon. Member in favour of
‘the hon. Member who has tabled the
guestion. Anyhow, the Question -bour

over.
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WRITTEN ANSWERS TO QUISTIONS

INDUSTRIAL PANELS MEETINGS

«3017. Shri Jagannath Das: Will the
Minister of Commerce and Industry
be pleased to state how many meet-
ings  of various Industrial Panels have
been held so far in 1950 and 1951 and
the total expenses jncurred on these
meetings?

The Minister of Commerce and
Industry (Shri Mahtab): Since _their
constitution early this year, the Panels
for Heavy Engineering. Light Engineer-
ing and Ferrous Mctals industries held
two meetings each. while the Panels
for other three industries viz., Non-
ferrous Metals, Pharmaceutica! and
Chemicals, had one meeting each so
far.

It is not possible to estimate the
total expenses, as most of the mem-
bers have not yet put in their T.A.
claims.

STATISTICS

. *3038. Shri Jagannath Das: (a) Will
the Minister of Commerce and Indus-
bry be pleased to state the strensth of
the Statistical Branches attached to the
Ministries of Commerce and Industry
and Supnly during the years 1948, 1949
and 18507

(b) Has any economy been effectad
n it as a result of thc amalgamation
»f the two Minlstries?

(¢) What steps have
taken for co-ordination of
work?

The Deputy-Minister of Commerce
and Industry (Shri Karmarkar): (a)
A statement showing the streneth of
the Statistical Branches functioning in
the different attached offices under the
Ministries of Commerce and Industry
and Suoply during the years 1948,
1949 and 1950 is olaced on the Tabhle
of the H-use. [See Appendix X\XI,
annexure No. 26.]

(b) No. Sir. . ’
() A statement is lald on the Tahle
ot the House indicating in briet the
steps so far taken by Government in
this direction. [See Appendix XXI,

annexure No. 27.1
ACQUISITION OF LAwp rorR EMmassres

*2019. S8hrl Kamath: Will the Prime
Minister be pleased to state:
< (a) the names of cmmé~les ~hnse
Governments were annroached  bv
Indfa #~r acruicitinn nf 1and or hnttd-
ings with n view to housine our Ttm-
bassies. Chanceries. Legations and
other Missions in those countries;

Government
statistins
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(b) which Governments declined to
give ..and or Luildings; and

" () on what grounds?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) to (c). The
Government of India kave wusually
purchased lands and buildings for
the'r missions abroad by negotiations
with private parties. The Governments
of the countries concerned do not
directly concern themselves with this
matter, though occhsionally their help
is sought indirectly. o§°f far as Govern-
ment are aware, nd foreign Govern-
ment has raised any_ difficulties to our
acquiring property. It is. however, not
at all easy to acquire suitable accom-
modation in the various capitals be-
cause of the housing shortage every
where. -

VERIFICATION OF PROPERTY CLAIMS

*30°0 Shri Raj Kanwar: (a) Will
the Minister of Rehabilitation be
pleased tn state whether the full com-
plement of Claims Officer required
for the vevification of claimg of fm.
monvable nrovertv left In West Pakis-
tan has sin~e been appointed?

(b) If not. what is the position?

(c) When is the wark of verification
likely to be completed?

(d) What is the next step proposed
to be taken in the matter?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) and (b).
118 Claims Offirers have so far been
appointed. It is proposed to avpoint a
total of about 200 Claims Officers or
even more. {f the requisite number of
OfMrers with necessary qualifications
can be found.

(c) Tt is the intention of Govern-
ment to comnlete the work of verifica-
tion as earlv as possible. No Airm date
for comvletinn of the work can, how-
ever, be indicated at present.

(d) After the completion of the
work of verification of claims and
valuation of proverty of Muslim
evaruees the work relating to' the
finalisation of compensation will be

‘undertaken.

TRAINING AND WORK CENTRES

3021, Shri Rai Kanwar: Wil the
Mini¢ter of Rehabflitation be pleased
to state:

() the names of Training and Work

Centres so far opened by the Ministry
of Rehabilitation;

(b) the total number of persons
who have completed their courses of
training at theae centres;
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(c) how many of ‘them have since
obtained gainful employment in vari-
ous de ents of Central and States

Governments, Municipalities ete., gnd-

how many have set. up independent
businesses of their own; apd

(d) whether these centres will even-
tually be closed down or handed over
;% ,Governments of the States concern-

The Minister of State for Rehabiii-
tation (Shri A. P. Jain): (a) Training
and Work Centres opened directly
under the Ministry.;of Rehabilitation
-are at Arab-ki-Serai, *Azadpur, Lajpat
Nagar and Malvi# Nagar (Sheikh
Sarai) in Delhi, Samana, Patiala and
Bhatinda in P.EP.S.U,, Gandhinagar
in Bhopal, Rampur in U.P. and Yol in
Punjab.

(b) 2839.
(c) 964 are known to be engaged in
gainful occupation as follows:

(i) Under Central and State
Governments Municipali-

ties, etc. 718
(ii) Independent business 246
s 064

Others have not kept in touch with
the Centre authorities.

(d) The Governments of P.EPS.U.
and U.P. have been requested to take
over the Centres situated in those
States, and negotiations are in progress.
The Centre at Yol will be closed as
soon as the Relief Camp for Kashmiris
at that place is dispersed. The remain-
ing Centres are in the Centrally
Administered areas.

Co1rAGE INDUSTRIES BOARD

*3022. Shri K. Vaidya: (a) Will the
Minister of Commerce and Industry
be pleased to state the details of
Rs. 14,89,600 under the head “D.4(4)—
Other charges” under “D4—Cottage
Industries Board”, on page 14 of
Volume 1 “Demands for Grants” under
“Demand No. 2—Industries”?

(b) Is the amount of Rs. 17,00,000
to be spent merely on cottage Indus-
tries Board?

(r) Have Government provided any
amount for the development and
encouragement of Cottage Industries
in the Budget of 1951-52 and if so,
how much?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The
amount of Rs. 14,89.600 is a lump sum
provision, the details of which have
not yet been worked out
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(b) No, Sir. The amount will be
spent for the follawing purposes:
. (1) grants to State Governments

+ for the implementation of
specific .schemes for ~ the-
development of cottage indus-
tries; . ] :

(ii) grants to institutions,engaged
in the fleld of cottage indus-
tries; o '

(iii) expenditure on the establish-
ment and equipment of the
proposed Central Institute of
Cottage Industries;

(iv) expenditure on the Central
Cottage Industries Emporium
and the Production Centre;

(v) expenditure on the meetings
of the Cottage Industries
Board, its Committees, and
Sub-Committees; and

(vi) expenditure on miscellaneous

- items such as exhibitions,
publicity, stimulation of ex-
ports of cottage industries
products, ete.

(¢) A major part of the amount of
Rs. 17,00,000 will be spent on the
development of cottage industries.

PAKISTAN ALLEGATION AGAINST A. L. R,
BROADCAST

*3024. Shri Rathmaswamy: Will the
Prime Minister be pleased to state
whether it is a fact that a strong pro-
test has been lodged by the Govern-
ment of India with the Pakistan Gov-
ernment against the allegation that
the broadcast made by A.LLR. Delhi,
on 12th March 1951, in connection with
the recent arrests of civilian and
Military personnel in Pakistan, was
completely false and exaggerated?

The Minister of External Affairs
(Dr. Keskar): Yes, it is a fact that on
March 14, the Government of India
protested to the Government of
Pakistan against an announcement
which the Government of Pakistan put
out on March 12, alleging that All
India Radio had broadcast completely
false and exaggerated reports i. con-
nection with the arrest of some military
officers and others in Pakistan. The
newspapers in Delhi carried the sub-
stance of the protest on March 186,
1951.

C. A. R. E. CONTRIBUTIONS

*3025. Shri Krishnanand Ral: Wil
the Prime Minister be pleased to stale:

(a) whether C.A.R.E. has extended
its activities to India also,

(b) what contributions it sends to
the countries to which it extends its
actiy ities;
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(c) whether the books and the lite-
rature that it sends are examined by
Government before sending them to
educational centres; and

(d) whether its contributions are in
the nature of free gifts or whether
some conditions are attached to them?

The Depuity Minister of External
Affairs (Dr. Keskar): (a) Yes.

(b) It sends gift parcels of food and
of other urgently needed commodities.
India gets parcels of food, clothing,
books and ploughs.

(c) No. The requirements of educa-
tional institutions are, however, com-
municated to C.A.R.E. in advance, who
:iend the books direct to these institu-

ons.

(d) Its contributions are free gifts
and no conditions are attached to
them.

HouseS IN FARIDABAD CO-OPERATIVE
CoLoNY

»3026. Shri S. V. Nalk: (a) Will the
Minister of Rehabilitation be pleased
to state whether it is a fact that the
¢nst of building the houses in the
Faridabad Co-operative Colony vlone
is about 60 per cent. of the cost of the
buildings constructed by Government
in other Colonies of Delhi?

(b) If the answer to part (a) sbove
be in the affirmative, what are the
reasons for the same?

(c) What steps do Ggvernment pro-
pose to tuke to bring down the cost of
b;xtild;ng houses in that Colony here-
after

‘The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) to (c).
The information is being collected and
will be placed on the Table of the
House in due course.

Horns anp Hoors

*3027. Shri S. N. Das: (a) Will the
Minister of Commerce and Industry
be pleased to state the quantity and
value of horns and hoofs exported
from India during the years i9¢8,
1949 and 19507

(b) What is the quantity and value
of these materials consumed in India
during the same period?

The Deputy-Minister of Commerce
and Industry (Shri Karmarkar): (a)
A statement is placed on the Table of
the House.

(b) The information is not available.
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STATEMENT

The quantity and value of horns and
hoofs exported from India during the
years 1948, 1849 and 1950.

Quantity Value

owta Rs
1948 9,775 2,74,148
1949 8.485 3,217,467
1950 22,958 9,40,247

CoTTON TEXTILES SUPPLIED TO
NEPAL

*3028. Shri S. N. Das: (a) Will the
Minister of Commeree and Industry
be pleased to state what was the total
quantity of cotton textiles supplied to
Nepal during the years 1949 and 19507

(b) Which were the agencies through
which the supplies were made?

(c) What were the quotas fixed for

Nepal during the above-mentioned
years?

The Minister of Commerce and
Industry (Shri Mahtab): (a) In 1949
and 1950, exports of cloth to Nepal
were 23,4254 bales and 43,0913 bales
respectively. During the same period
1,838 bales and 2,696 bales of yarn
were expd¥ted to Nepal.

(b) During 1949 and upto October,
1950, exports were allowed through
normal trade channels and from
November, 1950 exports are allowed
through the nominees appointed by
the Nepal Government.

(c) Upto June, 1849, half-yearly
quota of 8,666 bales of cloth and 448
bales of yarn was fixed for Nepal.
From July, 1949 upto October, 1850
exports of cotton textiles were allowed
without any quantitative limits. From
November, 1950, the cloth quota has
been fixed at 1,450 bales a month, and
the yarn quota at 75 bales a month.

CortroN ror U.P. CLotH MiLLs

*3029. Shri Krishnanand Ral: (a)
Will the Minister of Commerce and
Industry be pleased to state what
quantity of cotton has been allotted
to the cloth mills of Uttar Pradesh as
their quota for 19517

(b) How does this quantity differ
from the quota allotted to Uttar Pra-
desh in 1949 and 19487

(c) Will the quantity allotted this
year be sufficient to run the mills in
their tull capacity for the whole year?

The Minister of Commerce and
Industry (Shri Mahtab): (a) 2.83,627
bales of Indian cotton durmg the
season 1950-51.

(b) For the season 1949-50 the Uttar
Pradesh mills were allotted 3,11,860
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baies of Indian cotton. There was no
j4:list11;)l‘i)8ution control over raw cotton
n X

(c) No, Sir.

SALT PRODUCTION IN ORISSA

*3030. Shri B. K. Pani: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) the total quantity of Salt pro-
duced in the years 1947-48, 1948-19,
1949-50 and 1950-51 in the State of
Orissa and the total quantity of sup-
ply made to this State during these
years:

(b) whether Government propnse
to make any developments in the Salt
Industry of the State of Orissa; and

(c) whether there are proper com-
munication facilities existing from the
salt producing centres to the neigh-
bouring important markets?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) State-
ment is laid on the Table of the House.

(b) The Salt Experts Committee
have made certain recommendations
for developing the Salt Industry in
Orissa, which Government are taking
stbelps to implement as far as practic-
able.

(c) The answer is in the affirmative
as regards 3 out of the 4 salt produc-
ing centres, viz., Surla, Sumadi and
Humma, and in the negative as regards
the fourth centre, Astrang.

STATEMENT

Figures in thousand maunds

Year Production of Supply®to
Orissa, Orissa
from all
sourges,
'1047-48 9,84 Figures not
available,
1048.49 0,52 -do-
1940-60 8,98 24,14
19:0-51
(from Aprii, 1950
to  February, )
(1861) 8,85 19,08
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INDIANS RETURNING FROM INDO-
CHINA
Shri Nadimuthu Pillai:
*3031. { Shri Bharati:

_Shri R. Subarmanian:

Will the Prime Minister be pleased to
state:

(a) whether it is a fact that Indians
returning to India from Indo-China
and the South-East Asiatic countries
are allowed to take Rs. 100 with them
for expenses to reach their destination;

(b) whether Government have re-
ceived any representation from the
Indo-China Indian Association that the
amount is meagre and inadequate and
should be enhanced; and

(c) if so, what action has been taken

so far and if not, why not?

The Deputy Minister of External
Affairs (Dr. ): (a) Indians re-
turning to India are allowed to bring
from Indo-China—Rs. 100 from
Burma—Rs. 100 by sea route and
Rs. 200 by overland route, from
Malaya—Rs. 70.

(b) Yes.

(c) The matter has been repeatedly
taketn up with the French Govern-
ment.

PROTECTION TO Bidi INDUSTRY

*3032. Shri Kannamwar: W the
Minister of Commerce and Industry
be pleased to state what protection
IGosi'e.l;nment give to Bidi Industry in
ndia?

The Minister of Commerce and
Industry (Shri Mahtab): The question
does not arise as the Bidi Industry
in India has not so far asked for any
protection.

INDIAN LAND-OWNERS IN BURMA

*3033. Shri Kannamwar: Will Lhe
Prime Minister be pleased to state
what equitable compensation to Indian
land-owners has been fixed by the
Burma Government for the introdiic-
tion of Land Nationalisation Act, 1948?

The Deputy Minister of External
Afiairs (Dr. Keskar): Under the Burma
Land Nationalisation Act, 1948, the
maximum rate of compensation pay-
able to all land-owners whether Indian
or Burmese, is 12 times the land
revenue.

BoOUNDARY DEMARCATION ON WEST
BENGAL BORDER

*3034. Dr. M. M. Das: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the
demarcation of boundary line In
certain disputed areas on Nadla-
Kusthia border in East and West
Bengal has been completed;
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(b) whether it is a fact that, as a
result of this demarcation, the whole
of Joynagar Mouza, which has been
under the administration of West
Bengal Government since partition, is

oing to be transferred to East

akistan; and

(c) if so., (i) the officers who have
carried out the demarcation on behalf
of the Indian Union; (ili) the facts
and documents that have been taken
into consideration for arriving at such
a decision: (iii) the total area of
land, including the villages, that is

oing to be transferred to East

akistan: and (iv) the numbers of
Hindu and Muslim population that
inhabit this area?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Yes, in the
two areas of (1) .Joynagar and (2)
Betai Bhatupara. ’

(b) Yes, the transfer took place on
the 26th March, 1951.

(c) The Director of Land Records
and Surveys, West Bengal and his
subordinate officers carried out the
demarcation on the Indian side. The
boundary was demarcated in terms of
the Radcliffe Award and the relevant
thana notiflcations and maps.

An area of 567-23 acres of Mouza
Joynagar, inhabited by 300 Hindus,
has been transferred to East Bengal.

PERMITS TO ENTER PAKISTAN

*3035. Shri Sidhva: (a) Will the
Minister of Rehabilitation be pleased
to refer to the answer given to my
Starred Question No. 2368 on the
20th March, 1951 regarding permits
for going to Pakistan and state the
number of Indian nationals who
applied for permits to enter Pakistan
from India excluding West Bengal
since the recent announcement of
Pakistan High Commissioner?

(b) How many were granted per-
mits and within what period of the
date of such application?

(¢) How many Pakistanis have
entered India during the same period?

(d) What period was taken in
granting permits to them?

(e) Have Government received reply
to their representation to remove the
strint%ent rules from Pakistan Govern-
ment?

(f) If not. what steps do Govern-
ment intend to take to expedite the
matter?

The Minister of State for Rehabili-
tation (Shri A, P. Jain): (a) and (b).
It is not possible to supply this infor-
mation as permits for going to Pakistan
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are issued by the Government of
Pakistan ana their High Commissioner
in Indla.

(¢) and (d). During the period in
question (wiz. 13th January 1951 to
31st March_ 1951) the High Commis-
sioner for India in Pakistan, Karachi
granted 3,570 permits covering 4,971
Pakistan Nationals. 85 per cent. of
these permits were issued within half
an hour to 36 hours of the receipt of
applications. In the remaining cases
which needed verification from the
State authorities in India, average
period taken was about one month.
Similar information from the Deputy
High Commissioner for India in
Pakistan, Lahore is awalited.

(e) and (f). It is for the Government
concerned to decide the conditions it
will impose upon the grant of permits.
The Government of India can only
express its regret that the DPakistan
Government should have thought it fit
to impose such restrictions at a time
when Pakistanis were beging given
liberal facilities to come to India

Corron CroP IN PEPSU

*3036. Kaka Bhagwant Roy: (a)
Will the Minister of Commerce and
Industry be pleased to state what is
the total production of Bengal desi
Cotton in PEPSU in the 1950-51 crop?

(b) How much has been exported
to countries outside Tndia and what is
the quantity consumed by Indian
textile mills?

The Minister of Commerce and’
Industry (Shri Mahtab): (a) and (b).
A statement is placed on the Table of
the House. [See¢ Appendix XXI, an-
nexure No. 28.]

LABOURERS IN SEHORE FACTORY AND
STrRAW PRoODUCTS, BHoPAL

*3037. Thakur Lal Singh: Will the
Minister of Labour be pleased to state
&yhat amenities are provided by the
management of the Sugar Factory at
Sehore (Bhopal) and the Straw Pro-
dug,ts Limited, Bhopal, to the labour-
ers?

The Minister of Labour (Shri Jag-
jivan Ram): The following amenities
have been provided for their labourers
by the Sugar Factory at Sehore and
the Straw Products Ltd., Bhopal:

Sugar Factory, Sehore
(1) Free Medical Dispensary.
(2) Canteen and Rest Room.

(3) Free quarters for labourers
coming from outcide during
season.

(4) Some quarters on farms,
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Straw Products Ltd., Bhopal
(1) Free Medical Dispensary.

(2) Free quarters for 25 per cent.
of total number of workers.

(3) Primary School.
(4) Library.

(5) Facilities for games.
YARN SuppPLY TO BHOPAL

*3038. Thakur Lal Singh: (a) Will
the Minister of Commerce and
Industry be pleased to state how
much yarn was supplied to the (i)
handloom and (ii) other factories of
1139115%;;31 during the years 1949 and

(b) Were any complaints received
by Government from Bhopal Ad-
ministration that no impetus could
be given to the handloom industry
due to want of sufficient supply of
yarn?

The Minister of Commerce and
Industry (Shri Mahtab): (a) In 1949
and 1950, the handloom factories
received 198 and 78 bales respectively;
other factories received 5 and 12 bales
in those years.

(b) No.

Power Looms

*3039. Shri Sanjivayya: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of power looms in
the country during the year 1949-50;

(b) the increase in their number
during the year 1950-51; and

(c) the quantity of yarn consumed
by such additional power looms?

The Minister of Commerce and
Industry (Shri Mahtab): (a) 20,916.

(b) The increase in powerlooms
consuming cotton yarn is 1,715.

(c) Additional looms consumed
about 357 bales of cotton yarn of four
hundred pounds each per month.

HanbLooM CLoTH (EXPORT)

*3040. Shri Sanjivayya: Will the
Minister of Commerce and Industry
be pleased to state the quantity of
handloom cloth exported during the
years 1949-50 and 1950-51?

The Minister of Commerce and
Industry (Shri Mahtab): The export
of handloom cloth in 1949-50 and 1950-
51 (upto January, 1951) was 65-73 and
40-83 million yards respectively.
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‘CoAL SUPPLY TO SAURASHTRA
. CorroN MiLLS

*3041. Shri R. L. Malviya: (a) Will
the Minister of Works, Production
and Supply be pleased to state
whether Government are aware that
the Cotton Mills in Saurashtra State
are suffering for want of Coal due
to transport difficulties in coal des-
patches by Rail via Sabarmati and
via Viramgam, with the consequence
that production is seriously hampered?

(b) If the answer to part (a) above
be in the affirmative, what steps are
being taken to step up coal supply
and to send it in regular despatches?

The Minister of Works, Production
;Iilrd Supply (Shri Gadgil): (a) Yes,

(b) There is no immediate prospect
of improvement but the position is
expected to improve when the metre
gauge wagons and locomotives now on
order are received.

CoaL SuppLY TO SOUTH INDIA

*3042. Shri R. L. Malviya: (a) Will
the Minister of Works, Production
and Supply be pleased to state whe-
ther Government are aware of the:
dificult coal supply situation in
Southern India due to transport
b}?tggneck via Waltair or via Balhar-
shal

(b) Are Government aware that
for this reason various important
industries in South India includin
high priority industries like Steel,
-Cement, Pottery, Paper and Cotton are
experiencing difficulty in receiving
fuel supply in adequate quantity (of-
ten not even 50 per cent. of their
quota except Steel) with the result
ttag{t the production is seriously affect-
e

(c) If so, what steps do Government
propose to take for the supply of
re%;lisite quantity of coal to South
India?

The Minister of Works, Production
;‘nrd Supply (Shrl Gadgil): (a) Yes,

(b) Yes, on account of the existence
of transport bottleneck to South India,
it i1s not possible to meet the require-
ments of industries in full,

(¢) So long as the transport position:
rontinues to be difficult, industries in
South India will have to accept a

ion of their requirements of coal
by the costlier sea route. I may add
that the prospects of mining Lignite
at South Arcot in Southr India are
under investigation.
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INDIA’S AMBASSADOR IN U.S.A.
(ACCREDITATION TO MEXICO)

*3043. Shri Kamath: Will the Prime
Minister be pleased to state!

(a) whether it is a fact that our
Ambassador to the U.S.A. has recent-
ly been accredited to Mexico;

(b) if so, the date of her accredi-
‘tation; and '

(¢) whether any building has been
urchased or hired for accommodat-

g the Embassy and Chancery there,
together with the strength of the
resident stafl?

The Deputy Minister of External
Aftairs (Dr. Keskar): (a) Yes.

(b) 8th February, 1951.

(c) There is no proposal at present
to maintain any office or staff
Mexico. No building has been hired
or purchased.

BLUE PRINT FOR DELHI

*3044. Shri Kamath: (a) Will the
‘Minister of Works, Production and
Supply be pleased to state whether
any blue print of a plan has been
prepared, or is under consideration of
Government, with regard to making
Delhi, the capital and seat of Govern-
ment, a model city?

(b) If so, what are the details of
the plan, and in how many stages is
it going to be worked out?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) and
(b). The preparation of a plan for the
.extension of the capital city and for
the orderly development of Greater
Delhi is wunder consideration. The
tentative plan envisages a built-up city
confined to a circle of 3 to 4 miles
tadius, with a green belt about 1 mile
wide around this circle beyond whichk
will be located satellite towns. Within
the area enclosed by the green belt
area will be demarcated for residential
accommodation, minor industrial units,
business premises etc. A Central Co-
ordination Committee for the develop-
ment of Greater Delhi has been set up
with several sub-committees to prepare
.and scrutinise these plans, the imple-
mentation of which, when finalised,
will depend amongst other things,
wpon the availability of funds.

PAPER QUOTA FOR MAGAZINES, ETC.

*3045. Shri P. T. Munshi: (a) Will
the Minister of Commerce and
Industry be pleased to state the quota
of paper supplied to magazines,
periodicals and business newspapers
or pamphlets?

(b) How many such magazines,
periodicals and business newspapers
are regularly published every month?
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(c) What is the number of pamphlets
issued every year?

(d) Are any statistics available for
the years 1949 and 1950?

(e) Is there any Board or other
arrangement for controlling  the
publication of such magazines, periodi-
cals and pamphlets?

The Deputy-Minister of Commerce
and Industry (Shri Karmarkar): (a)
Government do not allocate or supply
any quota of paper.

(b) to (d). Information is not readily
available and it is considered that
the time and labour involved in the
collection of necessary data will not
be commensurate with the results
achieved.

(e) No, Sir.

CHARGES FOR LoDHI RoAD
CHUMMERIES

*3046. Shri Sanjivayya: (a) Will the
Minister of Works, Production and
Supply be pleased to state the charges
recovered from _the allottees of
chummeries in Lodhi Road under
various heads?

(b) What does the sum of Rs.
9-2-0 recovered from the allottees of
doutlg’le roomed chummeries repre-
sent?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) and
(b). A statement giving the required
information is placed on the Table of
the House. [See Appendix XXI, an-
nexure No. 29.]

CotrTON WASTE

*3047. Shri Sidhva: (a) Will the
Minister of Commerce and Industry
be pleased to state whether a deputa-
tion of Cotton Waste Merchants
Association met the Minister in Delhi
recently in connection with the ban
on the export of cotton waste?

(b) What was the quantity of cotton
waste produced in the years 1948, 1949
and 1950 each year separately?

(¢) How much of this was consum-
gylocally and how much was export-

(d) What are the reasons for ban-
ning export of cotton waste?

(e) What is the stock of cotton
waste at the present moment?

The Minister of Commerce and
Industry (Shri Mahtab): (a) No; but
a deputation met me while I was at
Bombay last in connection with this
matter.



8123 Written Answers.,

(b) Separate figures of production
for each year are not available. The
average annual production is, however,
estimated at 2 million cwts.

(c) Figures of local consumption for
each year are not available, but are
estimated at about 1 million cwts. per
annum. Exports during the years 1948,

1949 and 1950 were 1,092,000 cwts.
1,397,400 cwts., and 1,448,100 cwts.
respectively.

(d) Export of cotton waste is not
banned e export policy was under
review by Government who have since
issued a Press Note on the subject on
the 7th April, 1951, which stated that
export will be freely allowed of all
types of soft cotton waste except silver
waste, roving waste, bondas and ends,
ahd that a quota of 70,000 cwts. has
been allocated for licensing exports of
hg;;l waste during January-June,
1951.

(e) Figures of present stock are not
available.

TIMARPUR QUARTERS

*3048. Shri B. K. Das: (a) Will the
Minister of Works, Production and
Supply be pleased to state how many
quarters in the Timarpur area were
condemned and recommended to be
demolished and in which year?

(b) How many of them have since
been demolished and if not, what are
the reasons therefor?

(c) What has been the total cost of
their repair since the demolition was
recommended?

(d) What is the estimated cost of
their repair this season?

(e) Are all the quarters occupied?

(f) If not, how many are lying
vacant and are not to be re-allotted?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) The
total number of quarters in Timarpur
residential camp is 510 and all of them
were condemned and their demolition
;‘necgrsx}l;lended by the Central P.W.D.

(b) None of the quarters has so far
been demolished in view of the very
acute shortage of residential accom-
modation in Delbi

(c) Rs. 58,642
(d) 29,000 approximately, during
1951-52.

(e) With the exception of 29 quar-
ters, all are occupied.
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(f) 29 quarters are vacant at pre-
sent. 2 of these are under repairs and
the remaining 27 have already been
allotted to entitled officers and will be
occupied soon. The 2 quarters under
repairs will also be allotted as soon as
repairs are completed.

YARN ALLOCATIONS

*3049. Shri S. V. Naik: (a) Will the
Minister of Commerce and Industry
be pleased to state when was the
quota of yarn fixed according to the
Fact Finding Committee revised for
the last time and what are the origi-
mg ?and revised allocations, State-
wise

(b) Are Government thinking of
fixing the quota of yarn de-novo to the
States and if so, what ‘procedure is
going to be adopted, in this respect?

_(c) With reference to the answer
given to S.Q. 1774 on the 27th Febru-
ary 1951, what was the State-wise
distribution of the 60,000 bales
of imported American cotton for spin-
ning yarn to be supplied to handloom
and was any quota allotted to Hydera-
bad also?

(d) How much of the yarn of counts
80 s and above has been imported till
the end of February 1951 and how
much of this has been allotted to
Hyderabad?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The
quota of yarn for each State was fixed
for first time in December, 1948 and
it has not been revised thereafter. A
statement showing the quota of yarn
fixed for each State is placed on the
Table of the House. [See Appendix
XXI, annexure No. 30.]

(b) Yes. The Textile Commissioner,
Bombay, has asked all the State Gov-
ernments to take a census of the hand-
loom in their respective areas and as
soon as the full data has been received
the question of revising the quota of
yarn for each State will be considered
to irtxs consultation with State Govern-
ments.

(c) A statement gi distribution
of 60,000 bales of American cotton is
placed on the Table of the House.
[See Appendix XXI, annexure No. 31.}

No quota was allotted to Hyderabad
Mills.

(d) Separate statistics regarding
counts of yarn imported are not avail-
able. The total quantity of yarn of all
counts imported during the period
1950-51 (April, 1950 to February, 1951)
is 33 lakhs lbs. As there is no control
on imported yarn, it is not possible
to say how much of imported yarn has
gone to Hyderabad State.
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KHADI

[*3050. Shri Khaparde: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the names of those States where
Khadi manufacturing centres are
located and the number of handlooms
engaged In the manufacture of Khadi;

(b) the quantity in yards of Khadi
manufactured in these Centres during
the course of the last three years;
and

(¢) the number of institutions
manufacturing Khadi and workipg on
cooperative basis to whom Government
have given financial assistance?]

The Minister of Commerce and
Industry (Shri Mahtab): (a) to (c)
The information is being collected and
will be laid on the Table of the House
in due course.
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COTTAGE INDUSTRIES

[*3051. Shri Khaparde: ill the
Minister of Commerce and Industry
be pleased to state:

(a) the number of ccttage indus-
tries started by Government during
the year 1950, their names and the ex-
penditure incurred over them by
Government;

(b) whether these industries are he-
ing run on co-operative basis or other-
wise and whether some shares have
also been subscribed by the workers
or the entire expenditure has been
borne by Government; and

(c) the names of the States where
these industries have been started and
the number of persons working |In
these industries?]

The Minister of Commerce and
Industry (Shri Mahtab): (a) to (c).

- No cottage industr{ has been started

by the Government of India.

ENTRY OF INDIANS INTO CEYLON

*3052, Shri Rathnaswamy: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that illicit
entry of Indians into Ceylon from Indla
has been going on and if so, what
steps Government have taken so far
to check this illicit entry;

(b) whether any statistics are avail-
able regarding the number of sucb
immigrants;

(c) whether the attention of Gov-
ernment has been drawn to the state-
ment of the Premier of Ceylon where-
in he stated that Indians “adopted
dubious methods to enter Ceylon and
Government was considering precau-
tlo(riu to put an end to this menace”;
an

(d) what steps Government propose
to take in the matter in view of this
serious situations?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Attempts to
emigrate illicitly to Ceylon by country-
craft are known to have been made
over since the imposition of the ban
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on emigration of unskilled labour to
Ceylun In 1939. These have increased,
in recent years, due to the severe res-
trictions on entry into Ceylon imposed
by the Ceyion Immigrants and Emi-
grants Act, 1948 and due to the
deterioration in the economic condi-
g&ri: in coastal villages of Madras

The Government of India have taken
various measures to stop illicit
departure of Indians from this country.
The Protectors of Emigrants function-
ing at ports in Tirunelveli, Ramnad
and Tanjore districts have been
directed to accelerate action under the
penal provisions of the Indian Emi-
gration Act and other statutes, against

persons ailtempting to migrate to Ceylon

unlawfully and against organisers and
touts who abet them. A chain of pre-
ventive machinery along the coast of
South India from Point Calimere to
Tuticorin has been established to detect
such cases and bring offenders to book.

(b) The number of such persons
detected landing illicitly in Ceylon
was—

573 in 1948, 262 in 1849, and 817 in
1950.

(c) Yes. The Government's attention
has also been drawn to the report that
the Prime Minister of Ceylon had
denied in the Ceylon House of Repre-
sentatives that he meant to suggest
that the Government of India were not
keen nn stopping such traffic.

(d) Our Acting High Commissioner
in Colombo has contradicted the ex-
aggerated reports appearing in the
Ceylon Press about the number of
Indian deported back to India. The
Government are considering the ques-
tion of deputing one of their Senior
Officers for special work in arresting
such traffic in conjunction with the
local Customs, Police and Port authori-
ties.

Soar

*3053. Shri Ganamukhi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total quantity and value of
soap produced in India during the
years 1949-50 and 1950-51:

(b) what quantity was consumed -

locally and what quantity was export-
ed' outside India;

(c) whether it is a fact that recent-
ly, there has been a steady decline in
the production of soap owing to rise
in the price of coconut oil and the non-
availability of caustic soda; and

(d) it the answer to part (c¢) &hnve
be in the affirmative. what steps Gov-
ernment propose to take to encourage
the industry?

28 P. 8 "Debtt.
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The Deputy- Minister of Commeroce
and Industry (Shri Karmarkar): (a),

Yoar production Value (in
(in tons) R.pocs)

1949.50 86,000 18,22 33,000/«

1960-51 87,220 l7.90,96,200;-

(April, 1850

to Jun., '51

(b) Except for small exports to the
extent of 1359 tons in 1849-50 and 61
tons in 1950-51 (April to December),
the entire quantity was consumed in
the country.

(¢) No, Sir.

There was some short-fall in pro-
duction only during the winter months
of November and December, 1950.

(d) Government have already con=
trolled the price of caustic soda and
laced coconut oil on the Open General
cence.

CroTH PRODUCED IN MADHYA PRADESH

*3054. Shri Galib: (a) Will the
Minister of Commerce and Industry
be pleased tn state the total vardage
of cloth produced by the textile mills
in Madbya Pradesh State during the
years 1949-50 and 1950-517?

(b) What was the total quantity of
cloth in yards produced by the textile
mills in Madhya Pradesh State which
was exported abroad during each of
these years?

(c) How much of this cloth was ex-
ported (i) by the textile mills in
Madhya Pradesh State directly: (i)
by other exporters residing in Madhya
Pradesn State: and (ili) by exporters
not residing in Madhya Pradesh State?

The WMinister of Commerce and
Industry (Shri Mahtab): (a) and (b).
A statement is placed on the Table of
the House.

(c) The informatioh will have to be
collected from ports and the time and
labour involved in collecting the
material will not perhaps be commen-
surate with the advantage galned.

STATEMEXAT
(a) Year Produetion «t loonistate
(1000 yde,)
1049 111,572
1250 108,21
(b) Yenr Delivericu for expert (Bales
of 1200 yds.)
1949 2 368
1050 23,087
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ExpPorT LICENCES FOR CLOTH

*3055. Shrl Galib: (a) Will the
Minister of Commerce and Industry
be pleased to state whether it is a fact
that the Madhya Pradesh Government
have addressed a communication to
the Government of India in respect of
regional or State-wise distribution of
export licences for cloth?

(b) What action do Government
propose to take on the matter of re-
gional or State-wise distribution of
cloth export licences and when?

The Deputy Minister of Commerce
;lld Sll{:rdnstry (Shri Karmarkar): (a)
es, Sir.

(b) Since this relates to the over-
all policy of import and export, it has
to be examined carefully from all
aspects.

IMrORT AND EXPORT QUOTAS AND
LICENCES

*3056. Shri Galib: (a) Will the
Ministerr of Commerce and Industry
be pleased to state whether Govern-
ment have taken any decision on the
recommendation made by the Isti-
mates Committee in their third report
connected with the Ministry of Con-
merce, wherein specific attention has
been drawn by the Committee to the
need for equitable distribution of im-
port and export quotas and licences
among the different regions or States
of the country?

(b) Have Government considered
the recommendations made by the
Estimates Committee for liberalisation
in t_he grant of import and export licen-
ces’ for new-comers?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
Gm{emment have not so far taken any
decision on the recommendation made
by the Estimates Committee in para.
24 of their Third Report (1950-51) on
the Ministry of Commerce reg
regional system of licensing so far as
import quotas are concerned.

No specific recommendation has
been made by the Estimates Committee
in this respect regarding exports.

(b) The recommendations made in
this behalf are under examination.

LABOUR LaAws

*3057. Thakur Lal Singh: Will the
‘Minister of Labour be pleased to state
whether all the laws relating ‘o labour
in mills and factories which are agpll-
cable to Parts ‘A’ and ‘B’ States have
also been extended to each of the
Part ‘C' States?
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The Minister of Labour (Shri Jag-
jivan Ram): A statement giving the
names of central enactments concern-
ing labour in mills and factories whgcl!
are in force in Part ‘A’ and Part ‘B
States and which have been extended
to Part ‘C’ States, is laid on the Table
of the House. [See Appendix
annexure No. 32.]

IMPORT OF SAL Woop PRoM NEPAL

*3058. Saikh Mohiuddin: (a) Will
the Minister of Commerce and Indus-
try be pleased to state what is the
quantity of Sal Wood which was im-
ported from Nepal in the years 1948,
1949 and 1950?

(b) 1s India seclf-sufficient in this
material?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
Statistics regarding import of Sal wood
from Nepal are not available, as they
are not recorded separately in the
External Land Frontier Trade Accounts
of India.

(b) Yes, but for transport problem.

CLOoTH EXPORT QUOTAS

*3059. Shri Dwivedi: Will the Minis-
ter ot Commerce and Industry be
pleased to state the amount of export
quotas in respect of cotton cloth given
to exporters State-wise?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): It is
open to every one to participate in the
export trade of India subject to the
rules and regulations framed from
time to time by Government. There is
no discrimination and the export
quotas are not allotted on a regional
basis. The information asked for is
therefore not available.

Mabpuya PrabpEsr CoOTTON

201. Shri V. K. Reddy: (a) Will the
Minister of Commerce and Industry
be pleased to state whether it is a fact
that the major rtion of the cotton
produced in Madhya Pradesh is taken
away by the Government of India for
the use of the textile mills situated
in other parts of the country?

(b) Is it a fact that the prices of
Madhya Pradesh cotton fixed by the
Government of India is very low as
compared to the prices at which the
commodity is imported from Pakis-
tan, U.S.A., and other countries?

The Minister of Commerce and
Ind (Shri Mahtab): (a) Yes. Sir,
It is a fact that a major portion of
cotton produced in Madhya Pradesh is
consumed by mills situated outside
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Madhya Pradesh as the Madhya Pra-
desh mills consume much less than
one-third of the total cotton produced
in Madhya Pradesk.

(b) There is no analogy between the
prices of commodities under the con-
trolled economy of a particular country
and the prices of similar commodities
which have got to be imported under
certain conditions by at country.
The prices which have been fixed by
the Government of India for Indian
cotton had to be viewed in the context
of the economic conditions prevailing
in India.

LopH:r RoAD AND KAROL BAGH
CHUMMERIES

202. Shri Sanjivayya: (a) Will the
Minister of Works, Production and
Supply be pleased to state whether a
proposal to construct a bath, a kitchen
and a lavatory to each of the double-
roomed chummeries in Lodhi Road and
Karolbagh, which are allotted to fami-
ly people, was considered?

(b) It so, at what stage is it?

(¢) When will the proposal be im-
plemented?

(d) What is the cause of the delay?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) to (c).
The question of converting one block
of double roomed chummeries in Lodi
Road only into married quarters was
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considered but even that has been
dropped. as

(d) Does not arise.

INDIANS IN ANGLO-IRANIAN O1r, CoMPANY

203. Shri Kamath: Will the Prime
Minister be pleased to state:

(a) whether the attention of Gove.
ernment has been drawn to Press re-
orts to the effect that the Iranian

ajlis have resolved to nationalise the
Anglo-Iranian Oil Company;

(b) whether it is a fact that a
number of Indians are employed in
organisation;

(c) If so, their number, and their
status or designation in the Company’s
set-up; and

(d) what steps Government propose
to take in order to safezuax?d the
interests of Indian employees?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Yes.

(b) and (c). There are about eight
hundred Indians employed by the
A1O.C.,, mostly as Stenographers,
Accountants, Clerks, Doctors etc.

(d) It is not yet known <«vhen this
Company will be nationalised and
what its effects will be on its Indian
employees. The Government of India
are keeping watch on the situation.
Our Consular Representatives have
standing instructions to look after.the
interests of Indian nationals abroad.
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THURSDAY, 19TH APRIL, 195]1—

Employment of Children (Amendment) Bill—Introduced
Notaries Bill—Introduced . . . . . . .

Business of the House—

Change in hours cf sitting .
Representation of the People (Amendment) Bnll—-Puued as amended

Bupreme Court Advoocates (Praotice in ngb Courtl) Bnll—Ducuunon on Mo-

tion to consider—Not concluded .

FRiDAY, 20TH APRIL, 1051 —

Papers laid on the Table—

Delhi Road Transport Authority (Audit) Rules . . .
Notifications amending Punjab Motor Vehicles Rules . . .
Notifications amending Delhi Motor Vehicles Rules . . . .

Election to Committees—

Standing Committees for Ministries of Commeroe and Induntry, Home Aﬂ'o.m,

and Works, Production and Supply . .

to

.

.

Supreme Court Advoocates (Practice in High Courts) Bnll—Pauod a8 unended
Codos of Civil and Criminal Procedure (Amendment) Bill-—Passed, as amended

Code of Civil Procedure (Seccnd Amendment) Bill—Passoed

Jallianwala Bagh National Memorial Bill—Discussion on Motion to conmder—

Not oconcluded . . . . . . . .
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PARLIAMENT OF INDIA
Wednesday, 11th April, 1951

The House met at a Quarter to
Eleven of the Clock.

(MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-45 AM.
BUSINESS OF THE HOUSE

Prof. K. T. Shah (Bihar): Sir, I
made enquiries at the Parliamentary
Notice Office regarding the statement
connected with the answer to Starred
Question No. 3008, but I could not
get any such statement there. ~Huge
sums of money are involved in this
matter and I wanted to put supple-
mentary questions, but I was not able
‘to get this statement: I was actually
taken aback by the answer of the hon.
Minister and I could not put any
supplementary question. I wish some-
thing could be done in this matter of
making these statements available to

Members.

Mr. Deputy-Speaker: I agree _there
is a lot of difficulty and the difficulty
is very genuine. With regard to
these statements, I would urge upon
the hon. Ministers to place them in
the Notice Office not later than ten
o'clock in the morning so that there
will be at least three quarters of an
hour available for Members who may
be interested in them to go through
these Statements and put supple-
mentary questions if they so desire.

As regards this particular state-
ment connected with question No.
3008, the hon. Member here says that
he made enquiries there and found
none available there, What is the

position?
66 P.S,

s
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The Minister of Commerce and
Industry (Shri Mahtab): Sir, nnthing
unusual was done in this instance.
As is usual whenever anything |s
laid on the Table of the House, a
copy is sent to me and another to
the Parliament Secretariat. Any-
way, I shall find out what has happen-
ed. I can read out the statement,
if you will permit me, Sir.

Mr. Deputy-Speaker: All right. As
a special case I would say that this
may be put down as a short-notice
question or the hon. Member may
take it up on some other day. Possib-
ly the copy has been mislaid or there
has been some such mistake. There
{s no intention not to give the state-
ment to the hon. Member.

Shri M. L. Gupta (Hyderabad): Sir,
I wrote a letter to you about the
Sugar Enquiry Committee and I do
not know what has happened to that.
I wanted some data to be laid on the
table of the House.

And regarding Starred Question No
2022 the hon. Minister was pleased to
state that he would consider the
question of placing the Kasturbai
Lalbhai Reoort on State Enterorise
on the table of the House. This is
a highly important and technical
matter and T would like to know
when that report will be placed on the
table of the House.

Mr. Deputy-Sveaker: This is  for
the Minister of Food and Agriculture.
The hon. Member Mr. Gupta wrote
me a letter saying that having regard
to the importance of the question of
sugar, the House should have an
ovoportunfjty tn discuss the report on
sugar. [ asked the hon. Member to
get in touch with the hon. Minister,
Now he s raising the same matter
here. Has the Minister got any
observetions to make regarding this
matter?
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The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): Tt
{s under consideration and it will take
some time before we can let the
Fouse know what the position is.

Mr. Deputy-Speaker: The Deputy
Minister says that having regard to the
importance of the subject, the consi-
Aderation of this question will take a
little more time; but it will be complet-
ed as early as possible. But I personal-
ly thought that having had discussion
on this subject for three days, it need
not be discussed any further. But
the complaint seems to be that the

report was not sufficiently long in the

hands of Members. I can only say
that we have got two days now and
the matter will come up again for two
days. In these four days, this matter
can be discussed. . I leave it to the
hon. Minister to consider this and
make a statement on this matter.

Shri M. L. Gunta: What about
Starred Question No. 2922 and the
Kasturbhai Lalbhai Report on State
Enterprise? That report has not been
forthcoming. Can the hon. Minister
place it on the Table of the House?

Mr. Devuty-Sneaker: I would like
to remind hon. Members of the scope
of “my work. If on any particular
matter a letter is written to me, draw-
ing my attention to that matter, 1
may include it in the agenda or ask
the Minister econcerned to be pre-
pared with that subject. But I
cannnt go on adding such items
ignoring » nimber of items that are
on the order paper and gifving
vreference to something else. About
this particular matter. I shall ask the
hon. Minister to enquire into it.

Shrl 8. V. Natk (Hvderabad): I did -

write a letter ahout it yesterday.

The Minister of States. Transport
and Rallwavs (Shrl Govnalaswami): T
have not received any letter.

Mr. Denuty-Speaker: To whom did
the hon. Member write?

Shri 8. V. Naik: To the Secretary,
Parliament Secr~tariat.

Mr. Denuty-Sneaker: Why shculd
hon. Members firht shy of the Minis-
tes? They can apnroach them and
vet whatever information they want.
Thev should exhaust all such sources
and come tn the House only in the
final or last reenrt, (Interruntion) 1
have heard hon. Members one after
another and we have already spent
rome five minvtes. It was only the
other dav that encomiums were hean-

3d an the hon, Minister of States and
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now to say that he is unreasonable
is absolutely far from the truth. I am
sure the- Minister will certainly give
all the relevant information. That

~pource must be exhausted before the
‘time of the House is taken up.

Shri Hussain Tmam (Bihar): Sir.
on a point of privilege. Under
article 372, clause (2), the President
is empowered to make adaptations of
laws. Of the adaptations recently
made I made enquiries from the
Department and I learn that though
it took place on the 4th of April, there
is so far no copy of it available in the
Tibrary of the House nor any mentinr
has been made of it in the House. . I
saw it published in yesterday’s paper,
but I did not want to bring this
matter up before enquiring further
from the Department concerned. I
did my best to get a copy but could
not. I only learnt that it was issued
nn the 4th April, but the Gazette is
not yet out and probably no cooy is
available even now. I wanted to
draw your attention to this matter so
that such things mayv not happen in
future when the House is in session.

Mr. Deputy-Speaker: The Minister
~f Law is not here: but I am sure he
will take due nntice of this matter
and we may hear him to-morrow.

Shrl Kamath (Madbya Pradesh)
What about the return of the Speaker?!

Mr. Deputy-Speaker: I expect hin
to-morrow.

'APPROPRIATION (No. 2) BILL

The Minister of Finance (Shri C. D
Deshmukh): J beg to move. for leave to
introduce a Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
India for the service of the vear ending
on the 31st day of March, 1952;

’B.Mr; Deputy-Speaker: The questior

“That leave be granted to
introduce ‘a Bill to authorise vav-
ment and appronriation of certain
sums from and out of the Conso-
lidated Pund of India for the
service of the year ending on the
31st day of March, 1952."

The motion was adopted.

Shrl ‘C. D. Deshmukb: I introd
the BIIL introduce
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The Minister of Finance (Shri C. D.
Deshmukh): | beg to move: .

“lhat the Bill to give effect to
the finanqal ‘proposals of the
wentrai Gouveranment for the year
beginning on the lst day of April,
1901, be referred to a Select
Committee, consisting of Shri M.
Ananthasayanam Ayyangar, Shrn
M. R. Masani, Shri Manila}
Chaturbhai Shah, Shri Ramnatb
Goenka, Shri B. L. Sondhi, Shn
Biswanath Das, Shri Satyendra
Narayan Sinha, Shri Khandubhai
K. Desai, Shri U. BSrinivasa
Mallayya, Shri M. V. Rama Rao,
Shri 1. A. Ramalingam Chettiar,
Shri Ratnappa Kumbhar, Sardar
Hukam dingn, Shi K. Venkatara-
man, Shri A. K. Menon, Shri
Braja Kishore Prasad Sinha,
Babu Gopinath. Singh, Shri Mihir
Lal Chattopadhyay, Shri Raj
Bahadur, Shrimati G. Durgabali,
Shri Tribhuan Narayan Singh,
Shri Gokulbhai Daulatram Bhatt,
Shri Deshbandhu Gupta, Shri P,
Kodanda Ramiah, the hon. Shri
Mahavir Tyagi and the Mover,
with instructions to report by the
25th April, 1951.”

Mr. Deputy-Speaker: Does the hon.
Munister want to make any speech?

Shri C. D, Deshmukh: I understand
last year the practice followed was of
the Finance Minister not making a
speech on this occasion. So I would
prefer to follow that practice.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to give effect to
the financial proposals of the
Central Government for the year -
beginning on the 1st day of April
195!, be referred to a Select Com-
mittee, consisting of Shri M.
Ananthasayanam Ayyangar, Shri
M. R. Masani, Shri Manilai
Chaturbhai Shah Shri Ramnath
Goenka., Shri B. L. Sondhi, Shri
Biswanath Das, Shri Satyendra
Narayan Sinha, Shri Khandubhai
K. Desai, Shri U. Srinivass
Mallayya, Shri M. V. Rama Rao,
Shri T. A. Ramalingam Chettlar,
'Shri Ratnapga Kumbhar, Sardar

Hukam Singh, Shri R. Venkatars-
man, Shri K. Menon. Shri
Braja Kishore Prasad Sinha, Babu
Gopinath Singh, Shri Mihir Lal
Chattopadhyay, Shri Raj Bahadur,
Shrimati Durgabai, Shri
Tribhuan Narayan Singh, Shri
Gokulbhai Daulatram Bhatt, Shri
Deshbandhu Gupta, shri P
Kodanda Ram!ah, the hon. Shri
Mahavir Tyagl, and the Mover,
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with instructions to report by the
25th April, 1951.”

Shri Hussain Imam (Bihar): 1 bes
to move:

“That the consideration of the
Bill be postpouned to l4th April,
1901 and the mstunates Commuttee
should i1n the meantime examine
and report to the House by 14th
April, 195i, on- the correctness of
the ngures and on econoxmes sug-
gested being etfected.”

1 would like to draw the attentiom
oi the gouse L0 Whe Lucls as they are
at present.

The Minister of State for ‘Lransport
and Raiiways (dhri Santhanam):
‘Lhis motion 1s not in order, for in the
case ol a dul Ay a motion for
reterence to a delect Commuttee or for -
circulauon  can  he moved., This
motion directing the Esumates
mittee to consider the Bil is not
order.

Siri Hussain Imam: A motion fu
pOSLpOLICICIL 0L colnsiderativnn can be
moved AL any, swage. It 18 not a
motion adverse to the original one.

Mr. Deputy-Speaker: Order, order.
A puint o1 order has been raised. We
are not going Intu details as to what
ought to be done to the main motion.
whatever may be the purpuse of the
motion,. it 18 lor posiponement of con-
sideration trom today to the 16th
aApr.d.  rerhuaps he idea is that the
istmutes Comumitiee should be given
an opportunity, But such motions
must have the consent of the Speaker
betcre they are made. 1 consider it
u dilatory motion, So lar as the
reterence to the Lstimates Committee
l§ concerncd, we are on the Finance
Bill, and nol on Budget Demands,
whem econcnuges can  be gone into.
That was the proper time when
refcrence to the Lstunates Committee
could be made. As a matter of fact
aimos! on every Demand the Estimates
Committee brought its security to bear.

I regret I cannot give permission to
this motion.

Shri Hussain Imam: This motion
was tabled two days ago. I should
have been informed that it was not
admissible, so that I might have
moved some other motion.

Mr. Deputy-Speaker: I feel an
amount of hesitation when I give a
ruling so fur as the hon. r is
concerned. He knows <the rules .as
much as I do. Such practice as he
suggests is not followed. R
not given in advance nor is intimatios
glven to a Member ps 10 what the
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[Mr. Deputy-Speaker]

opinion of the Chair is going to be, so
that he may readjust and table an-
other motion.

Shri Hussain Imam rose —
Mr. Deputy-Speaker: Order, order.

The House is already aware that
today and the 14th April have been
allotted for consideration of this
motion. At five o'clock on the 14th
April, I shall put the motion to the
vote of the House. I propose to
call upon the Finance Minister at
four o'clock on that day to reply. I
trust this will suit the convenience
of the House.

As regards the time-limit on
speeches, I propose, in  accordance
with the rules now in force, to
allot the usual ten minutes to each
speaker which may certainly be ex-
tended in exceptional cases, to fifteen
minutes.

Dr. Deshmukh (MadH$a Pradesh):
It should be 20 minutes, Sir.

Mr. Depuly-Speaker: Twenty
minutes and more they get even with-
out asking in some cases.

_Shri Sidhva (Madhya Pradesh):
Sir, you have taken us by surprise by
lixing the time-limit, However, you
nave reserved to yourself the discre-
tion to increase the time-limit where
you think the desire of the speaker
should be accommodated. i

Coming to the Finance Bill, I do
not want to go into much detail, nor
am I in opposition to the various
taxation proposals made in it. It is
not because that I like that all this
taxation should be imposed but I do
feel that they have been so imposed as
td be uniform on all classes of people.
Particularly when the financial posi-
tion of the country is precarious I do
not want to oppose the taxation pro-
posals outright, and I do feel that the
proposals made by the Finance Minist-
er are fair, at any rate, according to
my light.

The highest taxation is on tobacco
and I have nothing to say against it.
(An Hon. Member: Perhaps you are
not a smoker.) It is not a question of
my being a smoker or aot. The point
is that it is not going to affect the
people as a whole. We are going to
get a large income of Rupees twelve
crores and I therefore feel, although
there have been representations and
telegrams with which Members  have
veen flooded—and I am sure the hon.
Minister must be having a similar
experience—that it is a fair tax and I
have been telling this to all those who
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come from various parts of the
country {o see me.

12 NooN.

There is one point which has how-
ever, been brought to my notice and
that is about the payment of tax by
small bidiwallas. ‘The hon, Finance
Minister probably knows the difliculties
that they are ikely to experience and
I hope he will bear that in mind and
in his reply will assure us that the
tax will be collected so as not to
cause any kind of trouble to these
small people, who are petty bidi
makers or small shopkeepers.

There is one matter to which I take
objection and that is the surprise
flung on the House by the hon. Com-
munications Minister the day before
yesterday, when his Demands were
being discussed, that he proposed
introducing new postal rates. Although
by an executive order he can do it, it
is unfair to the House that this pro-
posal which is going to bring in a
crore of rupees or more, should not
have been embodied in the Finance
Minister’s speech. The Communica-
tions Minister should have informed
him of his intention. For a whole
month the House did not know about
it and all of a sudden he has sprung
the proposal, because he has the execu-
tive power to do it.  Although he
may be technically right the question
is whether a Minister should
allowed, during the discussion of the
Demands, to place a new proposal
before the House and thus put the
House in an awkward position. The
merit of it is a different matter but I
do strongly object. to the procedure.
If every Minister exercising his
executive power makes......

Mr. Deputy-Speaker: Has not the
Minister referred to it in his speech
on the Post and Telegraphs Depart-
ment?

Shyi Sidhva: The Communications
Minister made the proposal on ' the
Demands. In his Budget speech the
ginance Minister should have stated

Mr. Deputy-Speaker: The hon.
Minister had already given an indica-
tion as to what he propoused doinf.
Should there be a repetition of it? If
those details had been referred to or
an indication given, why should there
be a repetition?

Shri Sidhva: Not in the Budget '
speech Only day before yesterday
it was made for the first time and the
new postal rates are to come into force
from the 1st May.
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Mr. Deputy-Speaker: Was it not
cummunicated formally to the House?

Shri Sidhva: On that day he did
not give the exact new rates, Today
a communique from the Communica-
uons Deparument has peen published
in the Fress. ‘'T'he House does not
know anything about it.

Shri C. D. Deshmukh: [ think the
Minister in charge of Communications
uid inform the House that he intend-
ed to raise certain rates. He also
pointed out that it might well haye
peen for the Government to raise them
by executive action later within the
course of the year. So far as I am
concerned we only agreed on them
atter the Budget had been presented.
He had not any proposals to make in
this particular regard as the Budget
was being formally made. I think
therefore that they are comparable
to' the. export duties which we have
the authority to impose during the
course of the year. (An Hon. Member:
No, no) It may be another month
hence I may find that I am getting an
income of X crores of rupees from the
additional export duties......

Shri Sidhva: But the House 1is
sitting now.
Shri C. D. Deshmukh: What I

meanl to say was that as the House
is sitting it has been communicated
that he intends to do so.

The only question therefore that
remains is the quantum of these
rates. In regard to export duties
there is a mechanism laid down in the
Act itselt, that we shall lay the noti-
fication on the Table. That is not so
in regard to these postal rates, which
are purely the result of executive
action. Therefore, it seems to me that
it is sufficient for the hon. Minister to
inform the House that he intends to
do so and to give his reasons why he
intends to raise certain rates.

Mr. Deputy-Speaker: ‘I would only
say that after all Ministers get
authority by way of delegation from
the House. The House is supreme.
It js better if a convention is estab-
lished that while the House is sitting,
action taken on such authority is first
brought to the nofice of the House—of
which hon. Ministers are all agents—
before the public is taken into confi-
dence, I agree that while the House
is not sitting power has been given to
Government, as in the case of export
duties, where some mechanism is
provided for the purpose—a sitting of
the House could not be convened
merely for that purpose and so power
is given t¢ the executive to take
action. But when the House is
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sitting I expect that every Minister
shall first lay the matter before the
gouse before he announces it to the
ress.

Shri C. D. Deshmukh: With ¢ll due
respect, just one submission 1 would
like to make. In the case of the
export duties, obviously, first the noti-
ncauon has to issue, and therefore
the House has permitted Government
to notity the public first and then
inform the House. In this case also
it may be possible that when the rates
are announced then the House will
be informed that rates have been
announced by notification. I do not
really see the difference between the
two cases.

Mr. Deputy-Speaker: I can only say
this much that except in cages where
an advance statement to the House is
not ‘conducive, as in the case of the
Finance Bill where proposals - for
additional taxation have to be made
at a particular chosen hour, and
provision is made under a special law
for collection of taxes from the day
immediately after the Budget speech
is made or the Finance Bill is intro-
duced, except in such cases where
there will be jeopardy to public
interests and it is desirable that the
notification should issue suddenly, in
all other cases it is expected that the
matter will be communicated to the
House first, Even with respect to
Railway rates, the House must be in-
formed first when it is in session.
Utherwise there is no purpose for so
many representatives coming and
sitting here. They are the repre-
sentatives of the public at large and
this is the forum where the public can
ventilate their grievances through
their representatives. There is nu
meaning in intimating the fact to the
public at large first and ignoring the
House. I would urge upon the hon.
I.lvllmu;ter to pay greater regard to this

ouse.

Dr. Deshmukh:

Finance Bill

I May I know
whether it is not a fact that the
variations in postal rates were em-
bodied in the Finance Bill last time?
Why was the same procedure not
followed in this case? - ’

My. Deputy-Speaker: The hon.
M{:ister will reply once for all at the
en

Shrl Sidhva: The House is extreme-
ly obliged to you for seeing that the
privilege of the House is not violated.
As regards the increases in postal
rates, Government are going to
increase the money order commis-
sion and the minimum s now
fixed for five rupees instead of ten.
You know that this will aflegt the
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[Shri Sidhva]

small people who use this medium of
money orders for sSending small
amounts. The increases in rates are
intended to bring to the Government
an additional one crore and cover in-
creases in registration charges etc.
We have haraly any time to discuss
these in detail, so 1 wili go to my next
point.

I .now come to the nation-building
departments for which the hon.
Munister has made very scanty provi-
sion, Take education, for instance.
“Lhe hon. Minister ot Education very
pathetically complained the other day
about lack of tunds. Under the
Constitution he has to see that educa-
tion is made compulsory for every-
body within 15 years, aund therefore

he drew up a programme for fifteen

years in pursuance of the provisions
of the Constitution and called a con-
terence ot the State Ministers to find
out whether that scheme could be put
into operation. 1t was so good of
him to have done thus though the
provision of the Constitution tormed
part of the Directives ot State Policy
and was not binding upon him—he
could have ignored it. He wanted
only one crore from the Centre to
start with. And the Finance
Minister retused it! Education is
absolutely a State subject and the
State Ministers agreed Lo share 70 per
cent. of the cost leaving 30 per cent.
to the Centre, With that one crore
he could have given a fillip to educa-
tion in India and within a period of
{ifteen years India would have seen
the light. The Britishers kept usin
the dark and kept 90 per cent. of our
people illiterate. I am really sorry
to say that while you are taking Rs.
13 crores from the people you will
not give them one crore, We resent-
ed that taxation very much and I
appealed to my friend, Shri Deshmukh
to sympathetically consider his pro-

posals and announce that he is going-

to give relief to the poor people. He
has collected there tmrty-one crores
and another nineteen crores by way
"of enhanced rail fares, and it would
be a most regretable event if he
cannot set aside one crore for the
education of our people. How can
he stand the test of public opinion if
out of all the money provided there
was not one crore coming forward for
nation-building activities? I hope he
will sympathetically consider this
question. '

Let me tell him what other count-
ties are spendi on education and
public health. . We in India are
spending Rs. 1-1-0 on education and
Re. 0-9-0 on health per head.
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total expenditure in India (including
the States and local bodles) on educa-
tion amounts to Rs. 3,49,74,470 which
works out to a rupee and nine annas
per head per annum whereas the
United Kingdom, spends £32,59,35,500
which works out to £6°10°4 or Rs.
79 per head, and U.S.A. spends
$240,42,49,674 giving $°21 or Rs. 125
per head. . And ours is a rupee and
an anna per head! Is it not shame-
ful that we are spending on education
only this meagre sum?

An Hon. Member: What Is their
income?

Shri Sidhva: You may say these
are rich countries. Take the flgures
for the small countries—they are
spending as much. Take Norway,
Sweden, France, Switzerland—small
countries they are, but they give first
consideration  to  education and
health.

On education we are spending nine
annas per head of the population
against U.K. spending Rs. 89 and
U.S.A. spending Rs. 120.

Shri Kishorimohan Tripathi (Madhya
f'radesh): May I know if the hon.
Member has calculated the expendi-
ture incurred by the States also?

Shri Sidhva: Yes. My figures are
based on the total expenditure
incurred by tie Centre and the States
and also local bodies. We have got
two Ministries at the Centre for these
uation-building activities. If these
Ministries are meant for looking after
Part C tiny States I do not want them
to exist. Let them be there if they
are meant to fix a programme for the
whole of India. 1In this case one of
them did it but the Finance Minister
on grounds of financial stringency
rejects il. In other countries educa-
tion and health are given first priority
but here in India the Britishers gave
it last and we are continuing it on
grounds of lack of finance. May I
ask my hon. friend, Mr. Deshmukh
when he thinks our finances will im-
prove and when ne will make our
people literate? 1 want to know it.
The question of compulsory education
is included in the Directive Principles
of the Constitution and it should not
be ignored—of course, it is not a
justiciable right like the Fundamental
Rights. In the U.K. £398 millions
are spent on medical aid. Every
man gets free medical aid. Of
course, even a labourer has to pay
tax there, they give not merely free
hospital treatment but they even
supply spectacles and false teeth free.
Only this morning I have read that
they are, on account of financisl
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reasons, going to charge half the
amount for false teeth and spectacles,
-but this year they have added £ flve
millions to the medical budget. That
{s the position in England. It may
be impossible in our days to achieve
the .same thing, and I am not talking
of impossible things. But we ghould
at least strive towards this noble
ideal, whereby everyone gets free
medical treatment.

Then, I come to sales tax. I strong-
ly oppose the arguments that Shri
Deshbandhu Gupta gave against the
imposition of sales tax. He said
that the trade would dwindle and
that the municipality’s income would
go down. That argument is bareless
and groundless. Sales tax has been
recognised by all countries as a just
and fair tax. My friend asked me
to- address a public meeting on sales
tax, which I did. I told the traders
that thev were working on wrong
lines. I pointed out that all that
they could do was to ask for exemp-
tion from sales tax in respect
certain articles. For instance, some
Stotes levy sales tax on food, fruits
and even vegetables. That should
be stonped. The rate imnosed should
also be equitable. Some States
charge one anna: some charge two
annas. Now that this subiect has
come under the  Centre under article
986(3). I hope that the Finance
Minister will take immediate steps
to see that sales tax is levied on a
uniform basis by all the States.

In the public meeting that I
addressed. one point that was made
out struck me and that is this. The
Finance Minister, I understand, s
moing to extend the Bombay or
Bengal Aect to Delhi by executive
order. 'This iz not fair. Since
there is non lerislature for Delhi, the
agles tax shonld bhe impnsed by this
legisiature. 1 understand that the
levy is to he made from 1st Aopril or
May and therefore the Minister can-
not wait. Y dn not want him to pro-
mulgate any Ordinance. but what I
do surgest is that if it is necessary to
extend the other Act for the time
being, hé¢ mav do so but he must
brine a svecific Act in this lecislature
in the nevt Seacian.  Only then will
penvle feel that it is a people’s tax.

Then T come to wastages. I had
neeasion to see Faridabad. a village
Afteen miles from Delhi. I was told
that the electric system was to be
ingtolled hv  the CP.W.D. and they
had ovmted Rs. 30 lakhs but with
the haln nf a Cn-operative Board the
whole thihe was comoleted within
Re. 9% Tokhs. Hed the C.P.WD.
done it, we would have lost nearly

s
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Rs. 20 lakhs, I therefore emphasise

et bafore any amount 1s passed, the
a re any amoun

item is fully scrutinised lnp.:ﬁke&

tions. I am quoting this instance

because it was brought to my notice.

T am glad to note that the Military
partment has saved about Rs. 83
lakhs on account of the switch-over
from pure ghee to vegetable product.

From customs fine rupees two crores
and odd have been realised last year.
Out of this, the highest is from
Bombay—rupees one crore and 88
lakhs. I do not mind it. because they
may be merchants who deceive the
Government and such filnes are very
legitimate. I do not dispute that. But
while Madras’s share is only rupees
eleven lakhs and the share of
Calcutta, which is even a bigger port
than Bombay, is Rs. 54 lakhs. Bombay
has gome out with the highest fine,
There is complaint in Bombay that
merchants are harassed for the pur-
pose of knocking out more penalty.
Speaking subject to correction, I am
told that there is a confidential circu-
lar.asking the customs people to
impose more penalties so that revenue
can be increased. Wherever the
merchants are at fault, by all means
impose penalty. but I deprecate the
Imposition of fines for the vurpose of
increasing the revenue In one or
two instances. T am told that gooAs
worth Rs. 50,000 have been confiscat-
ed. T have myself gone Into the
matter which at present {s before the
CBR. I hore the hon. Minister
will pass strict instructions to see
that this kind of harassment to the
bu:llness community does not occur
again.

The other day we were in

that the Hyderabad Nizam's

in the shape of jewellery is coming
by special plane and that this will be
invested in Government securities. I
have a suggestion to make and I
think it {s worthy of consideration.
Why should not our Government
approach the Nizam and request him
to let this money be utilised by the
Government for the next¢ fifteen
years. -He may be given interest. 1If
the money is invested in our securi-
tiles, it will not be available for
utility purposes. I am sure if this
proposal i{s made to the Nizam he will
consider it.  After all, even {if he
invests in securities he is going to
get interest only. Why not approach
‘?:g!; in thes: har:;.lj times, saving that

vernment require your help.
you consider this point?” wa

An Hon. Member: I X
private property or Szm“.prbrge?{y"r'
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Shri Sidhva: It is private property.

Shri C. D. Deshmukh: T did not
quite follow the suggestion. If the
money is Iinvested in Government
securities, the money is with Govern-
ment and as it is a trust the Govern-
ment securities will remain there and
I think the trust will be financed out
of the income from this investment

Shri Sidhva: If the money can be
utilised by Government, I am glad.

The other day I put a question to
the Minister of State for Finance
regarding insurance of moveable and
immoveable properties. @ He stated
that figures were being collected about
the extent of the properties and also
said that they had not been insured
and to my question as to how much
had been lost due to fire, etc., he said
that he had no information. We
have got crores worth of moveable
and immoveable propertiess. I do
not want the insurance premia to be
given to private companies, but I
want that the State should have their
own insurance scheme and have these
vroperties insured. I know that in
Bombay alone properties worth rupees
six crores have been lost due to fire
and since they had not been insured
1 do not know how you are going to
rebuild them.

The Minister of State for Jinance
(Shrl Tyagi): What will be the net
result? If the property is lost, it is
lost. If it is Government insured,
even then the loss comes to the same
amount.

Shrl Sidhva: You set aside a cer-
tain amount every year towards the
national insurance account. When-
ever any fire, or similar loss occurs,
the money for rebuilding purposes is
taken from this pool. What you are
doing now is to ask ‘the posterity to
pay. I have never heard this in any
commercial undertaking. All modern
countries have accepted the principle
of insurance. This is so far as im-
movable property is concerned.

What about movable property? I
do not know whether Government in-
sure them or not. For example, we
get so many things from  foreign
countries, ltke wheat and other
items. And again we have in foreign
countries embassy buildings worth
about rupees.one crore and 28 lakhs. T
do not know whether they are in-
sured or not. Therefore, why do you
not have your own State insurance and
set apart a portion of your money as
reserve?

Then, regarding the freight rate,
the other day I put a question to the

11 APRIL 168}

Finance il 8871

Transport. Minister as to how they
arrange their freight rate in London
for the commodities that are export-
ed from {foreign countries. He ' re-
plied that our High Commissioner
arranges it. When I asked him whe-
ther the High Commissioner makes
a contract, he replied in the negative
and said that they did not want to
invent any new procedure and alter
the custom of world shipping. I never
asked him to alter the custom of
world shipping. I asked him whe-
ther our High Commissioner enters
into a contract for three or six
months, as is the practice with other
shipping concerns. He did not know.
I do not blame him, because he is
not supposed to know everything.
But this is what the Fair Play, lead-
ing shipping journal of London, says:

“The recent experience of the
GGovernment of India in  the
world freight market has remov-
ed the confidence, if any. enter-
tained bv trade quarters in Gov-
ernment’s ability to handle fore
ign trade. Shipping circles state
that the country has always in-
curred a higher cost on the im--
port of food-grains which could
have been avoided if Government
had been alert in booking freight
l? e:lvance and in large quanti-
ties.

Shri Tyagl: What is the date of
that journal?

Shri Sidhva: It is
March number.

May I submit to the Finance Minis-
ter that the Transport Minister is not
supposed to know all these things, as
such, he would go into this matter and
see that in future our freights are
booked in advance. I know that in
India the European brokers, during
the pre-independence days used  to
contract from the commercial firms in
advance for a number of months for
a number of steamers. In the trans-
action the firms used to get a rebate
of five, ten or even fifteen per cent. I do
not know whether our High Commis-
sioner's office knows about it. This is
a matter which deserves immediate
attention because that will mean a
lot of saving in our freight, particu-
larly when we are importing large
quantities of foodgrains.

probably the

I come to the question of gold. On
account of the very high prices of
gold that are prevailing we are losing
Rs. 28 crores in eéxchange and rupees
five crores in the matter of tustoms
duty. The world free gold rate is
Rs. 40, as against Rs. 115 per tola pre-
vailing in India. The marriage seasom
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is coming and the price of gold is likely

‘to go up to Rs. 145 per tola.' The other
day in reply to a question the hon.
Minister replied that Rs. 90 lakhs
worth of gold had been smuggled.
Who are the parties involved? It is
the big offlcers, French officers, Eng-
lish officials who are interested in the
smuggling of gold. Mr. Tyagi the
othet day answered that it was seiz-
ed. When I asked him how much of
it was confiscated he said it was con-
sidered to be confiscated. But I want
to respectfully submit' to him that
there is a difference in the meaning
of seizing and confiscating. Seizing
means that you have taken posses-
sion of the commodity; confiscating
means appropriating it after the
charge is proved.

The Bullion Exchange of  Bombay
have- made a statement that if Gov-
ernment makes some arrangements
for the impomt of gold, prices would
come down, smuggling would stop and
Government would earn on import
duty. I hope the hon. Minister will
bear this suggestion in mind. Our
custom is that for marrjage ‘there
should necessarily be ornaments and
no amount of persuasion will put an
end to this custom. ~

I will reserve my further remarks
for the Appropriation Bill, or some
other occasion. 1 cannot allow impor-
tant matters about finance to be over-
looked simply because the bell is rung.
Of course, I cannot disobey you, that
is why ] resume my seat.

Rev. D'Souza (Madras): I was anx-
ious to intervene in the course of the
discussion on Demands [or Fducation
un1 External Aflairs and to make a
few remarks on the policies of those
Ministries. But I missed the opporturity
owing to a mistske which was mine.
I may therefore, be permitted by your
indylgence to meke these remarks on
the occasion of this Finance Bill.

I have been listening and in other
ways following the course of debates
in connection with these various De-
mands and ' the formidable man-
ner in which the policies, the
spirit and the methods nf (3overn-
ment have been subjected to a most
thorough and searching criticism day
after day. I believe that responsible
and sensitive leaders have been some-
times struck by the vehemence by
which wounds have been inflicted by
hands that are considered to be very
friendly. I do not think we should
regret this unduly.

At the time that this House, first as

Constituent Assembly and later as

6 Ps
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Parliament, was constituted, there was
a general feeling that with the im-
mense majority that Government
commanded, our democratic system
would not function well for lack of
effective opposition. 1f people seri-
ously believed that. I am sure, they
must have been completely and agree-
ably disillusioned or disabused of
that impression by the searching and
sincere and very often constructive
criticisms which Government have re-
celved in the course of this Budget
session. I feel Governmenf should
not regret. this. I am sure that those
criticisms, coming as they did from
Members of all sections of this House,
those more closely connected with
the policies of Government and those
that are of a morc independent na-
ture, have been inspired by a real -
anxiety regarding the situation in the
country. But if someone who is re-
latively detached from the political
field may be permitted to say so,. it
seems to me that the general picture
emerging as a result of these many-
sided criticisms of Government and
their policy is a darker picture than
I think the reality justifies. I am
giving my own impression of the mat-
ter, but I may be permitted to do so
by your kindness.

The truth is that we are inclined
to pitch our own expectations and to
assess the achievements of Government
not in terms of the practical experi-
ence we may have had in the art of
democratic government, to which we
are relatively newcomers, but rather
in terms ot the moral earnestness and
spirit of sacrifice which inspired our
struggle for freedom. And the same
standards, the same methods, and the
same tempo are generally expected
even in these days when the earlier
urgency has ended and we are settl-
ing down to the ordinary humdrur:
work of administration. I think to
get an overall picture it is better to
get into a detached atmosphere, remove
ourselves to a certain distance, and
see how the country, how the ad-
ministration and how the rulers look
trom far away how they look not to
Indian eyes but to the eyes of foreign-
ers. Having had some contact with
that opinion both here and elsewhere
I shoulql like to say that the general
impression is that our leaders, ~our
Government. and our different De-
partments on whose behalf these De-
mands are made, have functioned and
discharged their duties in 4 manner
about which they need not be asham-
ed. I believe that the genera) impres-
sion is that New India, Independent
India, addressing itgelf 10 the tre-
mendous experiment of democratic ad-
ministration of an immense and com-

plicated country, hgs acquitted itselt
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.

with credit and far better, perhaps,
than those who were not very sympa-
thetic to us expected. That, I assure
you, is the view and judgment of those
that have vo passton and who regard
the situation with a certain detach-
ment, I think therefore that Govern-
ment's achievements are satisfactory,
all the more so if we consider the
complexity of administrative  prob-
lems, if we consider the fact that de-
mocratic government nowadays is
concerned with problems and methods
which cannot come under the pur-
view or the grasp of any single intel-
lizence or a single agency, if we know
that it is not merely Indian leaders
and statesmen but it is statesmen and
leaders of great experience and grest
traditions in every country that are
groping, hesitating and  blundering
elsewhere. In view of all this it is
our duty to form a more sober judg-
ment on the situation; and conse-
quently I thinke it is right for
the leaders and for Government to
ask of this House a full measure of
sympathy and co-operation in the dis-
charge of their duties )

There remains, nevertheless, a
certain uneasiness and 1 feel it
my duty to express that. The
fact that these sharp criticisms
of Government have come from
different sections and from sections
which might have been expected to be
intensively sympathetic to 'Govern-
ment, and that they have brought to
the notice of Government facts and
impressions of the situation in the
country whizh are very disturbing,
must make Government pause and
consider. There is a gulf, a widen-
ing gulf, between the Government and
many sections in the country. There
is a gulf between intellectual leader-
ship in the country as represented by
responsible, iIntelligent and  earnest
men in this very House and Govern-
ment and that is clearly reveal-
ed by the manner in which they have
put forth their criticisms. There is a
gulf between the ideals and policies of
Government and, alas, the necessary
degree of efficiency and incorruptibi-
lity in their administrative machinery.
The fact of corruption and nepotism
is an obvious one. and Government
have not been able to bring out their
immense administrative machinery in
harmony with their ideals and de-
gires. There is a gulf between the com-
mcn man too who has not understood
the motives and the ¢iffieulties . of
Government as shown by the failure
of co-operation in regard to the effl-
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cient working _of controls, by the
widespread existence of the black-
market. This shcws that the public
100, as a rule. have not cooperated
with Government. I think this wvast
and disturbing phenomenon of a lack:
of understanding, of a lack of unifor-
mity .of purpose. of a lack of. coopera-
tion between Government and admi-
nistration, between Government and in-
tellectual classes in the country, bet-
ween Government and ,the masses,
the lack of helpful coooeration on the
part of the monied aid influential
classes, who could have financed :our
industries, improved our agriculture
and production, this lack of coopera-
tion must somehow be met and cor-
rected

The Finance Minister has been
blamed for having recourse to the
method of taxation in order to have
a balanced and acceptable budget.
Well, in the absence of other resour-
ces, in the rnbsence of that cooperation
from the monied classes, in the abs-
ence of that confidence in Govern-
ment—which i do not say Govern-
ment do not deserve dbut which some-
how or other they have failed to se-
cure—there is no other option; it was
the lesser of the two evils, namely, an
unbalanced budget and a budget made
acceptable by having recourse to ex-
tra taxation. We are not happy over
that solution; we do not feel happy to
have to hear what newspapers des-
cribed as the “cries and moan$ of dying
class” namely the middle class. But in
the face of this lack of coopcration,
sympathy and helpfulness on the part
of the richer classes in this country,
classes that must have come to the
rescue of a nationalist and democra-
tic Government even at great sacrifice
and risk to their personal fortunes,
there was no other solution for Qov-
ernment but to milk the cow
threatens to be before long emtitdly
dry. el AR

From this let me pass on to brief re-
ferences to one or two services that
have a bearing upon' this problem. As
I see it, the problem is moral and
educational: it is a question of bring-
ing the people, all of them, the lite-
rate as well as the poor and the lower
classes, to an understanding of the
task before Government, of the diffi-
culties that confront them, of the com-
plexity of the very machinery of de-
mocratic government. It seems to me
that in such a situation a long-term
pdliey of real instruction to the com-
mon man, of education {n the broad
sense is one of the urgent needs of thig
country—if this democratic govern-
ment i to become something nsturel
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to us, embedded in our consciousncss,
second nature to us. If on the other
hand it.has not become so—and the
state . of the countiy proves that—is
it not the duty of Government with
the: intellectual and moral resources
which it commands through the Edu-
cation Ministry, through publicity and
information and broadcasting, to en-
lighten the public, to instruct them
rightly, in a word to have a dynamic
scheme of education and instruction
covering the whole of India, undeter-
red by minor difficultics and carrying
all forward on the crest of that wave
of entlhusiasm which has brought us
our liberty? I do not see in the
policy of education or publicity or
broadcasting or of the Information
Department that wider vision, that
enthusiasm, that grasp of general
principles, that synthetic view of our
problems, educational, moral and
political, which the situation demand.
That is why, with all respect to the
Education Minister and to those loyal
weorkers that cooperate with him, we
must express our dissatisfaction at
the achievements of the Education
Ministry. 1 am glad Mr. Sidhva drew
attention to that subject. The Educa-
tion Minister certainly is timid in
making demands for money. But I
do not think that it is entirely a
question of money. I am sure that
if a little more persuasion were used,
so gentlemanly and so obliging a
Minister as the Finance Minister......

Shri Sidhva: Maulana Azad said
that he had tried persuasion also.

Rev. D’'Souza; A little more of . that
persuasion could have surely brought
out the triflle of a crore of rupees!
But, as 1 have said, it is not entirely
A filnancial matter. I assert it is a
matter of crganisatian, of éenthusiasm,
of cooperation, of pgetting all people,
all classes. together in order to carry
out an all-India programme of uni-
versal, democratic, national education.
We have not yet solved our problem
in implementing the Constitutional
provision about languages, about this
all-India language. We say it is to
be Hindi and it was promised that the
Central Government would give money
for the purpose in.order that everybody
in Non-Hind{ areas may easily learn it,
and help it to take root. But what
has been done? Is there a uniform
policy? Have different States and

Universities been brought together in.

order to have a uniform, consistent
and persistent policy in regard to
~these matters? I AdAc not see any signs
of these. So T should like to ask the
Finance Minister that when the Edu-
cation Minister comes for Demands
in regard to these -matters there
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should be no hesitation or no doubt-
ing as to the value and the importance
of this Jong-range preparation which
is essential for the success of our
democratic experiment.

At the same time Government rea-
lise that this vast educational and
moral problem cannot.be solved with-
out the co-operation of prominent work-
ers and private agencies which
are active in this field. Ard the
attitude of Government in regard
to private enterprise in general is not
always helpful. When private en-
terprise fails, or seems to fail
Government often goes to . the
extent of complete control. It
this control does not succeed, then
there is hesitation and a going back.
Private agents. whether in business or
in education or in social service are
puzzled and embarrassed by the lack.
again I say it. of a consistent, vigor-
ous and cohesive policy. It is this
that we ask for that all those private
agencies—and I am myself connected
with a private or aided agency in edu-
cational matters—should feel con-
fidence that they can work with Gov-
ernment, and help in a better under-
standing of the policies and the actions
of Government in carrying out their
duties. [t is my duty to express our
misgivings on this point. There are
schemes 'which being discussed im
certain States frighten and discourage
these agencies, which are so necessary
for the common good, in Education.
as in business. I would request the
Central Government, knowing the
fears that are expressed, knowing the
need and the importance of co-
operation in a matter like this, to give
every encouragement to private enter-
prise so that privaie benefactions, and
the activities, the enthusiasm, the
devotedness of unofficial agencies
may be harnessed more and more un-
der the guidance of Government to
the educational advancement of the
people. Governments must give up
those half-hearted attempts at com-
plete control, give up this policy.
noticeable in several States of at-
tempting it, then seeming to give it
up because of the risks involved them-
selves in doubt and leaving others in
doubt. The Central Government {rom
the position of advantage which they
occupy, should see to it that the Pro-
vincial C}o!\l'e{ntrnler:ltsu inivol}/ed ¢1\‘r)ef
up this unhelpful policy in favour
apfrank and fruitful collaboration
with private agencies. In particular.
I may be permitted on this occasion
to say that the very large number of
educational institutions which my
own small community, the Christian
community, has set up for the educa-
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{ion to the renovation of many sec-
tions of our country may continue to
receive that sympathy and help which
they have hitherto received, in spite
of the misgivings I have expressed. I
do not think. considering the attitude
of national solidarity and enthusiasm
for the national cause which my com-
munity has shown, that these fears
should be permitted to grow. I feel
sure that Government will maintain
their present status and welcome their
readiness t¢ render every help to the
national cause with all the sympathy
which we have hitherto received from
it On one particular pgint—one of
my {riends has made allusion to that—
many of our people feel unhappy. We
regret that on purely communal or re-
ligious grounds assistance should be de-
nied to extremely backward people
simply because they are Christians. I
think that special funds- set apart for
the lowest and most neglected sec-
tions of our people should be distri-
buted without reference to religious
affiliations. A certain assurance in
the matter has been given by the
Education Minister, by the Prime
Minister and by the President. 1
trust that these matters will receive
the consistent sympathy and upder-
standing on the part of Government
and that the claims of the Christian
community, especially the poorest sec-
tions of it, will be considered as they
deserve to be considered.

Now, A word about foreign repre-
sentation and the money that has been
spent so far upon foreign embasstes,
legations, and for publicity in foreign
countries and expenses of this kind.
Some Members of this House, and some
vections of public opinion have ex-
pressed @ hesitation ahout this and
auestions have been asked as to whe-
ther all this great expense has been
justified and whether necessary eco-
nomies in this line too could not be
made. Having had some knowledge
by visits and personal experience of
many of thesc establishments and of
the work thut they are doing and of
the work that they should do. I have
no hesitation in saying—-and 1 say it
with all the emphasis that T can com-
mand—that our great country is not
spending all the money that must be
spent upon the establishment of In-
dian Embassies, legations, and mis-
sions in foreign countries. I say that
not because I think we must make
any kind of show or any kind of
parade from a mistaken notion of
our dignity. in these matters.
Let us remember that we arve
not an isolated nation and that
we cannot function in the world and
get our problems solved except by
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correct understanding and knowledge
of them by all the great powers of
the world, We have problems regard-
ing Kashmir, regarding foreign pos-
sessions in India, regarding the posi-
tion of Indians in South Africa, which
have to be disposed of. It is essen-
tial that the point of view of India.
the spirit of India. the objectives of
India in those matters must be made
clear to larger numbers among res-
ponsible classes and makers of pub-
lic opinion in Europe and in America.
What we have been doing up to now
is, I believe, not sufficient. It is not
enough to say that propaganda ar
publicity, is not likely to be effective
in these and other questions on which
people may have wmade up their
minds. That may be so in regard to
internationa] questions the pros and
cons of which are well known but the
situation is quite different with regard
to India, her recent history, the mo-
tives and forces that have led her to
take the stand she has taken. There is
no question of dealing with people
whc have made up their minds. Tn
most cases those minds are a tabula
rasa. People are anxious to know the
truth and willing to hear our casa.
Under those conditions, the sums s:.ent
on embassies and legations, on publicity
and publications of all kinds will not
only be not useless, but are essential
and ne:2ssary for our good name and
for the success of our foreign policy.
We have a state in the international
world. We have a role to play on the
international stage. Therefore, I hope
that if the Prime Minister with his
sensitiveness in regard to expense and
his desire that his own department
should be the very first in submitting
to the exigencies of economy may not
he forced by this House or by the
Finance Department to cousent to
economies or to reductions in estab-
lishments which are fraught with
creat danger to our good name and
the efficiency of our foreign service.
I hope that no short-sighted and un-
necessary economy on the matter of
foreign establishments may be per-
mitted sn tha! as T said. our just cause,
our honourable motives * and objec-
tives which are based upon the ideals
which the Father of the Country have
ziven to us, may be understood by
people who are ignorant—I say with
full de'beration who are ignorant—
and ‘whn would give to us sympathy
and help in our endeavours if this
ignorance were dissipated.

I am very grateful to you Sir, fer
the time that you have been good
enough to give me. 1 say. therefore.

-that notwithstanding the grounds, for

digsatisfaction to which I have alluded,
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ana the misglving which it is not pos-
aible to suppress, I believe that Gov-
ernment are entitled, in the p-licies
that they have enunciated and in the
Demands that they have made, to tnhe
wenerous, to the understanding co-
operation and sympathy of all sec-
uons of this House. 1 helieve that
tha' sympathy is all the more due to
them because they have had the
courage to launch into long term ex-
periments and not experiments oOr
measures that will yield immediate
returns. We and people in the coun-
ry under the present conditions want
immediate returns and there is a dang-
.er that responsible leaders too might
ne unduly impressed by the cry for
immediate returns. But as I said
government have had the courage in
the internal policy and in the exter-
aal policy to look far ahead, to plan
not for today or tomorrow but for
decades, perhaps even for many de-
cades hence. For this they are en-
_ dtled to a greater degree of sympathy
" than [ think. they have receiyed. Lei
J1s remember we must pay a certain
Jrice in order to gather good sead, and
orepare for the sowing time. The har-
vest will not come unless we pay the
price and shed something of what we
nave in order to make that sowing
ceally promising. Well, if today we
4nd perhaps those who come imme-
siately after us have to sow in tears,
€t us do so with good grace so that
:hose who come in after years, our
swn children, and our children’s child-
ren may reap in joy what we have
~owr in tears.

Mr. Deputy-Speaker:
BSucheta Kripalani.

Shrimati

Dr. Deshmukh: I suppose you are
following the list, Sir.

Mr. Deputy-Speaker: Order, order.

I have got a list. I am calling other’

Members who are not in the list. I
am trying to distribute the time of the
debate in an equitable manner. Hon.
Members will kindly bear with me.
No hon. Member escapes my eye. It
1s only a %uesuon of my trying to find
out how best to apportion the time
amongst  hon. Members. No hon.
Member need feel a grievance. I shall
try to do justice between Member and
Member to the best of my ability.

Shri Kamath (Madhya Pradesh): I
only request you to enforce the rule
that when an hon. Member rises, he
snall be called upon to speak.

Mr. Deputy-Speaker: The hon. sister
1ose In her seat.

Shrimati Sucheta Kripalani (Uttar
Pradesh): I start with a great hesita-
tion because I have only five minutes
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more. Anyway I shall try to say
what I can-and I shall take some time
after the lunch hour. 1 conflne my
remarks only to the textile policy of
the Government because I donot want
to cover a large area and take more
time than is scheduled to me. Again
and again the textile question has been
raised in this House because today
most of us are seriously concerned
about the textile condition that prevails
in the country. For the last few years
our people are suffering from shortage
of the two primary needs of life, food
and cloth. Government have been
trying to take steps to meet the
gituation. But somehow or other,
these two problems remain as acute.
We have to see why is it that we have
not been able to tackle these problems

properly.

As a layman, I do not pretend to
understand the intricacies of trade and
industrial policy of the Government.
But, as a consumer, as an ordinary
citizen, I see a bewildering sight on all
sides. We are suffering from shortage
of «<cloth, high prices and mal-distribu-
tion. I will give one instance of the
.peculiar type of mal-distribution which
[ saw very recently. I was in the
Central Provinces a few days ago. We
knoiv that there 1s shortage of dhoties
and sarees everywhere. In this
particular district where I went, there
wcre plenty of sarees available, but no
dhoies. The people were buying
sarecs, tearing the border and using
them as dhoties. So much of yarn
which could have been used otherwise,
has been wasted in making these
borders. This is the kind of mal-
distribution that is prevailing there.
Take the case of the handloom weavers.
There are hundreds and thousands of
handloom weavers and these were the
people who used to clothe us before
the mills came into existence. This
ancient industry of ours is dwindlin
and dying out because of shortage o
yarn. I need not illustrate the point.
Only a few days ago, there was a
Satyagraha in Nagpur by the weavers.
you have all read about it in the
papers.

I went to. Assam a ycar and a half
ago. Perhaps, hon. Members do not
know, in Assam every woman knows
how to weave and every house has got
a loom. I went for the Women's Con-
ference. The only thing that they
wanted me to do was that I should
come here and try to see that a proper
quota of yarn was sent to them.

I had been to Panipat a few days
ago where the blanket industry was
tourishing. The blanket weavers have
gone away to Pakistan; in their place.
khesh weavers have come from
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Pakistan. They have rehabilitated
themselves. The looms are lying there
and they have started working. But,
they have not got enough yarn. They
get yarn enough for two days’ work in
a week. We are starving out this
industry because there is no proper
distribution of yarn. Good workers,
and craftsmen who could produce
wealth for the country gre starving and
are swelling the ranks of unemploy-
ment.

At least I should have thought that
the mill-owners, the commercial and
industrial pecple would have been
happy. Unfortunately, they are also
unhappy. That is the peculiar part of
the whole thing. Why are they not
happy? They complain there is no
steady policy. We have no policy with
regard to exports; we have no policy
regarding price and production control.
If there is a steady policy, they can
carry on their trade and industry. Let
us analyse the textile policy. What
has the Government been doing about
it? The policy is very unsatisfactory;
there is no doubt about that. The
Government has shown a lack of grasp
of the problems that confront this
industry. Before we aitained freedom,
during the war years. Goveriment
followed a policy which I should des-
cribe as a hand-to-mouth policy that is
meeting the situation as it arose. That
was inevitable under 1the circum-
stances. But when we switched on to
peace time production, when we started
producing for civilian consumption, we
should have planned out a proper
policy. The Government machinery
should have been set to peace time
activity. There should have been a
well thought out policy, co-ordination,
and asuitable machinery to implement
that policy. Nothing has been done.
I phould describe the policy of the
Government as a negative policy, not
a positive policy. As the situations
arise, we take some steps, just like a
quack doctor suggesting some spurious
remedics. There is no scientific and
rational approach to -the handling of
the problem.

L.et us take the basic factor in the
textile Industry, cotton. What have
we been doing with regard to cotton?
After the partition, it was natural that
our cotton production should go down.
These are the figures for the produc-
tion of cotton. In 1942, we produced
6323 Jakh bales. In 1948, it came
down to 2188 lakh bales. In 19498, it
came down to 17:65 lakh bales. Thus,
there is a fall of 70 per cent. What
steps were taken by the Government
to increase cotton production?
Nothing was done till only a few
months ago when the ceiling price for
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-cotton was raised, when the- growers

were promised better type of seeds and
other inducements were offered. We
have yet to see what the result of
these steps will be. A few days ago,
I read in the newspapers a report
about the meeting of the Textile
Development Committee and their
decision. The figures that this Com-
mittee gave out are very revealing.
This report said that the total require-
ment of the country is 43 lakh bales.
They have flxed a target of production
of 40 lakh bales. They expect to get
36-37 lakh bales. That means that this
Expert Committee has gone into the
question and thinks that it is possible
in this country to produce 36 lakh bales
of cotton which would meet a major
part of our requirements. In that
case, we would have to import only
seven lakh of bales. Why was this not
done three years ago? Why were the

~ Government sitting idle. The produc-

tion was 17:65 lakh bales when we
needed so much more. How much of
valuablg foreign exchange we have
lost? Let us take cotton imports.

Shri C. D. Deshmukh: I am sorry to
interrupt; I do not quite follow in
which year 17 lakh Dbales were
produced.

Shrimati Sucheta Kripalani: I have
got this flgure from the Government
Statistics Bulletin. I am told by the
commercial people that these flgures
are wrong.

Mr. Deputy-Speaker: Which year?
Shrimati Sucheta Kripalani: 1949.

Shri Kishorimohan Tripathi: In 1949,
we produced 35 lakh bales.

Pandit Thakur Das Bhargava
(Punjab): In 1950, we produced 323
lakh bales more than in 1949 and we
expect to......

Mr. Deputy-Speaker: I would like to
know, if flve minutes more time is
ivfﬂ‘» will the hon. Member be able to
nish?

Shrimati Sucheta Kripalani: Five
minutes will not do.

The Houge then adjourned for Lunch
till: Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

{SHRIMATI DURGABAI in the Chair]

Shrimati Sucheta Kripalanl: Before
I resume my speech, I would like to
say that some doubts were raised
about the flgures -of production or
cotton that I gave, and those flgures I
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got from page 10 of this publication of
Government’s statistics. On page 10
you will find exactly what I have
quoted.

Now, I will turn to the question of

control of cotton. In 1949 the Gov-
ernment enforced strict control over
the procurement and distribution of
cotton that is to say. ginned cotton in
bales. But there was no control on
raw cotton or kapas. And what was
the result? Raw cotton or kapas was
avallable and it fetched fancy prices.
Powerful units., units with sufficient
finances could buy cotton at any price
while the weaker units were starved
out and some of them went out of
action altogether. It is also an open
secret that mills bought cotton and
quoted figures for kapas in their books.
This naturally dislocated the cotton
production industry. The present
system of procuring cotton through
Government-named nominees is
perhaps better, but I think even that
can be improved. To my mind the
best way would be for the Government
to procure the cotton directly and
~distribute the total quantity on a
sclentific basis. Of course a very
efficientt and honest machinery is
required to do the work. .

I shall now deal briefly with the
question of our imports of cottén
Cotton to-day is very expensive; it is
difficult to get coetton from the world
market and_as a result every month
the price of cloth is rising. Last July
and August when cotton could be had
from the foreign markets for Rs. 1,300
to Rs. 1,600 per candy, the Government
did 'not allgw our businessmen to
import the cotton, due to what reason
I cannot say—maybe procrastination.
maybe difidence, maybe inability to
make up their mind. Whatever that
was, they would not allow the import
of cotton then. Later when cotton was
gelling at a higher rate, they were
permitted to import it at Rs. 2,000 to
Rs. 2,200 per candy. I would like to
say that it is also the business of the
Government to keep. track of the
trends in world markets so that we
may be able to negotiate to the best
advantage of the country. Of course.
the cotton position now is extremely
difficult, the prices are very high and
we should therefore try to import as
little as possible and manage as well
as we can with what little we have and
can grow.

Now I come to the export policy of
- the Government with regard to manu-
factured cloth. In 1949 the Govern-
mer}t_per,mit,ted a small percentage of
theé 'prodyction

to be, exparted. In
1930" they, foind a glut in the godowns

of the tloth mills. Instead of going
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into the reasons for this glut, they
simply allowed the export of cloth.
They should have enquired into the
reasons or the causes that led to this
glut. What was it due to? Was it due
to the fact that this country did not
need cotton cloth? No. the home
market did require cloth, a lot of it.
But the cotton cloth manufactured
here was priced so high that it was
beyond the reach of the poor consu-
mers. The producers knew how to do
it, and how to get the optimum profit
out of the cloth. Taking advantage of
the concessions granted to them. they
dyed the cloth or stripped them and
sold them to the maximum advantage,
Naturally the poor people could not
buy the cloth and therefore there was
a glut in the market. What the Gov-
ernment should have done is to control
production and see that the mills
produced such austerity standard cloth
as the people could buy. Instead of
doing that, they simply allowed exports
and a huge quantity of cloth was sent
out. Immediately our mills -switched
on to manufacturing cloth for export
only and the home market was starved.
I shall give a few figures here. In the
first half of 1949, the average export
was 275 lakhs per month. This rose
to 1,051 lakhs per month in October,
1850. This rose further to 1,376 lakhs
in November and to 1,332 lakhs In
December, 1950. At no time in the
history of our country did we export
so much cloth outside. The total
figures of our production and our
exports for the years 1949 and 1950
are as follows. In 1949 the production
was 3,805'3 million yards and the value
of cloth exported was Rs. 4936 crores.
In 1950 we produced 3,652'3 million
yards and the value of cloth exported
was Rs. 11556 crores. I am told by
commercial people that these figures of
export values given by the Govern-
ment are wrong and that the figure
should be Rs. 135 crores and not
Rs. 115 crores. So you can see the
result. When the production came
down we still made an extra profit of
about 130 per cent. I will just give
what profit one factory has been
making. In one factory the cloth
sales in 1849 came to Rs. 170°39 lakhs

* and in 1950 the figure was Rs. 156'19

lakhs. But their comparative protits
are like these—in 1949 they had a
profit of Rs. 9'12 lakhs and in 1980
they had a profit of Rs. 19:99 lakhs or
say,"Rs. 20 lakhs. That means that
with production five per cent. less,
they had 50 per dent. more of profit,
I wish Government had imposed an
export duty on this cloth. They could
have realised some revenue out.of
these excess profits of the mill-owners.
But as I sald, what they did was, they
allowed free exports of cloth. The
glut was produced artificially by the
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manufacturing concerns by starving
the home markets so as to get the
maximum profit. Till February they
were allowing unchecked export when
tt was reduced to 40 per cent. Since
then an order has been issued restrict-
ing the experts further to ten per cent.
Now in the budget proposals we are
imposing a duty of ten per cent. on
coarse and medium count cloth. I
would like to know why we should
not stop the export of cloth altogether?
I mean the export of coarse and
medium count cloth. This ten per
cent. duty is not very much of a
deterrent against the sending out of
this cloth. So the best thing would
be to stop the export of coarse and
medium count cloth altogether. for the
time being. I was talking to some
businessmen since this order restricting
the exports came out. They said,
“We expect that by June there would
be a glut again and we would be
allowed to export again.” ' That was
their expectation. Since then orders
have come stopping exports for six
months. But some of these people are
very clever they will see to it that the
cloth is hoarded for this period and
then they will export it when the
restriction is removed. The best

thing to do is to:control production -

and also specify the type of cloth that
should be produced. But what is the
present policy? Is there any policy at
all or is it an amateurish dabbling
with a very serious problem that affects
the whole nation? We allow exports
for some time. Then after two months
we restrict it to 40 per cent., and then
to ten per cent. and so on. What is
the result? The result is we lose the
confidence of foreign markets. People
lose faith in our commitments. And
the consumer is also always on tenter-
hooks. He does not know what cloth
he will get and when he will get it.
So on the one hand there is a
tendency here to hoard and on the
other we lose our name in the foreign
markets. The textile policy - on the
whole lacks proper planning and confu-
sion prevails in the department. This
is obvious from the recently published
report that though the target for
export for this period of January to
June was 400 million yards licences
were issued by the Department for
720 million yards.

I will say a few words about cotton
waste, as I do not .wish to take up
too much of the time of the House.
I shall be as brief as possible. Some
of our home needs could be met from
this cotton waste, but this cotton
waste was freely allowed to be

exported up to November. Only in

Wovember was some check put on-¢his
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export. A further order has allowed
the export of certain types of cotton
waste while certain other types which
can be used here will be kept for the
home market. Wisdom has dawned
upon the Government though Ilate.
But my fear is unless we have a well
thought out plan and policy the same
difficulties might appear again. After
six months the same sort of grave
situation might be created. The cycle
goes on—restrict exports, control inter-
nal distribution and it produces glut,
remove restrictions and allow export
and it results in famine in home
market. Therefore a well thought out
plan and policy is needed.

If a lay person could make sugges-
tions I would like to make a few
constructive suggestions before I con-
clude. Government should try to
establish better co-ordination between
the Ministries of Agriculture and
Industry and Supply to step up cotton
production:  Secondly, procurement
and distribution of cotton should be
done on a rational basis and the Gov-
ernment should try to supply the
various factories according to their
requirements. As regards the hand-
loom industry, which is being starved,
it is our duty to save that very valu-
able industry. We can reserve a
certain percentage of the procured
cogon. the yarn of which may be
hahded over to handlooms. We might
also give an inducement to the mills
in this connection. For instance we
might remit a part of the import duty
on such cotton which the mills utilise
for manufacturing yarn to supply the
handloom weavers. We can also
reserve a certain number of spindles
for the handlooms. We can impose
restrictions on the manufacture of
varieties on a scientific basis, certain
varieties to be produced by handlooms
and others by mills. These are ways
in which we can help the handloom
industry.

Most important of all we must
standardise the manufacture of cloth
for the home market. We must have
a sufficlent amount of austerity cloth.
By austerity cloth I do not mean the
type of cloth we got last time. What
we got as dhoties were not dhoties but
towels. They were not fit even for
servants to wear. By austerity cloth
I mean good serviceable cloth which
people can wear. If we have good
standard cloth, not cloth loaded with
dyes to raise the prices, the difficulty
of the home market can be met to a
great extent.

I would also Iike to suggest what
Gandhiji suggested to us when he was
in our midst that Government should
create a cloth peol. If they do so, we
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can always rush cloth to the scarcity
areas and thus control-the black market
to a great extent. This cloth should
be distributed through fair price shops,
co-operative socleties and such other
agencles, so that no black marketing
can take place.

Most of all we require a firm export
policy. At least for a ycar there
should be one policy: otherwise no
country can progress economijcally.
Nobody at present can be certain as to
what is to happen after two months.
The course of textile industry does not
change in short periods. There should
be a firm export policy which gives
opportunity to people to develop the
trade.

Last of all, because there has been
so much bungling and confusion, I
would like to suggest that both as
regards policy and administration a
committee of the House may be
appointed consisting of experts who
can study the problem and make
suggestions for the improvement of the
textile policy of the Government,

Shri Ram Dhani Das (Bihar): I
wish to draw the attention of the
House towards the pitiable condition
of the minor Harijan communities who
deserve not only sympathy but
special aid, kind attention and justice
of the House. Last year too I had
drawn the attention of the House
towards the same but having seen no
change in the. policy of the Govern-
ment towards the Harijans, I think it
my duty to remind the House of the
facts again.

When the Constitution was being
framed it was considered by the
learned leaders of the- country that to
enable the Harijans to reach a stage of
equal footing with other comrr_nupities
they deserved some special privileges
and rights. That is why it has been
laid down in the Constitution that the
Harijans shall have some special privi-
leges and rights for ten years. No
doubt if the provisions in the Constitu-
tion are given effect to properly,
Harijans - shall become somewhat pro-
gressive. But may I ask Govern-
ment whether all the Harijans are get-
ting their privileges and rights? Are
they educationally and economically
g:ogressing by the speed that there will

no more need to help them after ten
years? I can say without hesitation
the answer is No, especially in the case
of the minor Harijan communities like
Dom, Mushar, Balmic etc., who are re-
garded as untouchable even by the un-
touchables of the country and who
are no! conscious of their rights and
privil-~os.
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I know that lakhs - and lakhs of
rupees are granted for their education
and other development works both by
the Centre and the State Governments
year by year and consequently a
number of Harijan boys are getting
education and are making progress.
But may I ask the Government here
again whether the minor Harijans as
stated earlier are getting such educa-
tional and other kinds of help? It will
have to be admitted that they are not
glrogressing like the others. The

ouse will be surprised to know that
till now not even a single Dom
Harijan has graduated in Bihar. One
can hardly find more than two or three
matriculates in the whole province.
Even in the lower classes and primary
schools their number is very few and
their condition is the same in other
parts of the country too.

6589

Why are they not progressing like
others? In reply I may simply say
that they are economically most poor.
They have no houses to live in. They
shift from one place to another and
take shelter in municipal sheds. But
here too they are not settled perman-
ently as their services are not
permanent. According to their poverty
as explained it is quite impossible for
them to send their children to schools,
where in the primary stage they get a
stipend of rupees five only which is
quite insufficient to meet their educa-
tional expenditure, clothing, food, etc.
The result is that instead of sending
their children to schools they prefer
to send them to work in municipalities,
where a boy gets Rs. 20 to 30 per
month. It is clear therefore that un-
less an adequate stipend which ma,
fulfil all the requirements like food}.'
clothes, etc., even in the primary stage,
is granted to such Harijan boys, they
cannot study and prosper. I very
much doubt how the Government will
be able to put these poor Harijan
communities on an equal footing with
other Harijans and non-Harijans in the
country. I therefore submit that the
Finance Minister should budget an
extra amount for the uplift of these
poor minor Harijan communities. A
committee of experts with some
representatives of these poor commu-
nities should be appointed to look into
the matter and make concrete sugges-
tions as to how they may be uplifted
and put on an equal footing with
others. Here it is necessary to add
that where there is a committee for the
distribution of the stipends some repre-
sentatives of these poor communities
should be taken into it. I hope Gove
ernment will sympathetically consider
the matter and direct all State Govern-
ments to do the needful. I hope the

N Finance Minister will take note of this
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and wijll give his consideration to the
matter as early as possible.

Shri Kamath: For the first time in
our history two heads, and not one,
are looking after our finances.

Shri Tyagl: One is bald!

Shri Kamath: One of them is a
civilian turned expert (An Hon.
Member: What about you?) and the
other a soldier trying to become an
expert. Therefore we can fairly be
confldent that our finances are in good
hands—four hands and not two.

The Government comes before the
House every year with a Bill of this
kind. the Finance Bill. This, I believe,
is the fourth Finance Bill since we
attained independence and the second
since we became a Republic. The
Finance Bill, proposing as it does,
usually, fresh burdens upon the people,
is not a pleasant subject for discussion,
yet this House is bound to face it year
after year. with-sympathy sometimes,
with fierce criticism at other times. but
with intense seriousness at all times.
The state of the Republic is not quite
that which will enthuse everybody.
While we have, under the able leader-
ship of the Prime Minister, been
running after global glitter and have
attained a certain measure of global

glamour. I am constrained to state .

that our home flres have tended to
become dimmer -and dimmer. The
elementary needs of food. clothing and
shelter have not been adequately met.
People asked for bread; they have been
given very little of it, sometimes
plenty of adulteration with it. The
Home Minister told us a few days ago
that he found cow-dung mixed with
onr in Madras—what action he as a
Minister took, God only knows, but he
told us that he found it in Madras.
People asked for yarn; they were
ireated to plenty of yarns by the
Commerce and Industry Minister.....

Shri Goenka (Madras): What yarn?

Shri Kamath: My friend. Mr. Goenka
s very well acquainted with yarn and
varns both. so I need not tell him any-
thing more. People asked for houses—
especially the refugees asked for
houses—they were promised plenty of
prefabs which ultimately turned out
to be a complete fabrication. And
thus we have come to this pass in
April, 1951. I do not deny that the
country has been integrated though at
the cost of partition, I do not deny
that we have attained, as I said, to a
‘ittle global glamour. but the internal
position is not at all. to my mind at
any rate, one of which we can be
proud. And now with this state of
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affairs staring us in the face, Govern-
ment has come to us with fresh
proposals for taxation. for additional
burdens to be levied on the poor
people of this country, perhaps today
the poorest in the world. The China-
man was reputed to be the poorest in
the world formerly, but I am told that
during the past two years from a
country deflcit in food and cotton
China has become a surplus country.
So, I think today India is perhaps the
Foorest—l am not quite sure—country
n the world, but we have got fresh
proposals for taxation today. And
why? Because Government has wasted
our resources somewhat thoughtlessly.
The Railway Minister the other day
wanted to take about Rs. 1B crores
from the common-man not for his own
Railways but to augment the General
Reévenues. If we survey the workings
and the projects of Government during
the last three or four years, one is
forced to the gonclusion that with more
circumspection and care it could have
been easily possible to reduce the
wastage on many of the projects. 1
can onlf' mention a few in connection
with this matter. There have been so
many projects mentioned in Parlia-
ment as well as outside, and among
them, over jute we are supposed to
have lost a few crores because of our
jute policy. And my friend, Mr. Tyagi
who now has become a bhogi as I said
the other day, himself was among the
first to point out this waste or this
muddle to the House. The latest, and
one to which he referred the other day
when he was on this side of the House,
was the matter of the import of sugar
last year over which the country was
put to a loss of over a crore, according
to him. and the House insisted that an
enquiry must be held. And what an
enquiry we had! I would not say it
is a white-washing business. but I have
no hesitation in saying that it has been
an enquiry of the most perfunctory
type. And here, the House will be
interested to hear what Sort of an
enquiry it was, and what the attitude
displayed by the Government and Mr.
Ganganath was in this matter. Mr.
Tyagi—the hon. Mr. Tyagi—when he
was not ‘the honourable’, on the 6th
January writing from Lacknow to Mr.
Ganganath, said: )

“My claim for an enquiry was.
firstlv. to know as to whether
according to the terms of the
sugar deal the nation did or did
not suffer such a heavy loss.
Secondly. if there is a loss, which
officer or Minister was responsible,
either by commission or by amis-
sion, to have brought this loss?
My second claim was that whoso-
ever is found guilty must be takea
to task.” 5
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. And he mentioned that the scope of
the enquiry must be widened to as-
certain as to who in the Government,
in the entire Government including
the High Commissioner in London, was
responsible for this muddle. But the
Government, I must say, very un-
responsively and irresponsibly refused
to accede to the request of Mr. Tyagi.
Subsequently he has been elevated to.
the State Ministership and [ hope that
even now he can move in the matter
as Minister of State for Finance. I
hope we have not seen the last of this
particular enquiry. It has been a
most shabby enquiry and the House
will not rest satisfled with this kind of
an enquiry into this matter. The
report of Mr. Ganganath himself
makes very funny reading. The find-
Ing he has come to is this, very brief
and terse:

“The statement made by Shri
Mone satisfles me that there is
nothing with regard to which any
objection might be taken to any-
thing done by any officer of the
Ministry of Agriculture.”

* 'There was no attempt to go deeper
and behind the scenes, and to see what
was really wrong and where.

The other day the Prime Minister
was pleased to refer to Mr. Tyagi's
appointment in the House—when he
was appointed. He hoped that the
iInclusion of Mr. Tyagi in the Cabinet
would strengthen the Government.

w'Dr. Deshmukh: To put more kick In

Shri Kamath: And he Went on to say
©on a subsequent occasion:

“I admit that there is nepotism,
inefficiency, wastage and corrup-
tion in this country, but in spite of
all this attack we are a more effi-
cient, we are a more clean nation
than most nations in this wide
world.”

1 am not averse to-patting ourselves
on the back, but the question arises:
Why should we condemn other nations
when we do not know much of them?
And the pertinent point here is that
when we go on saying that we are the
‘best and the strongest Cabinet, we are
the most clean and most upright na-
gion in the world, does it not give a
gort of indirect encouragement to
those people, to those oflicers or those
.outside who are not really hundred
per cent. honest, and a discouragement
1o those officers, many ot them, a very
darge number of them, who are honest
.and conscientious and hard-working?
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This breeds complacency and at this
moment complacency is dangerous.
The Prime Minister went
3 p.M. further. At a public meetd
ing—it was neither the
place nor the time for him—he attack-
ed Parliament. Whatever he had to
say against Parliament should have
been said here and we would have
listened to hLim; but in a public meet-
ing or forum, where people know very
little about [Parliament and the
matters and muddles that are being
discussed here, I was really pained to
learn that a statesman of his eminence
and stature should have stooped to
that level. I am going by Press re-
ports. I do not vouch for the correct-
ness of these reports, but all papers
are agreed on what he said at this
public meeting in Delhi a few days
ago. “I can whisper to you,” the
Prime Minister said, “that many Mem-
bers of Parliament lack discipline.”
Then he said, “I have investigated all
these charges made in Parliament and
1 have found that they are not true.”
It is in the Hindustan Times as well
as the Statesman. I am referring to
the proceedings of the Delhi State Poli-
tical Conference. The question arises
whether Government themselves are
setting an example in this regard and
whether they themselves are acting as
a highly disciplined team from which
we can copy or learn many things.

Again, the Prime Minister the other
day, referring to the opposition to the
Hindu Code Bill, stated in Lucknow...

Shri Bharati (Madras): How is the
reference to the Prime Minister's
speech relevant?

Shri Kamath: Whatever deals with
fndmir:istrative or policy matters is re-
evant.

He said that the people who opposed
the Hindu Code Bill were the most
incompetent and worthless people.
(An Hon. Member, Shame.) It is all
right for a polemical politician to say
this, but this is hardly a statement to
be expected from a statesman who
wants to win the support of the people.
The Prime Minister went so far as to
say that if any of the charges were
proved—charges of corruption or of
inefficiency that had been made in
Parliament—"] am prepared to resign
immediately”. I do mot know much
of the other charges, but about one at
least I am completely satisfled and con-
vinced and I challenge anyone as re-
gards that, and that is the muddie of
the pre-fabricated housing factory.
Thera, the Minister has refused{ to
hold an .enquiry in spite of the fact
that the Standing Finance Committee
unanimously—and the Finance Minls-
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ter also—demanded an enquiry into
this matter. The Minister and the
Government have not accepted the
Finance Minister’s recommendation in
this matter and I am prepared to say
on this occasion that if after a full
and impartial enquiry it is found that
there is no substance in the charges I
have made in.regard to incompetence,
inefficiency and mal-administration I
am prepared to resign my membership
of Parliament. -

As 1 said, the policy of Government
is animated by good motives, but when
it comes to implementation, as Dr. John
Matthai said last year and even this
year Ithink itis true, the administra-
tion seems to break down at the point
where it comes into contact with the
people; and in this regard many of our
representativés abroad also have not
come up to the mark. As regards the
food problem which is very acute to-
day, it is not far wrong to say that the
tongues of some of our men and wo-
men abroad have tended to hit the
stomach. If their tongues had been
kept under control, things might have
been different. Our Ambassador in
Washington is not freé from the ami-
able feminine foible of garrulity.

Shrimati Renuka Ray (West Bengal):
1 object.

Shri Kamath: I have said what I
have said, and I think that our Ambas-
sador in Washington has made scme
remarks which have been taken ex-
ception to by the American public, and
on one occasion she went to the length
of criticising the American Public Re-
lations Organisation.

The other day, even the Congress

President referred to our calamities as

being due to the wrath of God. I do
not know how far it is true, hut we
will have to wake up betimes and find
out ways and means of toning and
tightening up the administration.
That is the first need of the hour. We
should enthuse the people, so that they
may render willing cooperation to Go-
vernment.

There are one or two other poirts,
.for instance, the vacillating policy of
Government about certain meunsures.
The Estate Duty Bill was introduced in
Parliament long ago. but no action has
been taken on this matter for the last
many years. Then also, we do not
know what has happened to the In-
dustries Regulation Bill. We are now
told that the Labour Relations Bill and
the Trade Unions Bill will not come up
in this session at all. I do not know

why these important Bills are post-.

poned from time to time, and instead
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of trying to raise revenue out of such
measures as the estate duty or capi-
tal levy, the common man is being
burdened with fresh impositions.

In the end, I would only say this,
that while our Government has from.
the beginning tried to do what it
could in the circumstances, yet I have
felt all the time that there was in-
herent weakness in the approach of
the Government to the veople, and
that the gulf between the Government
and the people has tended to- widen
during the last two or three years.
Unless that gulf is sought to be bridg-
ed, unless Government satisfies the
people by concrete measures and con-
crete actions, especially in the matter
of food, clothing and shelter, unless the

~ Government puts forward before them

concrete achievemets, I for one am
sure that co-operation from the people
with Government will continue to de-
crease until- a time may come—God’
forbid—when the people may aclively
revolt against the Government. I hope
that will not happen.

Shri Biswanath Das (Orissa): My
hon. friend Mr. Kamath has made a
reference to the publication of a
speech of the hon. the Prime Minister
on the Hindu Code Bill. Tn fact, I
sent the Prime Minister a cutting and™
a letter of protest. I received a reply
assuring me that the publication con-
tained an inaccurate statement of what
he had stated. and that he had never
made any allegation or cast any asper-
sion against Members of this House and:
therefore no notice need be taken of
the same.

Shri Kamath: I sent a question about
it. but it was disallowed.

Mr. Chairman: If Mr. Kamath Is.
prepared to take what Mr. Biswanath
Das has said, there is no point in stick-
ing to what Mr. Kamath bhas said.

ot NEWT: AT A WEAW S
(Finance Bill) w&r a1 § sk
weae faw do 1@ ¥ fed o
o it a1 S gaAT afisw SemT
¢ R avdhw Terf &, s o
g T @ o friw @ ow
T® 738 T9 awe (Budget) %
g wgfeaa ogwelt, o ¥@
AFEE AT AT FF gATT wWIaaw
o dfge AW E, TP ¥ feamt
W gem FEEeT  andt ot wg
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wrar freeedt § A FT T, €F
IFE § qar 9+ A oeargy AL
famar fora § ag Tq0ar s AN GrAT
| IR ¢ WE F fou
AT AT FTRHIT IAET F7A & o7
Fearg A8 fomar &1 w9 I 9
wqERT W Ag wm § W
Mt & dw frwed, @@ oaae.
¥ @A, ¥7 (Broom) =m,
Fftz fred, @@, (Poultry)
97a® qTH T, a FAT 1T HIE0
T AT @ T AT FW I faw
qE AL AT A ogWR | A IR-
feafe £ ag ags wmad ) g
W FEHIT FA T FH FH S
£, U1 g% qTH A A9 FIT HQ
§ ST N gon T AT ¢
TEE THT AT WG AT ) TR A
ur Fuaws faer 39 A qm W@
f& a9 ¥ a1 Jwe §ow (Budget
session) &, T agf WA AW §
1 ! G4 %@ g, e fFEw
go R fedwm e §7 &9
g & a9 ¥ fod aga seE ad
FPAGM | gawx  I§@ 7 dar AW
w® 5 wer a@ I ¥ g
fafrer  (Ministers) frat g &
] w31 fF graz Q¥ g, wew fafawx
(Prime Minister) ® ¥¥< oiw
&z fafex  (State Ministers) &
s w: fedt fafveex ( Deputy
Ministers) “§ @@ go1 f& @
¥ sm & o @ fafree
#F3 wgr B W€ wwr s @,
wR fegmm & sm FRAE, E
qor & oiw, B T tY T WM
g ¥ Awy fr @ g wTAR

-

1 TR A8 § A I & gATq
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T A% AF woar &) A F a8
g E fF Suc A smawc d fod
W qugE A ¥z wd ¥ fod arr
T8 o g o ww oy oF frfrex,
g fafreey, Alaa fafrex o %
FrT £ | TR gIRraga da
e g @ § g gt s ed
A B T FE wTfed AR A dar @
fran sma 28 FrwErd ¥ fod stk Ay
d F &7 Ay wwgd & fod g
Wfgd | T9F a1z @ fowm A ga
¥ fear | 9Ed quT ff gw wad
T FWE, & gt v A §,
9E FT FII AT §, ATr dwr
F@ §, AW aRFW FQE e
B oW ® o foom, ofgrd W
et A faoar anfax a7 W«
TO¥T HWY @I Fwgh AT §1 KA
e wgr fF gw aY wwer wfed &,
¥fr gat Wi &1 N wifed wafed
agh ) W AT | o aga doe
@ grag gx w femr § ww
I § SEA W oD ? g
g o Y omw wEt oM € 9w
7 wgr ‘A FR A Rar, ot any
iftgst W faar” 1 gw w1 AW
7g g fE 9T o iR fow
frae, R 3 a7 & o oy
fewT ") ot agt A @ faear 4,
7 wae faomT § | T AN FreaFr
AAGL & ITEAT A grom g A
g fraft dar v > §, )y |y
Fow @ TS S 9T Ay
woyr &Y @t fawar ag), gad W
F Awr o & | Af AR s
¥ aR ¥ g weAE wOW agh
ey FA ', FTE@EC WY g AW W)
A e AN 6 (candy) 2 ¥,
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ik cead
o e d R ag @ A fawdy
§ (wo weeim  wwer arfy /Y
war) | at Wk vy § v ardw
@tw s @ W ITE du
@ AH §, AN FEE AW [qIGL
& K FHFA A § T qW 9T
N ggag A fooa § qa v ¥
. aTe) TE AT EEA HT A T
gt & ag W @w & SN o™
qwfa o g wrow oA & A
g add 1 gwd gfrafedo
(Universities) &, #13s( colleges)
g, W meEerd N g FE
g A grax 9 g A &N AlEW
oo 0x, fFw | aumarg fe e
wrod AT gfrafedtar § 97 F1 I
fet & fou a= # fr o a S
¥ S dET awE § ¥ TTEEAR
R gER Il ¥ E @Y W1 | A
9T ) AW & foq A HT f&R
ard @Y # g At § wifw Iw
X o g & g AF0 F BT AR AR
fed ¢ sw 7 a8 ag N s@em
fe gard gF g7 ¥ Jar A @,
Fyrw A ¢, S w@ waEr daC
g & oY ag AT Ay fear Smar &
a5 38 fal & agg & g fagre
& O & agd agi A grew @
M fF agd BT o= wex
R wflage W § A ow
AR s I aA qw
wAF W W T TAXGE qEh
et A o & qr agd q@T 9T )| AT
AN @ a1 @ IFA I o
wrduT A9% wed §F A< fowr &N
wh o &fewr ¥ aw Rar g
feert wf | 3fF S faw AR
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Frfeg ar, gaww & S A
WY FFHTED NI KT A
Fx3 ) qPEr ez ot A feow
oR F 3y we femr, g Ww
w & foar, Nawr v wfer we
WG GRS |
aw, @ freda@ Q@ wF 3 7
AT § ®1 ) A 9t aw feon § W
i ArEr A 1 Od g g WY
s AT 3w F R A
9 )T wIfge

aw e fr av-wgrem ot
& o frm o ) fagre F o
et frv & ag a-AEEd & gaw
agi fra & 1 Qv oY wae dar @+ fear
Iy oo wI P E P W
¥ g waTEr wgm G gard o o
AT s 7§ I & e as Y
T Y fead a2 § ag fad

S a1 W wOR wEN ¥ faq
¥t § 2@ wel & fou ay 9 & St aiw
are & fod ag waqut ssmr A &
g qwql § & T AT ATV
® & w7 T wT wwAr ) qgt W
Tw (ration) faen &1 @Fr R
TEF TG FT FATH AT FT FWIOT H
iy ¥ e wed i 9= W w7 @y
qar aAwqut @A ar T e #
e s S st § v o §
ITHT TAT I F A R ATT T g9
W T TAT FHA 9T EAT d|T AdY 4

N FTET (culture) F o
dared FL R E A 9w wia aw
AR AR W amen o fF g
it qrgs FraFd & foy aga g9
w1 9w IR qg g @
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sagi R E @ @ aw wQ@
{fcagnmr mwl ¥ fow g8 7 39
A TE 47| QAT FR Y & FA
L R C CE
@@ sgm

(English translation of the above
speech) -

Shri Bhatkar (Madhya Pradesh):
The expectations of the penilie with
regard to the Finance Bili, which has
been prepared by the hon. Minister of
Finance after a great deal of pains
and hard work, were - that it would
bring some relief to them. But it is
rather sad to note that this budget does
not promise anything which ~ would
make the condition of the peasants and
the cultivators, who form the bulk of
the population of this land, any better;
or encourage them to take more in-
terest in their work and thus enable
them to produce more food. It does
not give them any encouragement to
increase their capital and develop
their profession. If they were to get
additional work in the form of oil pres-
sing, cord making, ‘gur’ making, broom
making, embroidery, poultry, husking
of rice, spinning and weaving and
similar other works in the villages in
their spare time, the conditions that
prevail in the country at present would
change. The condition of the tenants
or of the agricultural labourers who
work along with them, is very bad.
When I was coming to this place I
met a peasant in the way. He asked
me whether 1 was going to aitend the
Budget Session of Parliament, further
asking as to what was being done for
the people this year. I told him that
many good things were going to be
done for them. At this he asked me
another question as to what was the
number 'of Ministers. I told him that
probably they were fourteen in num-
ber, including the Prime Minister, be-
gsides them there were flve Ministers
of State, and six Deputy Ministers as
well. Tn surprise he wanted tc know
from me whether there were actual-
ly so many Ministers. I told hirn that
it was so, because the work to be ac-
complished was tremendous and they
had to manage the affairs of the whole
of Tndia; to which he again retorted as
to what was represented by those
numbers of flve, six and fourteen.
I trigd fo satisfy him by saying that
they had to mamage the whole work,
and it was because of these peonle that
our work was going on smoothly. In
brief what I mean to say is that while
on the one hand the peasants and the
labour do not get a square meal a
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day, on the other you are tryiug to
wcrease the number of Ministers. So

~much of our money is being spent on

them. Our hon. Prime Minister should
save this money and spend it for the
welfare of the tenants and the
labourers who work in the fields.
After that he asked another question
from me and it was that they worked
so hard and produced so much of
food and so much of cotton made so
much ot cloth and did all other things
but did not get any food to eat and
any clothing to wear; and asked as
to where did all that go. I told him
that the other countries_too wanted
cloth and it was being sent there;
though it was not being sent there in
such a iarge quantity now. Do you
know what he remarked at that? Our
hon. Minister of Finance perhafu
knows Marathi. The peasant said,
“Gharchi kare deva deva, wmahne
bahiraghila choli Siva” meaning there-
by that the members of the family are
praying to God for rescue and we are
thinking about others. So neither
food nor cloth is available here. The
condition of the peasanis and the
labourers, who actually work in the
fleld, is so bad that they do nnt f;et
even food and clothing. It is being
sent to the other countries instead.
The same is the case with cottion.
The cultivators produce zotion and we
purchase it from them at the rate of
three to four hundred rupees per
candy, which we afterwards sell at the
rate of one thousand to twelve hun-
dred rupees per candy. (Some Hon.
Members: Twenty-two hundred rupees).
My friends say it sells at twenty-two
hundred rupees. Unless the producers
of this commodity, i.e.,, the peasants
and the labourers, whn ‘work in flelds,
do not get all this, the country can-
not progress and the progress that we
have achieved so far will also end. It
ts not the only cause of our deteriora-
tion but there are many cther things
as well. We have universities, col-
leges and schools. If you really want
to improve the condition of the peasan~
try, I think—you may laugh at my
suggestion—that these colleges and
universities should be closed down
and whatever you save on this ac-
count you should spend that on the
peasants and the schools of other arts
and crafts. If these schools and colleges
are closed down for a period of two

‘years no harm would come, because the

students who come out after re-
celving education from these institu-
tions only hanker after jobs. He also
told me that our Government takes
money from them, takes cotton from
them but when the cloth is manufac-
tured, it is being exported. During
the last eight or ten days of the De-
bate, our friends from Bihar gave a
very vivid picture of the conditions
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prevailing there, and. said that our
hon. Ministers did not allet any quota
of food and cloth for that place. It
is just like the incident that four per-
sons were going to a village. There
lived an old woman in that village
who bad riches and other precious
things. They took all the riches uf
that old lady into their possession and
tied her to a cot. The old lady be-
gan to cry. But there was some fatr
on that day and all the peopie had
gone there. These four persons took
away that lady with them and passed
through that tair. All the way the
poor lady cried saying that these per-
sons had looted her and had taken
away all her wealth. Two of the per-
sons who were at the-head of the cot
said, “She is speaking the truth” while
the other two who were following
said “But who listens to her.” In the
same way people cry here but Qhere
is nobody to listen to them. This is
‘what happtns. Something must be
done for the peasants and the labour-
€rs.

Just see how much money was
spent on the Vanmahotsdva. What-
ever rains have come in Bihar, it was
not because of the Vanmahotsava. 1
want to know the advantages that we
have derived from spending so mwuch
of money. Its beneflts hauve not been
so great.
planted saplings have survived and how
many of them have not survived.

Certain things which you have
done for the cities, they are all
right there, but things like the
Annapurna etc. are not going to do
any good to the villages. Villagers
will not be able to work in the
flelds after taking meals in the Anna-
purna. There is rationing here, people
go to Annapurna after they have taken
their rationed meals at their homes and
say that they have taken to their
heart’s fill. To run such Annapurnas
etc. is a sheer waste of money. If the
Government were to stop the rations
of the people, who go to the Anna-
purna, only then we may in fact be
able to save some food. But it is not
being done like that.
hand you are spending money on cul-
ture while on the other people dle of
hunger in the villages. We expected
that our Shri Tyagl would do scme-

thire for our peasantry. Now when_
he has left this place and has occupled

a seat on the Treasury Benches, we
have every hope that he would certain-
ly sacrifice something for the rural
population. Only by doing so can the
whole work be run smoothly and the
problems solved. With these words, 1
finish.

Shrimati Renuka Ray: I do not want
to dwell on the matters which have
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been dealt with at great length during
the discussions on Demands for Grants
or duyring the General Discussion of
the Budget. I want to make some sug-
aestions to the Select Committee on
the Finance Bill and also to make a
few humble suggestions to the hon. the
Finance Minister regarding reallocation
of revenues to important and urgent
matters. At this stage it is not possible
to completely change the structure of
the taxation proposals as have been in-
corporated in the Bill, but it will te
possible for the Select Committee to
consider whether they can make some
vhanges in regard to the different taxes
that are to be levied and in regard to
the groups on whom they should be
levied. : .

6603

The Finance Minister has told us
that he will get rupees six crores of re-
venue from the additional direct tuxa-
tion on income. 1 do not want to re-
duce the ameunt that he can get, but
I want to suggest that while trying to
keep the total amount intact, if that
can be done. it is absolutely. essential
that the additional tax on incomes of
five thousand to twelve thousand must
be done away with. It is extremely
unjust and unfair. 1 said this before
and I repeat again—and many other
Members have also said during the
General Discussion of the Budget —that
the policy of progressive taxation has
been ~abandoned in these proposals.
Progressive taxation is recognised in
all civilized countries as the only way
in this matter, and here we are put-
ting a five per cent. surcharge on all
incomes. I say that it is very .unfair
on the lower middle class incomes and
I do hope that the Select Commiltee
will at least make this one vital change.
I do not want to go into the story of
how this particular class is one of the
worst sufferers today. I would only
like to remind the Finance Minister
and the Select Committee who are go-
ing to report on this Bill that even
since January the cost of living fhdex
has risen. The Finance Minister told
us, I think it was yesterday, that while
he would make every attempt to see
that the cost of living index does not
go up further he was frank enough to
say that he could not say that there
could be any appreciable improvement
in the next year or so. In that case
it is all 'the more desirable that this
additional burden should not he placed
upon this group. ‘

I suggest, instead, that the excess
profits tax should be brought back. I
do not understand why this vacillating
policy is being continued. We told the
Government three years ago that this
sop to the capitalists was not going to
bring capital formation, and that is
true today. I do not want to go into
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the details of that. But I do think
that the time has more than come when
the excess profits tax should be re-im-
.posed and I do hope that the Select

ttee will give due consideration
to this. I know the Finance Minister
will say that it is very difficult to col-
lect this excess profits tax due to the
.procedure that is followed by many
very respectable, or so-called respec-
table, firms in regard to the payments
of these taxes. But I am sure that
the Finance Ministry will be able to
devise ways and means to overcome
‘this difficulty and to collect this tax.

I do not want to go into all the other
taxation proposals. I think that in
view of the ‘difficulties we are facing
‘today in the country, this type of in-
direct tax which the Finance Minister
has tried to levy as far as possible on
near-luxury articles, will have to be
levied this year. But I want to raise
.a point that Mr. Kamath also raised,
and that is about the Estate Duty Bill.
The Finance Minister may teli us that
the Estate Duty Bill would not apply to
agricultural land for which the States
would have to levy duties. I quite
agree, but I am sure that if in the
Centre the Estate Duty Bill is enacted
immediately to cover non-agricultural
land, it will be some inducement at
least for the States whete development
needs are very great and where it
would make a fundamental diffierence
if they had the estate duty. It is for
the Centre to give not only a directive
dut also a lead, and I hope that what-
ever be the urgency of any other Bills
during this session, this Bill which has
almost been thrown into the waste
paper basket will be brought back by
the present Finance Minister and pass-
ed in this House. I am sure that all
the Members of this House will co-
operate to see that as little time Is
spent as possible in passing so vital
+~and urgent an enactment.

There is really no use denying that
there is a sense of extreme urgency
in this country in regard to the basic
aneeds such as food. cloth, shelter, and
education. I must include education
-of the large masses of people who have
been given. the adult vote and yet
have not been given any means to be
trained to utilise the vote to the best
of their ability. Nor can greater pro-
duction take place until the men and
women on whom ‘it ultimately depends
thave some modicum of training and
health,

Therefore it is on these accounts
that we must see that money is rightly
spent. T do not mean that just giving
a certain Ministry more money will
bring the desired result ipso facto.
The grow-more-food campaign is an
{llustration of money being given for
a vital need and not being spent to
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the best purposes. That is not my sug-
gestion. 1 would suggest to the hon.
Finance Minister that he might allocate
the money which he would get at
least from the three Ministries that
have been examined by the Estimates
Committee which amounts to something
like rupees four crores and re-allocate
it to certain very vital needs.

Before going into what suggestions
I have for those vital needs, I want to
say that yesterday the hon. Finance
Minister told us in this House that
there were some discrepancies in the
figures of the Estimates Committec and
those of some of the Departments in
regard to which they have made re-
commendations for economy. 1 may
say that the members of the Estimates
Commiittec in particular are surprised
to hear this, for these figures were
really given to us by those Ministries
concerned. The hon. Minister of
State who is a  party to those
recommendations knows well about
this matter and I hope that before
accepting any changes suggested
by the Ministries, the matter will be
placed at least before the Estimates
Committee again. But supposing there
is some discrepancy and it is not a
full four crores that can be saved.
Suppose it is rupees three crores even
.from these three Minlstries, I expect
that we will get some savings of a
similar nature. if we can scrutinize
some of the other Ministries, parti-
cularly Defence. Without impairing
their efficiency—the last thing 1 would
desire is to impair the efficiency of any
department which is serving any ital
need—I am sure that if scrutiny is
made into Defence Supply. then per-
haps there might be some saving also
and this money I should say should be
reallocated.

Food is a vital problem today and
of course. for the immediate urgency,
we have to import food. At the same
time we are spending large sums of
money on grow-more-food and a lot
of money on schemes of which we will
be reaping the reward in the future.
I would suggest that one of the wvital
needs today is to spend monecy on
agrarian reform. I am not talking of
the zamindari abolition only. Zamin-
dari abolition can only come in and
be of some effective help if we intro-
duce co-operative farming. We talk
a great deal in this country about co-
operatives. From my own experience.
1 say this is mostly lip sympathy. It
may be the intention of our leaders,
of the Ministers at the top, both in the
Centre and the provinces, but in actual
fact there is resistance. [ know this
from the rehabilitation schemes. Some
of us have been urging both in the
Centre and in the States concerned that



88068 Finance Bill

[Shrimati Renuka Ray]

these vast sums of money that are
spent on rehabilitation of refugees
might be spent to much oetter pur-
pose it it is done through co-operatives.
Although there are directives given in
this matter, nothing is ever really car-
ried out to any appreciable degree.
We have passed the stage when co-
operatives should be only of an ex-
perimental nature. We must see to it
that in this country agrarian reform
particularly through the ‘methods of
co-operatives does come in. The frag-
mentation of land is increasing in this
country. How can scientific methods
of agriculture come about if there is
no check to this. We must do away
with exploitation through the zamin-
dari system. We must introduce some
system by which we can overcome the
defects of fragmentation and I would
guggest to the hon. Minister that at
leaSt rupees one crore may be set apart
this year to encourage in the States
farming co-operatives.

I would also reiterate what I said
a few days back that money should be
laid aside for the implementation of
schemes of rural education particularly
and I suggest that this can be best
done by finding the personnel from
amongst the student community by
which means you can invoke their en-
thusiasm. There is a good deal of
feeling in this country that we do not
take the help of those who oi¥er it.
Just as the Government may feel that
people are not coming forward, there
is a feeling amongst the people that
their help is not asked for. Therefore
ways and means by which the help
of the people could be taken should
ke devised immediately and I would
with all respect to the hon. Finance
Minister suggest that he might give
serious consideration to some of the
suggestions that I and many other
Members have made in this House.

Dr. Deshmukh: Before I begin to
offer the observations which I wish to
make, I would like to congratulate
Rev. D'Souza for the excellent speech
that he delivered this morning. (An
Hon. Member: He isnotin the House).
1 like particularly the reference he
made to the criticism offered by
Members of this House and I as a
member of the Congress Party would
like to say that it is really true that
in our speeches sufficient mention is
not made nor sufficient time devoted to
emphasizing what good the Govern-
ment has been able to do. The reason,
of course, Is mainly lack of time and
not lack of inclination. This at any
rate is true of ine. We have not even
a single second to waste on compli-
ments and paying compliments is
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nothing but a sheer waste when the
same time can be utilized better for
offering suggestions for the cons!dem-
tion of the hon. Ministers. That is the:
reason why we ‘seem always to harp on.
the darker side and the bright side does
not figure in our speeches. But on
balance, 1 do not - agree with Rev.”
D’'Souza. According to him the picture
on the whole is bright. According to.
me it is not at least so bright as he-
thinks because I wish it were brighter..

Then, I would also like to say that
the speech made by Shrimati Sucheta
Kripalani on the textile policy deserves
very careful attention not only by the
hon. Finance Minister but also by the
Minister of Commerce and Industry,
who is unfortunately not here. I hope
he will carefully read the speech and
see that cotton-growers get proper
prices and the whole textile policy i#
improved at least hereafter.

Shri Tyagi: The Deputy Minister is

_here.

Dr. Deshmukh: He is not the Min{s-
ter for both Industry and Commerce,
so far as I know. I do not know
whether he is in charge of Commerce
or Industry or both because the change
has taken place only recently. We are
yet to know what he is; whether he has
really been given any scope in the In-
dustry Ministry, I have yet to learn.

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): In
view of the fact that a reference has
been made............

Mr. Chairman: If the hon. Member
had observed regularly, he would have
seen that the Deputy Minister is
answering questions during the ques-
tion-hour for both Industry and Com-
merce. From that he can safely”
conclude that he is the Deputy Minigter
of both Industry and Commerce.

Dr. Deshmukh: With very great
respect to you, I know just as much as
you do in this respect, in fact a little
more.

Shri Karmur'hr: I may add that for
purposes of this debate, I fully repre-
sent the hon. Minister of Commerce
and Industry.

An Hon. Member: For the of
this debate only? purpose

Shri Karmarkar: Yes. It is relevant
now.

Dr. Deshmukh: This time shoul
be counted against me. ¢ should not

Mr. Chairman: The time taken
this controversy will not be made good.
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Dr. Deshmukh: I listened very care-
fully to the speech of the hon. Finance
Minister when he presented the Bnget
to the House and I characterized it as
unadventurous. - It is long since he
delivered his speech and I do not feel
that there is any reason for me to alter
my opinion about it. It seems to me
that in framing the Budget the hon.
Finance Minister considered himself as
one travelling in a leaky boat in a sea
full of rocks. The hon. Finance Minis-
ter somehow scrambled and reached a
spot on the shore, not of his own
choice. In framing the Budget, which
{s undoubtedly a very skilful one, the
hon. Finance Minister has endeavoured
with the greatest of difficulties toa make
both ends’' meet. His skill and wisdom
lay in steering clear of many pitfalls.
It was for this reason that he has
omitted all mention of all isms, and
did not permit the word nationalisation
to come in anywhere; nor did he dilate
elther on the burden that the taxpayer
was going to be burdened with, or on
the advantages or disadvantages of
state trading. Being an important
member of the Planning Commission
himself, he did not mention what im-
portant part that august body played
In moulding our flnancial policies as
embodied in the Budget proposals.
Most of the items of revenue have
shown substantial returns much above
the estimates, and yet, the finanecial
position. of the Government of India
continues to be precarious. ‘Any one
who was not such an expert flnancier
as the hon. Finance Minister, would
have taken some radical decisions
either to outwit or to win over the
capitalists. But, Mr. Deshmukh has
neither praised nor condemned them
and I think he was very wise in doing
80 because by neither means can
capital be brought in. He has also
not tried the expediency of giving
turther concessions to the capitalists,
probably because the sincere efforts
made by his predecessor did not bear
fruit. But, I thought that Mr.
Deshmukh will go to the root of the
matter and rehabilitate the finances of
this' country by rehabilitating the psy-
chological shocks given wantonly by
the Cabinet Ministers or the untheught-
ful assertions made by certain people
in the country. Instead, Mr. Deshmukh
consoled himself by leaving things as
they were and allowing everyone to
hug his own convictions, and keep his
views to himself. It may be' that he
considered this the only safe way in
the present circumstances when many
people were propounding seclf-contra-
dictory ideas. I wonder if this reflects
in any way the situation Inside the
Cabinet. However that may be, I am
constrained to express my disappoint-
ment at the Budget. It does not seek
to remedy the maladies which still
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persist; nor does it show any anxiety
to inspire the people to any important
nation-building activities by which.
method alone could we hope to catch
up those nations which have gone:
much ahead of us. It is however con-
ceivable that the Finance Minister con-
sidered the whole situation so hopeless
that, according to rim, even the main-
tenance of the status quo amounted:
to an achievement.

The question that he should bave .
asked himself as well as the Cabinet
was, as to who was responsible for the -
sorry pass to which the nation has
been brought, and if it was not time-
that some definite steps to check _tho
rot created by the half-baked policies,
were taken. Unless this is done, what
the Finance Minister has done in this :
Budget would remain as a mere patche
work, which will fail to bring in per-
manent relief to the nation. Apart
from this, there is no clear indication
regarding retrenchment or increase in
the nation-building activities. From
the very beginning when this Govern-

* ment came into power, they have never

seriously taken up the question of re-
trenchment or economy. Nor have-
they done much to cure the Govern-
ment of India of its inefficiency. In
the course of the last flnancial year,
most of the Ministers have come to
realise that they stand on the brink of
a precipice. Whether it is sugar, jute,
cotton, textiles, food, fertilisers or loco-
motives, there are grounds to complain
and mistakes on a large scale have
been committed. The word ‘scandal’ is
not liked by the hon. Prime Minister.
I would not therefore like to use it; 1
would use a softer word, ‘mistakes, big
mistakes’'.

Shri Syamnandan Sahaya (Bihar):
Although you mean the same thing.

Dr. Deshmukh: Naturally, people are-
becoming impatient and ceasing to ex-
pect much good to come out of our
policies. Schemes which have proved
unremunerative are still being pursued,
Undertakings about which innumerablg -
warnings were given are still being
persisted in. Unless we bring about
some radical change, it is a common
conviction that we are heading rap!dly
towards a catastrophe. The whole -
world went through a long drawn out
world war. There were periods of
acute scarcities; scarcities of food, fuel,
clothing, and sugar. The war ended.
India achieved independence. But, the
sltuqtion in every respect has not only
not improved, but deteriorated beyond
all possibilities of comparison. 1t is
very well to extol freedom. But, those
whose bellies cannot be fllled up by
patriotism naturally ask if this i{s the-
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meaning of freedom. On the one hand,
millions of those who have never seen
good days are worse off; those who
were well off have become more
wealthy. Political consciousness con-
sequent on the attainment of freedom
has itself created and is creating un-
commotily deep resentment amongst
the people because the misfortunes are
not being equally shared.

This is a discussion on a Bill, and I
respectfully urge thai there can be no
time-limit to my speech, under the

. rules.

Mr. Chairman: I am bound by the
ruling given by the Deputy-Speaker
when he was in the Chair.

Dr. Deshmukh: But, no ruling can

.change the rules of the House.

Mr. Chairman: The hon. Member did
not care to point that out when the
other hon. Members were bound by the
ten minutes rule, if the hon. Member
was aware of that position.

Dr. Deshmukh: I did not like to inter-
rupt when other hon. Members were
speaking. And I know you . dislike

zinterruptions.

Shri Sidhva: Even under the rules,
there is, I think, time-limit.

Dr. Deshmukh: I have said that this
is an unadventurous Budget. I really
think that the policy that we are
following regarding the finances of this
country is lukewarm as it is lukewarm
in many other respects. The reason
why we seem to emphasise the darker
side of the whole show is because we
are earnest about the progress of our
country, and we are impatient to see
ihat India attains a high place among
the nations of the world and not be-
cause we harbour any antagonism to-
wards or look upon with disfavour
upon the composition of the Govern-
ment or any particular individual in it.

Shri Amolakh Chand (Uttar
Pradesh): On a point of order. I think
the hon. Member is reading his speech:
if that ie so, it may be taken as read

. and the House proceed further.

“ing my speech.

Dr. Deshmukh: 1_have not been read-
1 have been merely

looking at my notes. The hon. Member

s wrong.........

Mr. Chairman: The hon. Member is
known as a finished speaker; I do pot

- think he is reading his gpeech.

- compliment.

. Dr. Deshmukh: I thank you for the
The hon. Member has
newly come to this House; he does not
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therefore' know my reputation as a
speaker as other Members do. I would
beg of you to give me a few more
minutes; I will merely touch a few
points to which I want to draw the
attention of the House.

Mr. Chairman: Two minutes.

Dr. Deshfiukh: Yesterday, when the
hon. Minister was replying to the
speech, he discounted the idea of
examining the question of the re-
valuation of the rupee. I bow before
his judgment and expert kndwledge as
to what would be beneficial for India.
But, I think that an expert committee
to examine whether it is really right
that the present rate of the rupee
should continue would be worth while,
I would also like a committee to be
appointed to see how far we have bene-
fited from the Export Promotion
Committee’'s recommendations. As I
know, we have derived very great
benefits from the acceptance of these
recommendations. But, the question is
whether the time has not come when
we should examine and if necessary
revise that policy.

Then so far as State-trading is con-
cerned. I would like to wurge the ac-
ceptance of the report. It is probably
correct to say that we have not been
very strong in our recommendations
about State-trading in all respects.
That was because we knew the in-
capacity of the Government to tackle
any such questions and because we
knew that even a good thing if it is
badly managed, it is likely to recoil
upon us and create disadvantages
worse than before. That was the
reason why we did not recommend
wholesale State-trading. Whatever we
recommended is capable however of
conferring a great deal of benefit on
the nation. I would therefore suggest
that orders in this respect should be
passed at a very early date and the
recommendations made by the State
Trading Committee should be accepted
without delay.

I would also like to draw the atten-
tion of the House to the fact that there
are many mushroom foreign concerns
growing in this land. I do not want
to ban them because I do not mind
foreign capital coming here and es-
tablishing big industries; but if they
are merely irading concerns which take
away the profits that should have gone
to the Indian pockets then I think
that should not be encouraged. If
what I say is correct then I think the
matter deserves close examination.

I am also unable to understand
what particular provisions there are
in present Hindu Law which create
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lmpedime\i?s in the way of the intro- -

duction o1 an Estates Duty Bill. I
would like to know this from the hon.
Finance Mnister if he will kindly ex-
plain the position, during the course
of his spee?v in reply.

I would also like to know whether
there is any co-ordination between the
Planning Commission and the policy
in the Commerce and Industry
Ministry, whether the Commission
really takes stock of what this Ministry
does and tenders any advice. We
find various statements of policy and,
as has already been complained by
other Members there is no proper in-
tegrated, rational and stable industrial
policy. Our commercial policy also is
very shortsighted in that it is being
revised repeatedly and nobody knows
what exactly is the policy of the
Government at the moment.

I would like to mention one thing
about the Income-tax Investigation
Commission. A friend has brought to
my notice that in one case out of a total
income of Rs. 60 lakhs an income-tax
assessee had donated about Rs. 40
lakhs to properly registered trusts,
et he has been charged with an
income-tax of Rs. 24 lakhs. I think
such a case, if the facts mentioned by
me are correct should be looked into.

Lastly I would like to know from the
Finance Minister if there is any need
to continue the control of capital
issue. We complain of capital being
shy. Under these circumstances
there should be no need for any
further capital control. Yet we find
the administration which was created
some time back for the control of
capital issues still exists.

wra TwAreawr fag 0 q aga
feel & wiftr & fF A8 SR
e s, OfFw & w7 ST G A
g% 1WA g9 X FB AL A
T, T a9 WX N TB A 4 I
¥frrame w7 F 1 F F@ qF FAWAT
1 fiF feral & =Ty w37 A afer 39
w0 gy & frg 9w TA W X a4
X@H

guTrl wEEAT; o9 §6g & am
ae & sy %1 fgam AT ad
fadr wafw @ & STRw@ A &
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aw g ¥ P v ¥ ww aT

fagrasw frar war & 1 afr o
TR g qRE s fafet
(Prime Minister) gt warT 5t
FAMAFFTI AT Q@ G a7 TF.
Wi g W) ¥ fiF 1 Wz (rolevant)
£ ¢ 1 3T amAr wnfen fs o
AT 9T THIT A A T B, forady
N TE g@E & gy 7 5 o
ol §, @ wEw & ang §, s &
T A DE T &1 Jor WEwRT W
%1 S VT gAT WA g T AT,
auT9q & fog & I w1 qurs AT £ )
IR vy fF wl @R § Swht
wRifsrEs fFamy ST aw ey
@A ITF g fF w@a amadt

g@ & g wFAT qwar § fF
wa AF g R osdh gE
qft 7€, WA & SEw A, Sfew I
# g frv § gaan § B ¥ § @y
QML @IANT W A N
ot § 5w & Ag) e f A
e r Y gaed A fF eausy v
fog w1 & a1 gEA A a0 € 1 uRAY
wéar; w@asw ¥ AT @ 0F anr
Ry i fir g sfrrdy &, 9 o e
&1 e JE & | afx faedY o araw @
& 39 F) AU TE FE GFA ) IJ7qv
®T QIEALEY | §THIT a1 T |/ of
@ BfFT ww &7 ¥ 3@t e
FER T ® TR | WEFT 4R
g & f5aw o § ¥ q@ & awdd
fe ¥ e & ¥aw g A frelt awg
& ¥ afmdt A & wfes Tl
ofeq aror @ F w9 wA qEAT
FFagd o o g FamE A Ay
¢ @ fer @ oagt ol wR
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| @y IwATrao fag ]
9z 9 9 § 97 & W fwRr 5w a@
weqer 7. 5 A Y 993 1 wifes
‘gAAA &1 A 4 | 3w ag WA A
qI@E; 4@ oI g, AR AT F

foq A7 &1 T &) @ e ot

g} wgr A wHAT | GIFR F gfcadn
g g, s wew o, fgReTR
TEX HA1, TG SWT & ST A4V
T FH IR W A TT GIE | W
foq erasw w1 S HF waEw N
QT ag g9 grir oA, dqr 7 J 9
F31, AT A qW@ A RO A )
99 aF, qfearde 7 faadt amr e
1Y qifeaniee § 9 frofg it aesr
i HT FTIT W AN AT &
arfas a5 1 agr @ gard aficfeafa
@ a5y adt & fe g w0 S fRodg
Qargag g Sl BN AT Tw
& 1398 wgq ¥ fF wreAe ¥ foat-
fea® z qfearaz (Government
is responsible to Parliament)
W AW AT § ) aead | o
- ag groa & fe ‘arfeade 59 feai-
faam g & waa=’ (Parliament
is responsible to the Govern-
ment) gdr gFaFy §, GATAAT AT
% g R E | qg 1 @ wf v
s FgR § F g FiGE IR F,
FT0q TAqAT &, qg W AQ @AW A
TE A@T F q R@ar g A g@ R
gra 711 Tean & form wige & fot
At 4q faqn, fag Fwa 7 597 92 fafew
FIAST F7 @ fHar, oa Iq wiHw
&1 AT qIHIT A @w fear) aror 9g
FAT AGTE 1 g o S wIE § ag
AR FTAY § | g TgAT 5w
aFtiz § gz a1 famgs qoa §
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97 &1 gl | w1 TR, T
Gﬁ FT gAY @

St AMGHA A ITIAELE |

T vRAToe fay 0 AR, @)
57 § ag warafa & QX &1 v F o)
a7 F A F qfgy gavafy oY, N
qI FE W 91 A A € fF 9
TR g W A ofcfeqfy ww oY
g aRag N AT a7 Hvg WE,
a1 agi faadr e @ & Iv W

. weYw | A o wrfeg, & 7 A

&1 warfgd |

¥ qo Qo

MTIY oY w1 7 Af d Afgy
f& & qie & faow Fgar g & o=
% faors sgar g, W & oy &
faars wgar g | frar & faots 1
wrf gare ff 7 g1 T W FOY
ar afgal Y @ag §, 9 W
fagar #m gmAT Ifgq, ag fedy
N ggAar & feq A, fedr «r
o & for a4, frdt & g §
foq aft gmr =feq @i < @t
ar@ arfaa) & wrg &1 faorg g
g o g o faolt @ @
afgq, ag wdqr ¥ & fgr
s q @ wT g wrfgd

g7 gaafa ft, & T W
#17 7 uF ®fer (ruling) & o,
e aga & sfor gt o &
&, ofpr ag ara g ¥ W= A
§ f& ot wie oF FHOFQ@ 2,
AT IT T AT FF AT &, A W
grar &1 &, ofFq ag gat ®7Arw
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i . # foq e @
Iy g, SETEw § 9§, srfree
( precedent ) T W& § | AW
T T, WG I &, T FE O
W@ A g weE § s e
el agr 9T faqorna g | wafey
T TG AT W A T@AT ATAEE
{( personal ) a1 =fer ®¥ &
g Wrafg@ | & ow ¥ A AW
g STgaT 97, AT F I ¥ §
foq wo gam @1, AT ARFEAw AN
ar N w1 7AW oA
I e fagr, AW IAW W
g fal § TW g, S & fawg A
G Ao gwar afew qrw A facge
TG T g

TR fag 0 @ A1 oY
‘qra g ) AL W ;WG W gaw
‘qYT AT §, I W AW@GT IH AR
qre ger wfgg 1 ag dw E
AEA 9T 47 AW T AT FAT
wfge f& faod asew & g, g
wgiqr 9 & A gt w€g- A
fefaws (discipline) T W *w¥ |
¥fva @ & w9 g a7 Y wew
gmr =fgq f& fefaros oF emaw
o T & WAt oF wEy
2 fefawma &Y qar @efr 2 =9 sm®
wfezg  ( sense of justice ) & 1
gumafa o, @7 & a¥ a9 g &
fo foo a3 oW § @@ & foo
A ug yew famg g wfgg fx
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gamefa & oAwq 9T WY A A
g ST ¥ o @ Ag ",
o & WY A Q1 wwar, o@T g%
farar g ol & fast & g0
Tifgd ek @ faqm ¥ wafer
qET ® W IO T ifgd
Tot fefaeem  dar @1 =ifegd, of
w9 A% HE IO | wq T AN
#T#Y, T ( order, order ) ®g
WE WMIgar ay g8 ds m
T E, W H A gAr §, A
ar g aw gf 1 ¥ ag A ™
fs gz w1 fefawn adft b
N @A F gEw 7 oagea §

T\ 3w ¥ g 9w § fF oo amew

< ¥E AW & A v e g
foa g7 fodt swT w1, fft T
#r e o oa g oafad 1 ax
wvefa Y, s @@ 9T @ &, K
qg 97 gE* A, A1 fae aw aw
qgt 9X AT FG1, A Wiasy §

CaA aw & fa afreddm gl

af awidt §, 7 afsardz &, agr
R gH OF 0¥ fawr &t oF oF
e ( traditions ) ¥H@ g,
fo7 &1 fF gardr @A AR avr
O ATET ¥ /% | fow qwy
W st wier g€, o gwrd 7
T @dr gowr. F1 faatw g, 9w
TG B TWE W T amnd of
wife g7 S 7 2 daw § ad
qeedt 3 W gw A Ay smar
T F T A I qE wer o
§ o q@ IO i oo g
EFTT FHT AN AT A P
FoTIN, o1 I ¥W I ¥ wwE)
&Y< qar g sfaew (establish)
w3, B Tt ef o060, frg
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[ g T feg ]
T g WA dAH a8 E ¥ oAig
. qreR O g ¥4 s o, e
gwfy wEga, 30 amr qod e
S M qEE q@ O S w0
TIEW A FE AT AWA 4g AT
s & '
"1 gara fafe g g,
w1 fraw yg w1z Fmrar’

w1 A F4 6@, AT W} I9
& g w1 fewEn o o qEEE o
N T fye T @, aaftes @R
HT g1, HAT P TAT @ | QW
T W wwed J Fgr 91 fF o
@ & amm &, s wr faemr
A & famyr | ST AFTX W AW
grfig F<@ & fr gl wE s
A8 ox W, 9@ 9T ¥ g9 q
qrgw &Y aEEIT A, @ qg W6
¥qT R TG, W AAT IENE g A
gv q aiy o, ¥ g A g
g @ gwfe wdem, & agr fei
¥ g dwr g, A owgE i @
¥ aweT v e @, fvw Sw
w1 Fagx g faer, fFA e
e 8 T ¥ w@ & &
sage fro onar g1 @ & 9%
@l |l fF wal 9T WY a9 ) ¥4
- & @ T wea @ foe (list)
Qe ST &, 9§ # A G g
wifgd | ag % & fF g qm 9
¥ g AW & % WA TESl AR
o wiw a9 & 9w AW 2, ofew
g qg W R #fr I g fr
Taafy 1 o AEA g, SW HWEA
qe @i ¢ fedl @@ F1 A awd
W A 9ge &% | Wi wgRa,
R o ¥ A W ¥
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7§ fF @ am o Pt w¥
#R W owaT w e ¥ foR A
5T & |

a7 garefe off, o s faw
( Finance Bill ) # arr g, swe
( Budget ) # arg &, s s@ &
TR FY @ AT A7 I &) ow®
S & A A W g9 oW oy
TR foram aft ot A
gRam &Y @1 f5 X ger & @

WA W fem ara s &

TR foe gw & ©@ & e fagr
ofy <faa fo g adma g Ty
ot ¥ q A gk & SET W oW
frafor fewr & 1 3@ @1 |Ar AAwE
§ @ & @ ady ad frrom § fF
gg Wit T & faOh R § o
M T dET gEET IR, Qv ;o
Tl & ? ot wxE gy Af &
g £ f& sE F wom
7 %W g ® wmager gd
gafe Tur 1 gy & @ A
s fe 7§ WA ST wd W
ToAfl wr g 1\ ww @ ag §
fF #5l0 & 97 &1 wwear T
gt & svomr g W g wwr
AR qg W aff 77 s f&
qEHAT AN | ¥F@ FH F FESAT
fr #f Fmm & AN @ @
M s g Fw sgw
sifeT av fre A o ¥ FW@
q, TN Fg o g fe Fgmfa-
fes wasidz (Responsible Go-
vernment) &, 2w N sfafafe
qE &, a1 @y 2@ & Sgar
T esgwagiox 7 13, &2 &
T W N T W 5 frar § 9w
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7ot dw ¥ Afew oww oW e
ferr v sw & Ifd TEar wer-
X ¢ordE frm w1 oaww woer
w¥fer & st vad ox ot afz s
TG @A Sy f, 3§ ¥ W@
;I AW FH 9T TH T T |
w\T oI FETAT AIfER SR WA
FFAT wArfgd AT v A Jord
g, @ wmwr PAm o fF ogw @
mdr St F IR F FTfEETE FW
g @ & AT ;WX fea ¥ faorw
iy ®T @ &, At@w=d N
¥ TZ W FT W@ & -awfy o,
Far qgf ax gl waar ¢ &
WMTT TAAT T H TET 97 Y § Y
W9, ¥W @9 §, a1 §E ASGH g
yaar e s w1 oW v
qfegrde it 7 ey & 1 @
ofr weEw, zWR st Swuw W
YT GIET A FEw ¥ GEH H

M SR Y 0% ¥ femr 91, 4¢ .

srefgl 3 FE & qR d ey
adfr & Mg d ¥ I amefra)
¥ yerar aw Avmht Wy & fw
W\ IBAT WTH | AE Fere e
Tewmy g i fem & for &
fug ?agom o www g f
w=2w fengaz (Control Dept.)

Foagw ¥ ww oshogq E, f e

@ ¥ Afere £ 1 % TH oA
Nt §F g AT g A fF ¥y
FWT Afaal | A8 ¥ gE A
farrar a=r drm A # agt ag Fg fE
fadft @A A w197 grar 3 o
3@ & fou ox 37 wew Y F
aq ATZAY AETT AT € 1 >fE gt
ouT AW qear i 6 fEdr sl
Wl agw & & fog 97 47 Fmfo
66 PS.
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oo owgm ol e d
w e d o f fr wm W
W e o g faw wr e ey
i g1 m® em e o g, W
der ww ¥ @ g e Al

t

vy qw A & e e f
w fr grd o KRfw Afw &
g T M A wsh wEw
ot & dfew wgr o aifimew &
ey arEr Aife wr ogwew
g, WA § gak gwm A
N s I wEx & f& W wewmw
o wgamw @) wwmfy W,
7 A wegm g fr A7 ug amfrafx
R Frearm e s fyem
af off ¥ arg g | ¥few ow
a7 ggwr 7 R s o ag
IM AT %X & qE A0 @AW H
## snar, AT ag T8 wEAT Wi eR
gz @1 3% & f& Y wearo @Y
wT @ v w A @ awar
formoft wErTT W@ A W
# g it wifgd fr wzarr Swe

2 afgd fr o o ofves &
g gu om fegmma 7§ ovcowg
Frr o faqr dlT woE faar we
g er ¥ fasdl 7wy W
2

¥ a0 ¥ o fowr §, st ew
Fror gl qoz N awes A & ow
g% 97 & fo ¥ gg W wAh
¥ aF A aniafe, sww &6 w
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[ &g e fag ]
smfrefs w1 AE &M AW Aw
oifeeam w1 fagrem  wfat €1 @m
e % g WE vEAr wfeR fE
o ofea™ W d@ A F A
e W, ¥ & §w. qE
R

w a1 A g e afed
e p weW WA eI wRl
v & fr agi o w1 f fed gt
wiwrdr @ & S & fEers A
fwfefasw  (General Criticism)
wél s arfed, ef el e e
¥ fod gw Fear g ar gEE AW
t) @ w ¥ g dar @ wifs
oy SR ggy  fredt o AW
et A fasr Y gl s @
wrw w1 xT Of T Fex €
wwfe wAww, 77 @ ama &y of
aew & r wh & s &
fr o) sEeT gewi At 9@ oY
gw ¥ Wt ¥ (X FW KT @ 4
o s o § ek fad ¥ feR
¥ oW Fm owvR @ fxoaig @
tufafredem (Top heavy admi-
nistration) § o W@l wqH
¥ fwd o It = &, wwey
e, wrEE sy A W el &
qQET wE EWT | ST AN qTHIT
forr weft o7 = anor wEt T A

Wi dwgn o fromt st

o sread # ards A SEr ST
§1 FE N wwEr sy Wl &
e o 9T §, 9 @ faA AR

ww v g ww zE § =®.

fewr ¥m 5 ag  aer AR
g A @@ A o € W
w ® o fam Wl e owg
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S FErh
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1

agt rewdr 2, ®ww@w  (Corrup-
tion) ? 3@ & for oF e AT
waraey A @ @ @ @, W

R e
W?:W*mmwma
§ w2t Tiw v 2, TRt T ¥
AT #  wedr T @ et d,

wqr £ gwrafg St =@ wETT @y
auTer TEwEr AFr ¢, mw &% 2
e o v ¥ gy W ot
w1 ST SN w ogEdR wET AW
W IR ¥ IF FT THET [
WA agE A § w A A
aifid | @ W rEfed # wEar
g B oadr gt € @, fqrrEr
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W ooF AW § 8y av e
fear a<@ %, ww A & ;A
N wmer wT @ §0 ug wa
aw A § |

Y% T AR Fg FIH 45 omar
IR am g ¢ fr frqgem
q AP FE S SE, W UK
AW FQ@ E, ar IT FT g AT
i g i g 97 w1 dadw (Main-
tain) &R, w7 #1 gwEfw #: )
- ofeq gl @t @ &€= (Stan-
dard, & & gvd@t § &&= A
FraEAY g1 | A we ag ey fr sy
¥ O Y@ W Q &, & §@ § IRAH
§ 1 ar AEY ara fra 978 @l A anA-
& ISR §, I AT 9 A AA
Wt foar wig fo oagi 9T @M
N JEAY g9 WS AT T
#fger (per capita) § ®fF a7
T e gl Gefafream @ g
¥g g ol oY, § waA
¥g ¥ & wewm f@ s g
wew & feaa § S war dar
qew ¥ war g A fre ¥ W
¥ amar & 1 forAr dar emar @
ag 3@ & waw & fou wmm
A @y 3@ F WA ¥ A @
e e S T S O i B
s aiER | F e ARd ¥
q@Ar AT § 5 o A A7 AT
g wm ¥ W & 9@ A E
frarr woun el & fga ¥ foq
% fear w0 @ & 1 4g A QE
e gar g fw ?.S\E‘T AT &N
w1 fge@ § | Tg T AW G
ae awe §, dx§ FAvE A
wgar A& wew g 6 e
§ gk 1 wOF AW G A
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g gl ;W ¥ ww orR AW,
Woa oo R gwg frogw WY
qa@fw &), # qafa gg @l
§ @mr wfgd W gAr oAar W
g1 s ® gw fad o agt
¥ o Ao wX 7g faege seama 0
w0 wiiw & g@g F qgEieran ¥

© q% A9A qi ) &9q wifes AT wifgd

I gF A qF ol weRr Y R
fF g @ quaR qfw @ qiw W
T FW@E ¥ arr qiw el
¥ Wy @R W o Qar @, F
g § fF avmr AW § ¥ e
W @R F A, Afew N A W
araeAr § g twrAmd # st
afi g1 g afl & owfg@ @
X fqree § A K@ F 7wy
Ig &1 oA FAr o sl faw
q@ ¥ 9% @, Iq AW X wN
T wem 1 foad @ W § wg
afl gued § f& P sv Wy

Cwr gw g Smar fY ¥, s W

W Ay ag At s AE
W ¥ foe &1 T o ew
g g g fs av
qaafcg g1 ¥fFd 9% 9T AT W
st gg fowa 28 & a fafaww
(Criminal) § €& 99 ¥ ¥v5 0¥
aga A g | fnaR W €, oy
T § & e aqm § e s

gear atwt W &g AR wg ot

qT T FT A9A GEAI A @ gk
¢ W % wge g &1 ag W
& fodt wt g@ W ¥ fod aft
wg, afz fed & g@ g
AN ¥ W G ArET B QT w0
wifgd | ag *W @ & wg@m ¥,
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™ 9w ¥ owgae ¥ @G gvar
1 g ¥ Y A Ewar
M & goasgm) R fwit &1
Tg QU Aew oar g, A fET
&A1 /A g

T A ggAaaean W W
e ¥ v g wg o g
fir fgd wetaifc o gos aw: o
VO W@ FgT g &% g
I st Pwr aw wfew § ) wwfed
# AT W AT ATAT AT FEIR
T § AT A3 ATATE

(English translation of the above
speech)

Babu Ramnarayan Singh -(Bihar):
I had been trying since long to get
an opportunity to speak, but I could
not get a chance. 1 could not speak
on the Railway Budget or the General
one. So I am thankful to you. Thus
tar I used to think that women have
lesser sense of justice but now I
will change my view.

When the Budget of the country
and the Finance Bill are presented
before the House, all actions of the
Government are reviewed. Only a
short while ago when Shri Kamath
was dealing with the Prime Minister's
speech, some friend of mine wanted
to know how far that matter was rele-
vant. He should know that at such
an accasion whatever is said abaut
the aoings of the Government is rele-
van{, and not irrelevant, Today I
much liked the speech of Shri Bhatkar
and for that I extend my congratula-
tions to him. He saia that there were
80 many Ministers and Deputy Minis-
ters that even a peasant who had
once talked to him would not approve
of it. British rule has ended—and
it ought to have been ended—but
when I hear people saying that we
have got Swarajya, I feel so much
annoyed that I begin to think that
either the people who say so do not
quite understand what is meant by
Swa‘raJ_ya or they are deceiving others.
Swdrajya means that people . may
begin to think themselves to be a self-
governing nation independent of any
outside domination. In"case of any
outside interest ruling the country, it
cannot said to have achieved
Swarajya, No doubt & Government is
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required even if tae country attains
independerice; but such a Government
cannot be an autocratic one. In a
way the Government and the officers
of the Government must consider
themselves to be the servants of the
pecple and not their masters. But it
is a matter of regret that even my
colleagues, what to say of those who
are already there, get puffed up with
power on joining the Government and
begin to think themselves masters of
the People. It is a shameful and,
regrettable thing. We cannot be said
to have achieved Swurajya. It is a
mere change in the overnment—
British rule has been replaced by the
Indian one—a set of people has re-
placed another set and nothing more;
everything is going on as usual. As
I said before, the word Swarajya will
be worth its name only 'if there re-
mains no question of anybody’s domi-
nation. Under Swarajya it will be
binding on the Government to blindly
follow the devisions of the Parliament
and act upon them. The circumstan-
ces at present are such that we have
to abide by the decisions of the Gov-
ernment. One feels a little hesitant in
saying that the Government
responsible to Parliament. Really
speaking it is Parliament which is now
responsible to the Government.
Besides, 1 do not quite wunderstand
what they mean by describing the
existing Government as the Congress
Government, It is a pity that the
Congress, which brought about the
end of the British rule in this country,
should fall a victim to country’s own
Government. The existing Congress
is no more a Congress. However, it
can be described as Government
Congress. It is absolutely incorrect
to call this Government a Congress
Government. .

|MR. DEPUTY-SPEAKER in the Chair)

Now the Speaker has arrived and
question of Mr.
Chairman now.

Mr. Naziruddin Ahmad
Bengal): Mr. Deputy-Speaker.

Babu Ramnarayan Singh: No, he is
in the Chair, so he is the Speaker. Sir,
before your coming I was saying that
in view of the existing circumstances
whatever I was saying today or what-
ever was discussed here should not be
laughed away. It does not mean that 1
am speaking against you or anyone else.
dP.M The question of speaking

7" against anyone does not arise
at all. This Parliament is a representa-
tive body of 35 crores of India’s citizens
and so nothing should be done here
as may be of interest and satisfaction
to any particular individual or group
alone. We are here to decide the des-

(West
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tiny of the country and it is because
of this that whatever is done here
should be in the interest of the nation
as a waole.

Many rulings are given here and one
was given by you, Sir, yesterday; but
it is a matter which requires active
consideration of all betore any final
decision is given, because what is done
today may, apart from its immediate
conseguences, stand as an example and
become a precedent for our future
generations. Today you are here, but
in future other persons may occupy the
Chair. It should be, therefore, always
borne in mind that justice may be done
to all. Nothing should be looked at
from any personal or individual point
of view. I wanted to submit this thing
to you and .was actually waiting for
your coming. As luek would have it
you have come in time. -Since long I
have a deep affection for my party
Whips, Shri Satya Narayan Sinha in
particular, and as such I cannot speak
a word against any of them. But the
situation at present is quite different.

Mr. Deputy-Speaker: Is whipping
causing much pain to you?

Babu Ramnarayan, Singh: It is a
raatter of pain. The elevated position of
the Chair demands that it should be
very just and fair. It is but true that
the person occupying the Chair should
see . to it that the Members maintain
the dignity and discipline of the House.
Nevertheless, it should be known that
discipline and dignity are not qualities
by themselves. It is the sense of justice
that gives rise to discipline. Sir, all the
Members should have an unshakable
and strong belief that Chair cannot do
injustice in any case and this belief
should create in their hearts the sense
of dignity and discipline. Then only
can the work be done rightly. It is
another thing that we have got to
keep quiet and resume our seats when
you call ‘Order, order’. But it should
be borne in mind that everyone is
prepared to maijntain dignity and dis-
cipline in the House provided, of
course, the person occupying the Chair
is so impartial as is beyond any sus-
picion. Today we are here; maybe
that in future others may take our
place. What we do today will be an
example for our successors. Ours is
a new freedom, our Parliament is also
new. We have to enact such legisla-
tions and establish such traditions as
may be acted upon by our future gene-
rations. With the advent of indepen-
dence when our new independent
Government was formed, we had great
expectations from it. As we were
patriotic and hardy and had undergone
untold miseries during the struggle for
freedom, we had hoped that when we
would form the Government, it would
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run the country’s administration in
such a way and establish such tradi-
tions and dignily as would enable our
tfuture generations to act upon them
with a sense of pride. Such was my
expectation but it went wrong. At thi’l
time I am reminded of Shri Tulsidas’s
words in Ramayana: ‘Ka sunay vidhi
Kah sunava, ka dikhay yah Kah
dikhara’ i.e. what good things we hoped
to hear, what fine sights we hoped to
see, but what bad news and what piti-
able sights has Providence shown us|
Shri Ramchandra was to be declared
crown prince and Rajtilak was to be
performed, but he was exiled instead.
Then his mother Kaushalya was stated
to have said that what had actually
taken place was quite contrary to her
expectations. In the same manner we
were expecting that our representatives,
when they would hold office in the
Government, would do great deeds but
out expectations have not come true.
As I had not spoken since long, I had
a desire to speak for last so many days;
but I could not get an opportunity. It
is today that by the kindness of Mr.
Chairman 1 h?ve been abhle to get an
opportunity ¢ speak. 1 want to say
that the system of mointaining, a list
of speakers is not desirable. It is right
that we may convey to you our desire
or demand, whatever it may be, by
means of a chit, but we should see to it
that the system of maintaining a list
bear upon the Chair. I request you
and this House to take due considera-
tion of this point and do away with
such a practice.

Now, with regard to the Finance
Bill and the Budget which also deal
with the control problems, all of us are
aware of the tact that these controls
were lifted as a result of Gandhiji’s
desire to do so. After his death they
have been re-imposed. It should be
remembered that the existing- Govern-
ment is a creation of Gandhiji and he
alone was responsible for its tormation
I‘{ow such an action implies that the
(;o_vexjnment is opposed to Gandhian
principles.  1f one draws such coneclu-
slons, one cannot be said to be mig-
tgken. Nobody can claim that the
hove‘-mmenl have been succedsful inas-
muca as the controls are concerned. It
one says like that, I would but say
that he has no fear of the sense of
honesty and religion. As a matter of
fact they haye not achieved any success
50 far in this matter; neither can they
get it. We cannot also say that there
is any likelihood: of their ever ge!
it. There can be no hope at all of
success ‘being achieved in thig r
Zzgr Ia l?s:ch them on whosge behat

¢ ey are continui d
:t is said thlat the presenum‘ romrols?

s a responsible one and {s esen-

tative body of the whole it

the entire nation wants tﬁ:ugot;w ‘tl:
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pe lifted, as they have not only destroy-
ed it economically but the country has
also suffered morally, The controls
have brought about an undescribable
corruption. In spite of all these vites
if controls are allowed to persist,
nothing can be said to be more wrong
than this. fLither the controls should
be removed betore long or it should be

‘confessed that we are going against

Gandhiji’s preaching and our country

would be aaversely effected on account
policy on our part. .

of this autocratic
1 for ohe believe that if impartial
opinions be ascertained in this House
on the issue ot controls, it will be seen
that Parliament does not like the
controls to comtinue. Our friend Shri
Jaspai Roy Kapoor had written

. a letter to us with respect to these

controls, and with thé exception of 29
all the 158 persons who gave their
opinions regarding the operation of
controls expressed the desire that con-
trols should be removed. By whose
orders are these controls being operat-
ed and for whose benefit are they
meant? 1t can be argued that many
persons are employed in this Depart-
ment and it is very difficult to dis-
charge those people. We had once
heard from the hon. Minister that to
discharge 49 thousand persons from
service would mean disastrous conse-
quences. At this I would like to say
that in other countries it is for the
posts that people are employed but in
case of our country posts seem to
have been created with a view to em-
ploy some persons. This, of course, is
very undesirable. Hence I say the
controls are exiremely harmful. If
these people persist in retaining them
let them but this is going to lead to a
disaster.

Now I shall say a word with regard
to our foreign policy. It all sounds so
well. But there is a snag when we
come to consider our relations with
Pakistan. Our Prime Minister is never
tired of repeating that the partition
that has been made is irrevocable.
Sir, I too say let the partition be
irrevocable. I bless that sentiment and
agree with the Prime Minister in that
behalf. But, then, I fail to understand
why should you repeat that statement
s0 Irequently. This should not be
done. It is true the partition once
made cannot be undone. All well-
ineaning people would like to let the
partition remain irrevocable and the
people of Rakistan to live in peace.
‘But there is just one snag. Let it be
known toour brethren in Pakistan as

also to our Prime Minister that so long’

a® we have in lndia people who have
been driven out of Pakistan, who are
sutfering for want of fqod and clothing,
who nurse the feeling that they have
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wronglully been divested of their
wealth, and belongings, which is the
sole_cause of their suifering today, and
that so long as they keep nursing that
teeling neither my blessings nor those
of ‘the Prime Muister are going to be
of any avail, so long the pedestal of
Pakistan 1s bound to remain shaky.
Let tnem remember that if Pakistan
wants to live and thrive it must live
and tarive on the strength of justice
and fairplay agd not on the strength
of iniquity and injustice.

There is another point. Our hon.
Prime Minister has often said that no
general criticasm should be made of our

“services and that we must confine our

criticism 1o particular individuals
alone. This paius me tor how often
he himself must ai one time have in-
dulged in the condemnation of the
bureaucracy. It is a pity ‘he should
nave 1o say such a thing now, Sir, as
you know and as we al know, we have
tne same administrative machinery
working in this country at this time as
was Workmg auring tue Britisn regime.
‘lnat top heavy auaminiswralion, as we
used to call il, and whom we used to
biame for exiravagant expenditure—as,
Sir, you yourself _might have done
sometimes—is still. there. ‘T'he things
that used to pe done by the British
Government are bewng aone even today
evertywhere. JUtlen we hear indivi-
duals and oflicers veing praised here
but there is wotning strange about it
for an osucer comes Lo be attached to
the hon. Prune Minister tor a few days
and by incans oi a meticulously clean
“sebaviour succeeds in creating an im-
pression ot imnmoculate honesty. Ac-
coruingly the hon. Prime Minister
comes to form that opinion aboéut him.
Tne non. Frune Minister then issues a
general testimonial testifying to their
good conduct and honesty but how does
tnat help them? The hon. Prime
Munister may keep sayiug that they are
honest bui ine people know that they
do not work honestly, that they in-
duige in foul play. 1'hus the commen-
dation certiiicate granied by the hon.
Prime Minister is of no use. Now, who
1s the man .uust competent to give us
a certiiicate ol nonesty? It is the maxr
who is with us constantly, it is the man
with whoml we work. It the people

- living w1 our neighbourhood were to

call us hounest, this statement’ alone
would be worthy of any credence. The
certificate of commendation which you
give 1o someone after say four days’
contact with him has uo value, Sir,
it. is correct that no one individual can
be beld responsible for the maladminis-
tration and corruption that are to be-
seen today. The entire community has
fallen a prey to this degeneration and
corruption has taken a firm hold on it.
A man meets you and asks, where do
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you live, and you tell him about the
place of your residence. Then he asks,
where do you work, and you tell him
where. Again, what is ‘your income,
and you enlighten him. Finally the
question comes. what is your extra
income. This is common enough. Sir,
it is true that the entire society has
become corrupt but it is very much un-
desirable for the hon. Prime Minister
to back them up like that and to give
them a certificate of commendation.
There was a time when these very
gentlemen used to condemn everybody
but now they are engaged in a chorus
of praise. How far is that right?

*1 shall touch upon just one more
topic before I close. Those in India who
are working for the nation are right
in claiming that the nation should feed
and maintain them but the standard of
such maintenance has got to conform

to tHe national income. Now, we find *

the people of the nation starving and
suffering in every way. It s not
knowan how you work out the national
income per capita but even if we were
to concede that it comes to fifty or
sixty rupees per capita how does it
compare to this top-heavy administra-
tion of ours? May I ask what is the
source of our country’s wealth and
income? This income is meant for the
country’s administration and should be
spent over that administration and for
the fulfilmerit of the needs of the
people. I-would like to ask Shri
Deshmukh how much money out of the
amount «of 375 crores of ruvees is
going to be spent for the benefit of the

cultivators. It looks like the case of -

robbing and then dividing the booty.
This budget of ours is nrobably a ‘rob
and divide’ budget. I should not call
it a budget. T would assert that the
crores of people living in India. the
crores of our workers. are all entitled
to be maintained. This maintenance
has got to accord with the living
standards of our peonle. It is sheer in-
justice that while the masses are in
distress the people here should. be
living in luxury. According to the
resolution passed at the Karachi
Session of the Congress the maximum
salary should have heen flve hundred
rupees a month. Once an hon. Finance
Minister remarked. “You are repeated-
ly Harping on this ‘five hundred’ theme.
but you should know that ive hundred
these days means a thousand or a
thousand and a half”. I would say,
“Very well, let it be like that. Take a
thousand and a half”. But the incomes
now being made are not honest in-
comes. These must cease. I we
claim to be honest my proposal should
be acceotable. Things cannot go on
the way they are going on at present.
The big ones fail to understand that
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they are entitled only to receive their
rightful share and no more and that
they are not playing fair when they
recelve more. Similarly all Govern-
ment employees are entitled to be
maintained but the acceptance of
bribe is criminal. There are very
few who keep free from this evil.
There must also be honest people
among them, for not all of them are
dishonest, but the majority are dis-
honest and when they are appointed to
some office they keep themselves
regularly occupied in serving their
own ends which is a despicable
practice. T am not saying this with a
view to infure anyone’s feelings and if
anyone's feelings are injured T should
bheg to be excused. The administration
must be purged and this is a task.that
can be accomplished with the co-
operation of the country. with the co-
nneration of all of us and not by the
Government alnne. T shall  say
nothing mare. Jf anyone feels hurt by
what T have said I beg his pardon
onre again. In saying all this T was
moved by the "ood of the country
alone. It is said:

Hitam manohari cha durlabham
racha—Good advice seldom sounds
sweet,

Truth is always bitter. It is seldom
sweet. Hence I end my speech with a
nnte of a_pnlogy.

Dr. C. D. Pande (Uiftar Pradesh): I
rise to make a few cobservations on
this Budget. T believe. it was Shri
Tvagi, the newly apvointed Minister of
State for Finance, who said after the
Budget was presented that he was very
nroud of it. T wish I could share his
feelings and the country could share
his feelings. This year's Budget is as
7nod or as bad as any orevious year’s.
There {s no freshness of outlook: there
ic no novelty: there is no new feature
of which we can ha proud. This Bud-
ret is fust to meet the deflet that we
are faced with dve to mismanagement.
You have imoonsed new taxes. but what
is the plan behind them? Where you
thin that vou can rollect the tax casi-
lv. vou hnve impnced it. Otherwise, I
rannnt sav that this {< a very haony
Budeet. T know that Shri Tvagi had
ro hand in formulating it. .

Shrl Goenka: Why do you assume
that?

Dr. C. D. Pande: T know it for a fant
Wa are passing thronerh very ahnormal
Hiree and there are dark forces work..
ing in and outside the countrv. The
Radeet of a country in  such  clrepum-
atanres should nnt onlv be mere book-
knening and making oroviston for the
vear’s expenditure. It should also give
a shape to the society. and lead the way
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to the new social order that we want
to achieve. If it is simply going to be
an account of the expenditure and
income, anybody could formulate a
Budget. but that would not work. 1If
1 may say so, the Budget that Mr.
Liaquat Ali Khan presented in this
House four years ago caught greater
imagination than this Budget has done.
He may have had his own reasons for
having that type of Budget, but he had
some boldness, and some new things to
do, which you have totally failed to
show. This Budget is one based on the
old routine. Nothing new has been
thought of. In a modern State, you
should take into account the tendencies,
demands and urges of the people for
which they are clamouring. and then
frame the Budget. The situation to-
day in our country is that there is dis-
tress, poverty, ill-will against the
capitalists: people want you to give a
lead, so that their ills may be cured.
Instead of helping them, you have
taken recourse to taxations which add
to their misery.

I would have been very much pleas-
ed if the Finance Minister had thought
of the death duties or inheritance tax.
or even of excess profits tax as Mrs.
Ray pointed out. There would have
been some justification for that. But
the Finance Minister has done nothing
of the type. He has imposed a sur-
charge of five per cent. on income-tax.
What is this ‘surcharge’? Why do you
call it a ‘surcharge'? This flve per
cent. surcharge may yield Rs. six
crores, but whatever is the yield it
should be divided according to the
formula between the States and the
Union. ‘The States are entitled to it
and there is an award and a convention
that half the income-tax realised by
the Union Government should be divid-
ed among the States in a certain pro-
portion.

Shri Tyagi: May I remind the hon.
Member that under the Constitution
there is a provision that surcharge will
not be divided?

. Dr. C. D, Pande: I kndw that. You
have deliberately given the name “sur-
charge” to this addition in the income-
tax. It is simply a device for
depriving the State Governments of
their dues. The State Governments in
formulating their Budgets have taken
into account the share of the.income-
tax which they will get from the
Centre. In my own -°State of TUttar
Pradesh, they have suffered to the
extent of Rs. 50 lakhs on aecount of
your proposals. I will tell you how.
Due to the increase in railway fares,
there is an additional expenditure of
Re. 20 lakhs on account of travelling
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allowance bills. The U.P. Government
runs a monopoly transport service and
it is the biggest consumer of petrol in
UP. Owing to the increase in the
duty of petrol, an additional expendi-
ture of Rs. 30 lakhs has resulted. On
the whole, the total additional expen-
diture is more than Rs. 50 lakhs. And
yet, you have devised this word “sur-
cll':arge" so that they will not get their
share. . -

Shri Sidhva: But the surcharge
money is meant for the Centre.

Dr. C. D. Pande: But the income-tax
has to be divided among the States
and this is a part of the income-tax.
Anyhow, I leave it to the Finance
Minister to judge.

Then, the Government. have imposed
a tax on biris, cigarettes, cigars, smok-
ing tobacco and  chewing tobacco.
Only a financier with less imagination
but a more expeditious mind comes to
such decisions. You know that a
tobacco addict cannot do without it.
Therefore, you make him pay_ for f{t.
I myself feel the pinch. I am a smoker
and I know that cigarettes which used
to cost eight annas per packet are now
costing nine annas and in some places
.even ten annas. You have imposed
a tax of only half an anna on a packet
of ten cigarettes, but the actual inci-
dence of the tax on the consumer,
varies from one anna to two annas.
The same is the case with biris. You
have imposed a tax of nine annas per
1000 biris, but the biri merchant says,
“Look here, the Government has in-
creased the tax; therefore, instead of
two annas per packet, you must pay
three annas per packet.” The inci-
dence of the tax has been widened
from two pice to two annas. What
ﬁamedy have you thought of for this?

one.

Then, you want to increagse the taxes
here and there. There are so many
ways in which you can fill the State
coffers without resorting to these
burdens. First of all, my mind goes
to what I would call a slight process
of nationalisation of the Imperial Bank.
There_is a continuous demand in the
country for this. Imperial Bank carries
on business on behalf of the Govern-
ment throughout India. It has 850
branches. It is making profit on ac-
count of your patronage and prestige.
It may be making Rs. one crore or
Rs. two crores.

Shri D. D. Pant. (Uttar Pradesh):
It makes rupees six crores.

Dr. C. D. Pande: I am thankful to my
hon. friend. He says the profit is
rupees aix crores; if so. you could easily
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have dispensed with the tax on
cigarettes and biris. Why do you not
nationalise the agency which is earning
everything through your patronage and
prestige? You have nationalised the
Reserve Bank. I do not think that you
will get as much from that as you will
get if you nationalise the Imperial
Bank, because the Imperial Bank is
engaged in day to day banking and has
a widespread organisation. And you
will be surprised to know that the
entire management is foreign. The
Empire has vanished, but the Imperial
Bank sticks to this country. Why do
you maintain’ this name ‘Imperial’
Bank? If you cannot nationalise it
why do you not extend the branches
of the Reserve Bank throughout the
country and do the business through
your own agency, so that whatever
profit accrues comes to the State
coffers.

Mr. Deputy-Speaker: The hon. mem-
ber should address the Chair.

Dr. C. D. Pande: Sir, I am only con-
veying my submission to the hon.
Minister through you. This country,
except perhaps in cities, is composed of
lower middle class people and labour-
ers, who are not in a position to pay
taxes. What you can take from them
is in the form of physical labour. I
have a serious -suggestion to make
which tie hon. Finance Minister would
be well advised to adopt, that he should
devise a plan of levying three days’
labour form every able-bodied grown
up member of society. Those who are
not in a position to contribute in physi-
cal labour should, in place of three
days’ labour, be asked to pay their ten
day's income to the State coffers. This
may be a type of capital levy. but in
abnormal times we have to take re-
course to such ncvel and drastic
measures. If every citizen of this
country contributes three days' labour,
or len, days' income, we would have
amassed thirty crores of rupees a year.
We need finances very badly not only
for maintaining what we are doing, but
for doing new things. What have you
done in this country? Your social
schemes are next to nothing. Those
who have come recently from England
say that England is mildly socialistic.
But what are their achievements? If
we cannot achieve what they have
achieved, we will be in great peril
The dark forces that are working with-
in India and outside India have to be
watched and have not only to be

watched, but have to be met. How are -

you going to meet them? These are
not the measures to meet that calamity,
that menace, that peril.

This Government is led by an
eminent, progrgssive minded leader—
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our revered Prime Minister, dhrl
Jawaharlal Nehru. I am constrained
to say that these proposals are not
worthy of that great leader. I wish
that he could give more time to the
financial policy of the counwy, because
on financial policy depends the shape
of things to come. If we do not meet
the situation that has arisen, then we
are sure to find harder times ahead.
One wishes to know if there are any
measures at our command to meet the
challenge of Russian imperialism? Our
closest friend and neighbour China has
come under its orbit and -the shadows
are lengthening across Indo-China,
Burma and even within our own
borders in Talengana, Assam, Bengal
and so many other places. You have
to meet this menance through this
Ministry and a great responsibility
rests on the leaders of this country. I
hope they will rise to the occasion.

Shri Ramaswamy Naidu (Madras):
I do not propose to talk tall finance,
about the sterling balances and the ex-
change ratio of conversion loans and
currency issue nor do I propose to talk
about capital investment which is
intent upon small capital and big re-
turns; nor about baneful protective
tariffs. I will again not talk about
certain wholesome proposals of amal-
gamating some of the superfluous
Ministries, nor - about a top heavy
administration which is costing the tax
payer so much without corresponding
return. Better ways of checking and
scrutinising the estimates and the ex-
penditure of the various Ministries by
the Finance Ministry I have to leave
untouched for want of time.

It is very tempting to compare our
Budget with the budgets of other
countries. But I must say at the out-
set that it is fallacious to do so. Ours
is an administrative hudget; it is not a
budget of a nation or a country. The
whole sum that you have provided in
the Budget will not enable us to pur-
chase two warships, or any automatic
weapon which will be useful to us. We
have, therefore, to see how our finances
have to be improved.

Unfortunately, our income-tax groups
as they are are very articulate and
rich and very elusive. They run away
in motor ¢ or aeroplanes and the
poor ryot who s planted to the soil even
as a stone, is the target at which every
tax increase is aimed. because he can-
ot easily move even as a stone, unless
turned over by a crow-bar.

I am concerned with such taxes
today which besides causing a burden
go to a very great extent to hamper
industry, that is the cottage industry
of the ryot. I would like first to speak
about tobacco. Since Lord Vishnu
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churned the ocean which gave amrit
kalash, the poor people have been very
much satisfled with the amrit kalash
of a small bit of tobacco, which when
put in the mouth remained there an
eternal fountain of amrit for hours
together. That is proposed to be taxed
now.

The other thing which is allied to it
is the biri. It is proposed to tax them
with a licence fee of Rs. 50 and allow
them only half a pound free of tax for
manufacture. * A half pound tobacco
will allow a family to manufacture only
500 biris, whercas a cottage industry
family can produce at least 2,000 biris
in a day. Further the production of
biris has to be checked and taxed angl
till that is done by the excise authori-
ties, the people will not be able to
market them. This will go a long way
to ruin the cottage industry in the
South, especially in Madras and the
extreme South in the Tinnevelli district
where many families live on -this in-
dustry. I suggest that the licence fee
must be reduced and the free quantity
must be increased to at least two
pounds, so that these families will be
able to produce at least 1,000 to 1,500
biris and be in a position to earn their
livelihood.

Allied to that is the solace which
people have been deriving by smoking
these biris and cigarettes. They used
to forget their worries by looking at
the flne smoke that was put out by
these biris and cigarettes. To their
chagrin they now find that every biri
and cigarette has gone up in price and
the total cost to him in a year for biris
has gone up at least by Rs. ten and for
cigarettes by Rs. 25,—leave alone cigar
smokers like my friend Mr. Sondhi and
the high-placed gentlemen.

This leads me to that cottage indus-
try of matches. Matches are a common
thing in the family; everyone is in-
terested in matches, not only in human
matches, but matches that light our
hearths in the morning and lanterns in
the evening, and 1light our biris and
cigarettes every day. It is mainly a
cottage industry in spite of the output
-—whether it is hundred gross boxes
per day, or an output of 2,000 gross
boxes per day, it is essentially a
cottage industry. There is no machine
there. Everything is done by hand.
Everything except the splinters and
veneers—every other thing is done by
hand. The box-making, the dipping,
the stacking, the side-packing—every-
thing is done by hand. Unless one
goes to such of the factories and sees
the process cne will be tempted to think
that thege high class factories which
make one thousand and two ° thousand
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gross a day are mechanized factories.
But that is not a fact. The South
Indian matca industry is a purely
cottage industry. The boxes and other
things are made in the houses where
the poor, the lame and the invalid are
enabled to earn their livelihood.

Last year the Government was
pleased to give some relief. I would
only request the Government this year
also to increase the rebate that they are
giving, to increase the third category
from 100 gross boxes per day to one
lakh gross boxes per year. As regards
the second category which has been
fixed as five lakhs gross, I would ask
them, even if they do not find their
way to give any further rebate, at least
to give the slab system so that these
manufacturers may be able to produce
over and above the limit of five lakhs
gross boxes per year. That is, if the
five lakhs gross boxes manufacturer is
enabled to produce two lakhs gross
boxes more, you will be getting a crore
and odd of income as taxes and you
will be giving a rebate of only a few
lakhs of rupees. Now the system
works in the opposite way. In order
to gain the rebate on five lakhs gross
boxes, that manufacturer is tempted
not to produce more, for fear of losing
the rebate. To prevent that, to give
him the benefit of rebate, and to see
that production is increased, you will
have to allow the slab system in the
second category even though you may
not be able to do anything in the first
category.

The common man, ‘as I have said, is
the most taxed of all individuals. The
per capita taxation nowadays works out
to about Rs. 24 to 30. Further to this
he has to pay the Panchayat Board
tax, the Local Board tax and ever so
many other taxes. You should con-
sider whether the tax-payer fully gets
his due. In our country there are
about eight crores and odd of school-
going children of which only 25 per
cent. are in schools. Even out of this
25 per cent,, the percentage that attains
cofplete literacy is only ten per cent.
That works out only to 22 lakhs of fully
educated persons. In these days when
we are giving our people suffrage with-
out any restrictions, should this state
of affairs continue? We must see that
the poor man’s lot is improved. We
must see that he is enabled to live a
higher standard of life. We must be
able to see that he is better educated.
We must be able to see that he is
provided with all his needs and re-
quirements. It is not enough that we,
living in towns and semi-towns have
got all the amenities of life that have
been provided to us by the Municipali-
ties, Local Boards and Panchayat
Boards. We must look at the villages.
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His troubles are that there is very bad
insanitation, there are no roads to
reach the towns to market his produce,
there is no free and compulsory educa-
tion in his village, and there is no
facility for him to educate his child
up to the proper stage. The utmost
that a villager can aim at nowadays
{s a schoolmaster’s place, and not even
a clerk’s place, while the people in
towns have got their relatives and sons
educated and by virtue of their in-
fluence and their position they have
been able to secure Government jobs
and other posts favourably for them-
selves. The villager has been left in
the lurch. He will be exercising his
suffrage very soon. He is now a fool.
and a fool can be worked upon by a
knave very easily—be he a knave of
tne intelligent variety or of the
‘Velstick’ variety. He can be worked
upon by this knave, or the man will be
tempted to return a man like himself
—that is, a fool. I would very much
ilke to know if my hon. friends here
would like to classify themselves in
either of these categories. Surely we
will not allow ourselves to be called
knaves, nor would we like our-
selves to be called fools. But
i we are to be returned by
the electorate that is to come into
existence this year, we must either
educate that other man to our level
so that he will return us, or we should
have the better sense not to seek elec-
tion at his hands. So, what I would
say is that we must see that the
common man, the man in the street is
better educated, is allowed to live better,
is given all the facilities that the towns-
people are being given. Then alone
can we expect our country to advance.
Every tax, either direct or indirect, is
aimed at this man. The Government,
through the railways or tarough pro-
tective tariffs, and in many other ways,
tries to tax this poor man and not the
rich man. If this poor man is going
to be taxed like this he will be bled
completely, and there will come a time
when he is not able to move about.
Therefore I would request our Finance
Minister and the hon. Members them-
selves also to administer the dose of
vitamins in time to prevent this bleed-
ing man who has been bled very much
from collapsing and thereby bringing
our country into a very wretched
condition,

Shri Hussain Imam: I am very
grateful to yoa for giving me this op-
portunity at this late hour to speak
on this occasion. We have to face a
familiar thing today. but its features
are somewhat unknown. The Finance
Bill has been coming before the House
from time, I may say, immemorial
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But the special features of this Fi-
nance Bill which distinguishes 1t from
others, and which was disregarded by
the last speaker from U.P, is the fact
that it wishes to tax.the wenple while
there is no real revenue deficit. Both
the Finance Minister and his collea-
gue have started to tax the people,
not to meet the current needs, but
to meet the future needs.

Shri Sondhi (Punjab): Who is the
other colleague?

Shri Hussain Imam: Mr. Gopala-
swami Ayyangar.

Shri Tyagi: Thank you.

Shri Sondhi: There was a misunder
séunding and I wanted it to be clear-
ed. .

Shri Hussain Imam: Our old friend
Mr. Tyagi is nirdosh. The only tyag
he has done is of fighting along with us
for the principle of saving the people
trom taxation. Perhaps that is the only
charge against him, because he is not
vesponsible for this Budget.

The motion which 1 tried to move
in the morning was not meant to be
dilatory or anything wasteful but it
was simply to concentrate atiention
on a peculiar aspect of this Bill. We
find that in the democratic set-up of
‘the world there Ts always a provision
to scrutinize and vote the supplies,
that is, demands for grants, But there
is no provision there to scrutinize and
vote upon the estimates which may be
placed by Finance Ministers. We _have
heen consistently receiving them esti-
mated by the Finance Ministers for
the last three years. I will therefore
tell certain facts.

The closing balance as given in the
original budget papers of three years, I
am going to quote. For 1048-49 the
closing balance was nredicted to be
Rs. 57 crores, but the accounts of that
year showed that we had a closing
balance of Rs. 192 crores. Then in
1949-50 the prediction was that
the closing balance would be Rs.
58  crores, but the actuals show-
ed a closing balance of Rs. 149
or 148 crores. Again in the year 1950-
51 the prediction was Rs. 78 crores but
the Reserve Bank account of 30th
March 1951 shows that the Govern-
ment's balance was Rs. 162 crores.
These are figures from Government
accounts. This is the tall story which
all the Finance Ministers have been
telling us about the dangerous condi-
tion of Government flnances. I will
go further, and quote to you the fig-
ures from Explanatory Memorandum
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of the estimates of Budget, Incomes
and actual incomes and estimates of
expenses and the actuals. For the
year 1948-49 the Budget estimate of
income was Rs. 255 crores whereas
the actual was Rs. 371 crores, a dif-
ference of something like Rs. 116 cro-
res. It is not an ordinary difference
which can be left aside on the plea
that things are changing and things
might happen. 1t was a deliberate
move on the part of the Government
to give a wrong picture to this House.
The Budgel estimates of expenditure
for that year, was Rs. 257 crores. Tt
was not actually a deflcit but it was
said that we are passing this estimate
but we will endeavour to make an eco-
nomy of Rs. 24 crores on account of
the Economy Committee of Mr. Kas-
turbhai l.albhai which was appointed
in that year. The actual expenditure
was Rs. 307 crores. Similarly for
1949-50 the Budget figure was Rs. 323
crores for income and actually it was
Rs. 350 crores and for expenses the
estimate was Rs. 322 crores and the
actual was Rs. 297 crores. The result
of these four figures is that in the
two years, we had under-estimated
the income by Rs. 143°'14 crores or
25 per cent. and we had under-esti-
mated the expenses also by Rs. 25
crores which works out to 43 per cent.
So there was a clear 20 per cent. ex-
cess of the incomes, over expenses, in
the two years on an average in the
actual figures. This is not an ordi-
nary thing which you can pass off.

I therefore claim that if we are to
work as a democracy, there must be
some method whereby we can settle
and flnd out the correctness of the
figures of the hon. Finance Minister;
because the justification for the fur-
ther taxation is that the estimates are
correct. I have proved that the aosti-
mates are consistently wrong as. far
as paper proofs can be given; but if
it is a question of faith, there is
nothing to say about it. You can have
faithr that everything is correct, then
there can be nothing to say about that.
Then it is best to have a dictatorship
instead of having a democracy.

In this connection. I would remind
the House of one very glaring mistake
which I specially mention to the hon.
Finance Minister. On page 4 of his
Budget of the Central Government
the first item is: Sale proceeds of Ame-
rica and lend lease surpluses. The last
Budget estimate was Rs. 70 lakhs and
the revised budget is Rs. 4.68 crores
and T have with me the bulletin issu-
ed by the Department of Industry and
Supply telling us that in six months
time—I can give the pages also: it s
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volume IIl No. 2, page 82—the sale
value is Rs. 4'06 crores in the first
quarter and in vol. III No. 3 page 131
it is Rs. 5:10 crores in the second
quarter. The income is Rs. 8:16 crores
in the first six months of the year for
which he estimated on 28th February,
1951, Rs. 4;8 craores. These are the
actual figures published in the I. and
S. Bulletin. I had expected that when
I mentioned cume of these facts in my
speech on General discussion of Bud-
get in the beginniz.g of March, per-
haps. the hon. M¢. Tyagi would be
able to give me some reply. [ have
looked through nis reply and 1 have
failed to find anything. But these
are very material (nings. It is for this
reason that I had suggested—although
in other demuocracies they do not have
a body to vouch for the correctness
of the budger figures—that we in our
special circurnstances do require some
organization to do this scrutiny if there
is to be any effective control by the
legislature on the executive Govern-
ment. Incidentally I was reminded by
the speech of Dr. Pande of the remarks
which 1 had made in March that the
Budget was inflationary. It has been
thoroughly borne out by Dr. Pande’s
remarks, that the U.P. Government has
been saddled with an additional ex-
penditure of further Rs. 50 lakhs on
account of the taxation proposals ot
the Government of India. If this fis
the condition of one state Govera-
ment, you can well imagine the effects
it will have on the budget of private
persons throughcut the country.

Another achievement »f the Minis-
try is that whereas the index number
of foodgrains piices for the year 1947
was 292, on 2#th March it was 414,
a rise of 122 points or an increase of
42 per cent. under this benign Govern-
ment. [ have not taken any particu-
lar date of 1947 but I have taken the
average for that year. Similarly in the
case of general index 4t has risen from
329 in 1947 to 447. a rise of 118
points. The 122 points in food, mind
you, is all at controlled prices which
is only effective for about 20 per cent.
of the population, 80 per cent. of the
penple have to pay much higher pri-
ces. From this we can measure the
miseries of the people in the villages.

I find that when one turns back
from one kind of life, he becomes exact-
ly the opposite. We have seen revolu-
tionaries have turned saints, and
similarly ‘those who believed and
worked on the principle of deficit fi-
nancing during the years 1937-40 have
now become the tax financiers with a
vengeance, they would tax people not
only for current needs but even for
future needs, because they cannot get
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any money from any source and be-
cause they are over confident about
their own prospects. A remark was
made derogatory to our officials. I do
not hold a briet for any one, but
1 must say this in justice to our offi-
cials, that the vast majority of them
have not in any way proved false to
the country. We have passed through
very difficult times and their ranks
have been diluted immensgly; this has
made their stature and their outlook
not quite up to the mark, but that
does not mean that we should run
them down. Whatever the Congress
Party may have said about them in
the past is no reason why they should
persist in saying the same thing in the
present day. I personally believe that
the great mistake of this Government
is that they do not follow the systems.
The great success of the British was
due to the fact that they laid down
systems for each kind of work and
they vigorously pursued them. Let
me just give you an instance. In the
whole of the jeep incident which was
enquired into, in the whole statement,
I have not found any mention of Yhe
Finance Ministry anywhere. Was there
no finance officer there? Has he n¢
important part to play in it? Is there
no need to have a financial control on
the defence requirements and pur-
‘chases? How is it that in four full
pages of this account there is not a
word about Finance? Where was the
finance officer when the matter was
being entered into or enquired into.
All that I see is that a new contract
is being made and then the contract
is filnalized. I find no mention of Fi-
nance -here. Is this the way in which
you can run the Government of this
vast magnitude. As I have said many a
time, fundamental rights must be
superior to the legislature; similarly
the system must be superior to exigen-
cies. Unless you have that system and
unless you observe that amount of
control over yourself, you will not have
control anywhere. But you do not
have control over yourself. What is
this? Even now we do not find any
mention about the terms of the con-
tract. What kind of contract have
we taken? Have you heard that
a contract is entered into in this
world of today with its rising pri-
ces in August 1950 to be effective till
September 1952? Can you believe it?
The chances are that if the matter
will come again before the House, we
would find it has not been fulfilled:
it cannot be fulfilled, I say it delib-
erately. Anyone who has any know-
ledge of commercial and financial con-
ditions will tell you that a contract en-
tered into in 1950 cannot be honour-
ed in 1852. The prices are rising,
the wages are rising, the stand-
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5 p.m ards are rising, the shipping

P-M. oosts are rising and every
blessed item in the cost is rising. When
we have made a contract of this nature,
we .are deluding ourselves into the
beliet that this contract has been fina-
lised and that it will be effective till the
end of its time. Something will crop
up as it has cropped up now.

Shri Tyagi: Which contract is my
hon. friend referring to?

Shri Hussain Imam: The new con-
tract about jeeps, with an unnamed
firm, whose capital is not known,
about whose guarantees we have no
specitic information, and about which
ho papers have been laid on the table
of the House. Papers have come out
with such sacrilegious remarks that it
is the duty of any self-respecting
Government to contradict. I feel
ashamed as a Member of Parliament
that the Government is attacked like
that, and it is their duty not to allow
such insinuations to go unchallanged.

Shri Tyagi: Does my hon. friend
want that Goyernment should lay on
the table of the House every corftract
and all the papers?

Shri Hussain Imam: I am referring
to the attack by the Blitz. In fairness
to us, that must be replied to by the
Government in a categorical manner.

Shri Goenka: There are so many
blackmailers in the world; you can-
not go on replying everybody.

Shri Hussain Imam: It is not a
question of replying to everybody. The
way in which this matter of jeeps
has been dealt with makes it neces-
sary that we must give some kind of
reply to the allegations.

Another instance that I wanted to
mention is the company law. I have
some connection with this. T must
very strongly complain against the
Government’s niggardly expenditure
in the matter of the company law ad-
ministration. The expenditure on the
company law administration is very
low and it shows that the Government
is not giving any heed to the needs of
the investing public. One of the rea-
sons why there is no investment In
industrial concerns is, that the com-
pany law—whatever law there is—is
not being administered, because of lack
of suitable personmel and a sufficient
number of personnél. I am a member
of the Company Law Expert Com-
mittee. We have come across Ins-
tances where many facts and flgures
that we want were not available, The
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Registrars say that they have not got
enough money. That has been the
general complaint Government is
earning more than 25 lakhs from pub-
lic companies, but is spending only
five lakhs. I therefore suggest to the
Finance Mijnister that he should take
immediate steps to increase the staft
and have suitable personnel appoint-
ed as Registrars, so that they may be
able to work the company law fully;
because our report and the Govern-
ment's action thereon are not coming
within the life time of this legislature.
Therefore, it is necessary that while
this Act is still un-amended, at least the
precautions that we can take should
be taken as far as possible. An in-
terim report should be called from our
committee and implemented immedi-
ately, because. the conditions are very
bad. If I had the time. I would have
given instances of how people are being
robbed, and managing agents are do-
ing everything in their power to re-
move the confidence of the public in
this system of management. 1 will
give you only one instance. A com-
pany with a capital of eight lakhs, by
means of years of good working, built
up a reserve fund of 24 lakhs. A new
managing agent came and within three
years, he has writfen down .a loss of
28 lakhs. These people are allow-
ed to go on. There is another instance
in which he himself is primarily res-
ponsible. He is an abettor.

Mr. Deputy-Speaker: Who?

Shri Hussain Imam: Our I'inance
Minister. On the Income-tax Investi-
gation Commission’s report, I  have
been asking that the names of these
people must be given to the share-
holders and Government must proceed
against them for having defrauded the
share-holders of their just profit. These

. people must at once be dismissed frcm
their managing agency. If the Govern-
ment cannot do even this much, under
the present law, that law must be
changed. This is a primary duty which
the Government owes to the share-
holders. 1f the Government is not go-
ing to do that, I am afraid, they will
be accessaries themselves of the crimes.

In conclusion, I should like to say
that there is no need for so much taxa-
tion. If the Finance Minister and the
Members of the Select Committee
would give some thought to . my re-
marks, they could reduce the taxes.
and thereby gain the sympathy of the
people.

Mr.: Deputy-Speaker: Shri
nandan Sahaya.

Syam-
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Hon. Members: It is already five
o'clock, Sire

Mr. Deputy-Speaker: I am sorry; 1
wanted to take the opinion of the
House. A number of hon. Mewmbers
are anxious to speak and we have to
conclude this discussion by tomorrow.
There are two days now and two days
after the report of the Select Committee
is received. I would like to know the
zylilsh5 g(’; the House whether we can sit
ill 5.30.

Several Hon. Members: Yes.
Several Hon. Members: No.

Mr. Deputy-Speaker: Am 1 to under-
stand that the Noes are larger? I wish
tn give a chance to two more hen.
Members. We shall sit till 5.20. Hon.
Members have another way of getting
out of the meeting by getting away. 1
would request hon. Members to con-
tinue to keep the quorum. | shall iry
to accommodate all hon. Members so
that each one may have an opportunity
to speak.

Shri Syamnandan Sahaya: I have
heen listening to the debate on the
Finance Bill for the whole cday &nd I
thought that many of us were confus-
ing the debate on the Finance Bill
with the General Discussion &nd dis-
cussion on the Grants. It is one of
the most important functions, if not the
most important function, of this legis-
lature to vote Grants and to accept
or reject the taxation proposals. That
is what the Finance Bill brings before
the House. Therefore, it is due to us
and due to those whom we represent in
this House to scrutinise the Bill care-
fully and sec if there is really good
justification for any fresh taxation
proposals.

The budget of a country is supposed
to reflect in some measure the eco-
nomy of the country. I found this
morning a brief statement of the UK.
budget in the morning papers. I hope
the hon. Finance Minister also has
seen 1t. 1 found that the bhudget of
the UK. was of the tune of 4000 and
odd million pouids, which in Indian
terms will be about 400 crores pounds.
If you see our own flgures, you will
also find that we have roughly a
Budget of 400 crores of rupees.

Shri C. D. Deshmukh: Does the hon.
Membher equate 4000 million pounds
with 400 crores of rupees?

Shri Syamnandan Sahaya: I said 400
crore pounds, not rupees. ' I said, in
Indian terms. not in Indian money,
because million is not used in India
except by those who talk in English
terms. We speak of lakhs and crores
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1 said that the British budget was of

the tune of 400 crore pounds. Our
budget is for 400 crores of rupees.
When we tuke into considet.'ation_'the
per capita income in the United King-
dom ahd that in India. it will imme-
diately be apparent that comparatwg-
ly the incidence of taxation in this
country is much higher because ..

Shri Kishorimohan Tripathi: I think
that is wrong.

Shri Syamnandan Sahaya: I do not
know on what basis my hon. friend
says that my figures are wrong. The
per capita income in the United King-
dom is 773 whereas it is 57 in Indla.
The actual amount which we are

collecting by way of revenue in order -

to meet our expenditure in the Centre
as well as in the States comes to near-
ly 800 crore rupees as against 400
crore pounds in England.

Shri C. D. Deshmukh: I do nost know
what figures the hon. Member is quot-
ing, but I think they are wildly wrong.
In the United Kingdom the national
income is about nine to ten million
pounds and ours is likely to be about
9,000 crores.

Shri Kishorimohan Tripathi: 1 niay
also point out to the hon. Member that
the taxation in India is 8;17 per cent.
of the national income and it is 417
in the United Kingdom

Shri Syamnandan Sahaya: Well, I do
not know what figures the hon. Mem-
ber is referring to, but......

Shri Raj Bahadur (Rajasthan):
From some authentic material, of
course.

Shri Syamnandan Sahaya: May be,
and perhaps Mr. Raj Bahadur also
agrees with him, but I have not seen
these flgures and T cannot ugree with
him. I was referring to the figures
published in this morning’s paper
about the budget of the United King-
dom as presented by the Finance
Minister of that couniry., and the flg-
ures which I find in the yvear books of
the budget figures of the different pro-
vinces in India. excluding the Part C
States. Now, this is a matter of figures
and I have no doubt that if the hon.
Finance Minister scrutinises the UK.
budget figures he will find the correct
position. 1 am referring only to the
budeet flgures and not to the general
income of the nation from borrowings
and other such things.

Increase in taxation, I cuggest must
be justified by better amenities. But

if we see the past history of the bud-.

getary position we will find that we
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are saddled with higher and Ligher
taxes and this has resulted in a higher
cost of living. But we have not got pro-
portionately higher standards of liv-
ing. Costs are going up year ny year
and the cost of living too is going up.
without in any way improving the
standard of our living. In this view
of the matter it becomes all the more
necessary for us to examiné whether
there is justification for any further
taxation. We find that the Budget
proposals mean to raise about Rs. 31
crores by way of fresh taxaticn. We
can look into the figures of the Bud-
get. Naturally the proposals in the
Budget for this year are based on the
figures of at least the previous year.
We find however that for existing cus-
toms revenue the revised estimate for
1950-51 is Rs. 145 crores—I leave off
the lakhs—and the Budget proposal
for 1951-52 is for Rs. 141 crores. Con-
sidering that we have recently enter-
ed into the Indo-Pakistan trad: agree-
ment and also other agreements with
different countries, I thought that our
proposed receipts from this head
should have gone up instead of going
down. Even if we take the figure of
income on this head at what was
shown in the revised figure, it will be
found that we will have about Rs. four
crores more on the present condilions
without taking into consideration the
advantages from further incomes that
might be derived on the basis of the
Indo-Pakistan and other trade agree-
ments. Then the corporation tax is
at a flgure of Rs. 38 crores in the re-
vised 1950-51 estimates. In the pre-
sent proposals the corporation tax has
been put at about Rs. 30 crores which
again shows a lower expectation of
about Rs. eight crores. In the income-
tax account, our revised Agure is Rs.
127'88 crores and the oresent propo-
sals contain the figure of Rs. 126°57
crores which also shows a lower ex-
pectation of about Rs. 1§ crores. But
as I have already said, we can cer-
tainly expect a better income from
customs revenue on account of the
Indo-Pakistan trade and also from big-
ger exports of jute materials, because
we will be able to get more jute and
will therefore be able to export more
jute goods and get more income there-
by. Even without that we find that it
we base our propgsals on the revised
figures of last year, we have got about
Rs. 133 crores or roughly Rs. 14 cro-
res which these revenue heads would
bring to the coffers of the Government
:vlthout any addition to the existing
axes.

When we look at the expenditure
side we find that as compared with the
revised estimates there is an increase
of Rs. four crores on Civil Adminis-
tration. Then in other heads also
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like Civil Works and Direct Demand
on Revenues, there iIs an increase of
about Rs. 44 crores. In spite of the
best efforts at economy, unfortunately
we find that out of about 92 main
items on the expenditure side there are
about 55 which show an increase. Ap-
parently, if the financial position was
not as satisfactory as the Finance
Minister would like it to be, one {hing
could have been done in the matter of
expenditure, namely to restrict the
expenditure to what they are and not
to allow any increase thereon. In fact
there is a growing demand not only in
this House but outside also for eco-
nomy in Government Expenditure. The
committee over which you [resided,
Sir, the Estimates Committee, has said
most unequivocally that there is room
for larger economy. In this view of
the matter, 1 feel that even on the ex-
penditure side, perhaps the Govern-
ment might have been able to bring

down the expenditure and effect
some savings and thus they might
have met some of the deflcit
which is now proposed to be
met by further taxation. Look-
ing into the telephone directory
the other day I found that almost

every Ministry’s Secretary has a Pri-
vate Secretary and a Personal Assis-
tant. and in many cases perhaps even
more than one. I am not conversant
with the working of the Central Gov-
ernment Departments. But knowing
as we dn the conditions J may submit,
not in any spirit of criticism but to
express an opinion which I feel in
the larger interests of the colintry, that
considering that efficiency even in the
Departments is not such as we would
like it to be, or even not such &s it
was in the past, I feel that (his type
of expenditure could well be curtailed
as too many cooks are spoiling the
broth. Therefore w¢ are not convinc-
ed that with the income on the exist-
ing heads of revenue and with re-
trenchment in the expenditure of the
country, there was really any great
justification for making new taxation
proposals.

Then the Finance Minister in the
nresent Budget has transferred certain
items of expenditure on capital heads
to revenue. However much it may be
desirable to do so—perhap« there may
be some items which so far were un-
der capital but which might properly
find their place on the revenue side—
it is a matter which. in my oninion,
should be once for all decided and it
should not be done piecemeal in one
year or the other just with a view to
meet the cxigencies of the situation,
because the Finance Minister will con-
cede, T hope, that the principle of hav-
ing fresh taxation to mect the capital
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requirements of the country is, to say
the least, a dJdangerous principle and
should not, in my opinion, be allowed
to form a precedent in this House. 1
have no time to detail mogye reasons
and I do not think they are necessary
either for an eminent economist and
{lnance expert_like the Finance Minis-
er.

When we come to the proposed tax-
es, I find that the new taxes are large-
ly a burden on the poorer section
There are three important proposals in
the Budget, One is the raising of the tax
on tobacco. It will be seen that the
tax on chewing and smoking tobacco
has had a full 100 per cent. rise,
whereas in the case of other tobacco
the increase is not as great. The rea-
son given is rationalisation of the en-
tire taxation on tobacco. But I sub-
mit thal if rationalisation actuelly re-
sults in taxing the poor man, we might
much rather keep the system irration-
al for the time being and not allow
the poor man to suffer. As js clear
from the speech of the Finance Minis-
ter he considers this as a rather insig-
nificant part of the tobacco tax. That
is not correct. In this country the
chewing and smoking of tobacco is
largely prevalent in the villages aad a
larger portion of our countrymen live
in the villages and they do not use
other forms of tobacco like cigarettes
and cigars. Even if this tax on tobac-
co has to be raised the burden must
fall on those who can afford to bear
it and nnt on the poorer sections. As
it is, it is only a burden on the poorer
sections.  Although it is not directly
concerned with the Finance Bill, the
Railway Budget also contained an in-
rrease in railway fares. The rise in
the third class fares was to the ex-
tent of 25 per cent. whereas in other
cases the rise was not so rnuch. Here
again it is the poor man who is har-
dest hit. We have also seen the an-
nouncement regarding the increase in
postal rates. Considering the propo-
sals made they will be a burden on
the poorer sections. 1 therefore stb-
mit that the taxation and other pro-
pousals in the Budget go to hit hard the
poorer sections in our country and I
do not see how the present Govern-
ment could possibly agree to taxation
of this nature.

The hon. Minister has referred to
inflation and how he has tried to meet
it by not allowing the Budget to be a
deficit one. In public finance at times
one has to have even a deficit budget
if the situation so warrants and per-
haps in special circumstances a deficit
budget is even better for a country
than a surplus one. As you have
noticed the British Budget is a deficit
budget by £99 million. (Government
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have tried various methods to check
inflation. It was suggested when de-
valuation was effected that even that
was a method to check inflation. Yet
the inflation has not been checked and
the spiral of inflation is going up I
would like Governnient to realise that
this is not the method to check infla-
tion successfully and permanently. The
only method is production and I won-
der whether the Budget proposals as
they are would help in that direction
in any way. Even lubricating oils
have beep taxed, which means that
the cost of production will go up and
the cost of the manufactured goods
will also go up. There is therefore
no justification for this extra taxation.
1 &ope the Select Committee will re-
member all this and recast the Budget
in such a way that new taxation may
be avoided and if fresh taxation is to
come at all, they should see that the
burden does not fall on the pnorer sec-
tions but on those who can afford to
bear it with better grace.

et Tire fag: 9ameam agrEw,
q g & aE AEK § R amee
Aq am forz § AT F Fw PR
aifex & qiw fae & fou s
Lok

WA X F wEAA oA wgEy,
w1 qgiear s@r fad @it T w
e 5 iR oF ffen w
wzq ST & fow § f5 s ag
AW A & a1 W aarfay AR
R AR oardr ) wA aw R
®Y O A T AT FAL
T & guwar § fRoSEW A
W W A & s W s
ot § g wied W 5 s awe
§ o W & T wA AW
ff afew qafed fs ag 3w« Ty
A & &< ¥ WY g AWl ¥ avfow
R o o wTEAT wEY 1w
¥ foq & o wwAR fad @< A
g awar | SfeT T 919 T TR
I w8 frmr A & o § awAr
ag frer afge fed ik & @
66 P.S.
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AT | T8 T AR W ® Wy
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I am M & e & al% |
WT AT AT WA § ay g faw
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#1gd (Minister of Law) gt wiorg
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Land Alienation Act, 1900
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W wifs B O° wewe §
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(Land Revenue Act) wry g
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e Wiy ¥ w2 F W
&, ST e Wy qE A o
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w0 & @ IW F ST WY aw
WO 90 1 &Y § IT ¥ qEAT
g s ®ar ag fefesfrdma adi &
e ¥R 4y Wik g guE £ fE
g ¥ QY w1 fewwr @ g
quvafed) ®r frear €, g9 W ®

AAAE A £ W ¥ AR A AT
FT¥gg A E 5 ag am &
T §, wife fggeT ¥ A= Lo
W@ v § o Foo qefafres
qf@r(Centrally Administered
areas) Wwgr war § AR 9T M
#r &wg (Land Tax) Tq grsd #
R g | wq fasdr s &
R ¥ Afwx feedh & svge I
Wy w1 o e § 3 a9 & T
wg & Q% ¥ sparfew A2 )

(English translation of the above
speech)

Ch: Ranbir Singh (Punjab): Sir, 1
am much thankful to you for although
my name was .on the list, I have been
called at least for the last filve minu-
tes.

After that I must be thankful to the
hon. Minister because¢ of his moking
endeavourg in a direction in which if
he gets success, our country would be-
come economically independent. So far

u country has achieved independence

m the foreign rule only. In my
opmion this time he has not imposed
these new taxes because of tine fact
that - he feared some deficit in

the general expenditure side of
the  budget, bui. because he
wants that the country should

make .progress and be free from the
economic_slavery of other countries.
For this I cannot help without thank-
Ing him But~at the same time I have
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some grievances to put before Lim and
1 ecannot help without giving an ex-
pression to them. I want to draw his
attention to those difficulties also
which might face him, if he, by the
grace of God, were to become the
Minister of Finance in the next Par-
liament also. This discrimination that
is being done these days in imposing
these taxes cannot last for long. 1he
hon. Minister of Law is not present
her¢, therefore through you Sir, 1
want to convey my impressions to
him. e took a great deal of pains
in getting the Land Alienation Act,
1900 declared illegal and against the
spirit of the Constitution. ‘This has
proved highly beneficial to the lacs of
the tenants of Punjab. But I wanf to
ask whether he would take any pailns
for getting those discriminations re-
moved which are now being made in
imposing taxes. [ think he would not
act very promptly in this regard, be-
cause the small tenants, who come un-
der the purview of Land Revenue Act
cannot go to the Supreme Court for
redress and cannot force the Court to
declare this Act discriminating. There-
fore I -particularly want to draw his
aitention to this fact. You know that
according to the Income Tax Act, in-
comes of less than Rs. 5000/- per an-
num are exempted {rom the payment
of income tax, but a tenant may he be
running at a loss has to pay the Land
Revenue e¢ven if he cultivates even
one bigha of land. I want to ask, is it
not a discrimination? Perhaps some of
my hon. friends would say that the mat-
ter of the Land Revenue comes under
the jurisdiction of the State L.egislatures
and they are not responsible for that.
But my submission is that it is not ‘so.
There are about ten States in India,
which "are called Centrally Adminis-
tered Areas -for whom this House is
responsible so far as Land Tax is con-
cerned. Take for instance ‘he case of -
Delhi Province. The system of Land
Revenue in Delhi is not like the in-
come tax system of other places.

Mr. Deputy-Speaker: The hon. Mem-
ber may continue on the next day. The
House will now stand adjourned till
10.45 AM. tomorrow.

The House then adjourned till a
Quarter to Eleven of the Clock omn
Thursday, the 12th April, 1951,



